TR &, §.ue.- 33004/99

REGD. No. D. L.-33004/99

Che Gazette of India

G1.50.-21.Te1.-37.-30032025-262136
CG-DL-E-30032025-262136

HTETIT
EXTRAORDINARY

A l—gvE 1
PART |—Section 1

grfee ¥ TFfaT
PUBLISHED BY AUTHORITY

. 97]
No. 97]

7% Taeetl, AT, 919 28, 2025/=7 7, 1947
NEW DELHI, FRIDAY, MARCH 28, 2025/CHAITRA 7, 1947

TS T ST HAT
(arforsT farwmT)
(TR STAR AETALATe)
sifw fAee
% faeet, 27 714, 2025
AqTHT &, TEIST (A.3rE.) 08/2024
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1. FHI-HHT 9T JATHITET HHT 9o < Ara=a9, 1975 (™ =6 18 ‘i« & =9
H oft FgT AT §) 3T AHT-THT I TATHLATET qeaardl HIHT g S (TTed Togel 9%
qTeAlel [ &l TgdTd, Ahad ST SUger q9T &fq &1 F=gieor) Haamaer, 1995
(R zoe ame ' % =7 § 7 &gl 747 8) F A\ | T@d gu, Wlieed qefasr
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AT hFa s THITHUL A ST (O 28 918 ‘e T’ 24T “fuauausrs”
FETH AT FgT AT 8) 7 TAFS (a1 wAriees Hefie ferfiee, femnia sear wreae e,
foraeT wefiT SR wreae frfes ofiw ey wefimy forfvee (5 =89 a1g “aieg 3=
F & H o FgT AT 8) T T T =9 AT 7. 3 qrear (O 30 912 "gag 290" F &
H AT FET AT ]) | ATRed T geftat (Fuw) staar Ssree ditees wefie (e
= a1 "TAEre e IR srerat "HE" SreET "Hag AU gl SITUT) o SATAl o gee
H qreA<ret =t aTTd e o (ou (Afase qrreer (58 zae arg “arfeel” & ¥q |
ff T AT 8) F 9 U fATdad THTOIG ATaa" STMe (ohAT 81 TEITEUer ST 9T o
AT T SCATEHT T GIFT & H T8 918 "AaaF" 6 &9 | HI gl 797 5

STTErRTT o S ST GIT Yo (oh U T TATH T FEITHIE % AT 9T, AT & o107
- SRS § AT RATE 20 W 2024 #¥ SfREEAT @A 6/09/2024- AT F
HTETH & T TS a1 STt 6, e Jag 390 & o hf or9ar agt | it a3
FELAT o HIAT qTee il HIS[EIT, HTAT ST TATT FT 0T 2 F o7 e qreaaret e
&1 Tt Trfer it Rrerfer s % forw et & M 5 % Ay ateq srfaf@em £ g
OF F ATHIT Hag S = =f, o 7T Fmar S7ar 7, qv = At &r FHiad efq 7 2
T & folT 93T g |

FIERIN

ST o Heel | A1 Sfoatad THwRaT &1 arad R @ g

. TSN F qrearet et & Faw 5(5) F AqETT S 6l §[Eed Fid § IJ
FAHTT TTALTET ATAET o TTOT g & Gad § AT | Helg q9T1 o gqTaTal &l grad
o

g, grrEERT ° RAieE 29 7T 2024 T ARG F SIS -FATHTOT § THTIAT Y TS UFR
HTaSIT=e a1 AT, SoaH o 90t § == 3ame & sl & g99 +
TTEAIET ST T SIFaTTd hl T |

T TSN 7 =9 SURT G 399 HU T Iq7 & JqAE AT H a5 90 &
FATATHI, a0 ST & FATq ScATEhT 3T FATqeni, AT § FATq AATdH1/ FATFATAL
AT o7 (GaqE TR HI STl LA HA & (10 STEAAT ol Tk Tl Hsil|
RaaE TersTl & Tg e FohaT 17 o7 36 & 5= 7 epanra e |aeT stfeg=er
H a9 T Tieh | T AT T AL ST Sl el Hieed daeft
ATII=AT H Mg 987 HHT & ¥ [oigd 9§ (a9 T i § e FHrg|

T TSI F et & Fa9 6(3) & TTaTE ATl g1 a1Ed (U [T ATaEd &
ST 975 &l U I AT IcaTaehi/ [MITaeht ST Ad § 93 <9 & gararar
T ITAH FL2|

T A H HaF 907 6 qAETEl 8 Ig AT A 6T 3T 6 o AI7-370 95 2970 6
HaTaenl/ Scaraent & et aaa-HaT & Sae Tarae’ w1 3T TEd HLA & [0
qITHET 3| FTT IcqTehi/ FaTaeht &0 997 T 97 3T TAraety i Uk T off "arg <ont
% AT ScaTaeni/ THaTaeht & ATH 3T Id o A1 I ASil x|
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T, I F e F [T 6(4) F AqAR qag <ot § Fefered s Scorasi/

IERIGEIEIRRICEIRE
* |
#. q9g <9 | Scares / Rataw
1 I T TR HefaLr FaeT forfies
2 Fragra g forfaes
3 THTT wATeea® geftatr (fFmeT) Fuet forfies
4 AT T RS ST wefiad sor forfees
5 TANTATS = HefALT FoT forfiee
6 CESECSERE
7 giverT eefie weftat et forfaes
8 ToNTeT weftadt Faet ferfiee
9 fest=T Aree ve wefia Faet forfies
10 feira e worfeas mefiadt sy forfaes
11 | AASE. | frEy Ee e g FOe e
12 o, TTET SreTaT Weftadt St et ferfies
13 TRTaTe & weriRes wefiad Fu«t ferfaes
14 THRTRTST AT wTiees geftast s+ forfies
15 TERT ZRTSAT AT et forfes
16 TETS STUE HAT Hehea Hael (THee
17 T RITHET 9129 UT ThIAlST 9T forfies
18 TorTer gamraTet wATteed Refa<y FoeT ferfiee
19 TR f3r wefier o=t forfaes
20 STTITT ¥ SATSTHRATT AT REa 3T Hiee TSl Ul

forfees

21 ST Meee 2l wrees Hefi=<r s+t forfies
1 uforaTs werfEesd weftedy uet forfies
2 qreaTT | BN wrRed AL FuAt ferfes
3 a9 w2 e Seedsr st forfaes

B ST ATGEAAT * Ica H, GG <91 & HEtertaa 3arasni/ At 1 e A
g T Fafas wmEdt I e AT g
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:' dag I | Searew / Rafaw

1 = =ai geft=r (Fman) ot forfaee

2 = TR 7T (i) Foet ferfies

3 = =R 7efae Foet forfes

4 F TENT qod U HToh{ed (97are) U1 forfies

5 TR F 9 forF werfeas Reftasy Avgtha=y s

forfaes
T AT (ATTAT) Faer i

6
7 | AT | e wefiedy (oETE) e forfiee

8 . TR & =  WATieedh Hefiadt FueT forfiee
9 IO 91 3 T iR wefiedy oy frfaes

10 % = fore (Fma) wefi=dt =gt st fofaes

11 et 212 Tt ToRfSiT TSt st forfies

12 et fferse wefimy (w=rer) st e

13 Tt e wefi=dy (1) et forfaes

14 Pt ST Aot ettt Fuet forfees
ufore wrfResd qefimd st forfaes

2 AT | = = wefiE argar ot forfies

3 AT weATiees Hefiar ot forfaes

T AT 7 wea § fA=Tereia SouTe o ST SATai/ TR T TTaT | S,
Sree 799 6(4) & SIqETE SA9TF TAAT 0l {0l T

TAVHAT / AATTH

R TATEL] WieeH ST UTgee ferfies
AT T e erfiee

o NN [Nl enN
st Qlileleen Hlgdce [eflHcs

[Nl enN

2 STed T7HT < ST Tz forfaes
TAFei e i 7o ferfaes

e A (SreaT) forfaes

qregdd TTeFH

[T enN

Hieedd JISFed SedT qTEde (e

o |INjoja ||l N~ |H 9




[T |—@ve 1]

BIESEEIRISEE S RIEIEU 5

=,

o

g | T werfRees Sexqema argae ferfies

10 | orf=F giferas

11 | #SR TerrgiAe forfaes

12 | FHT wEZE 40

13 | g =i forfaes

14 | &F ATReH T2

15 | AT v e
16 | FEaRam Sttt a0

17 | =T Herforem forfees

ST ATEEAAT o6 Icq¥ H AT & STATADT S TATFATSAT TR il TATAAT
% Ica¥ T 0 &

TAHAT / AATAH

shad U2 F9! qrgae fofies

= = 7oy (3f2am) wrgae ffiee (i soame)

3 = 7l (Ef=am) wreae forfiee (argam™ saures)

THE T Aot (22T areae forfies

Hlvse Hilgd Uil s

ocolao|lrlw ||~ |4 H

ST TR wefiar (3=am) yreae e

ATEAT T oy sevdt uaruee (Frfismsuan), e ifear wfRes
A THITHULE (TALHIUAT) 3T AT 3% Tt JTEed si®
ST (s didTems) g AT sy U U g ST =9 9% aaA TR faaeor |
EELESERIRIpIE]

i, et Soaes i o= Raas Tae, g S a5t faar € srem@r 39
S & Gae § TAAT Tol &1 &, Sva ATGAN [gadE TeTH FTET 74T 2
TTTARTET o FHT ST IeaTaehl Sl fAATaent, ATATaST ST ATEaHT I Tah A fga
ATt ST et off| Tty 3 Jemaett &y Yo =T Ared HATAT vy AT A
fohaT T AT S 3, U 9efiAd (FAREe) s forfies, /9 efiw uie
LT (979TS) FoeT forftiee, == 7 i fga wemaet arfe &ir g1 9Tl ST
HATT F AT rfeies B seamaett &1 3cav =T &
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AT ST 6 TSI o (70 ST 00 qarer (qreirems) G 1 staga< 2022 & 30

frdae 2023 (12 #18) 21 arfa Rgoor Y srafy § axf 2020-21, 2021-22, 2022-23
T ST 6T STater g gl

Raag Tt #7 = e Afeg=aT i a7 15 =1 v smfar F faw
=T STame & Y u¥ e feeafirt yeqa #A sfiT AfT smaews groar
U &7 TEqTd FlA H7 TAHL QAT AT A7 Fg Gaqg TR0 F 97 A4l
e ux, Peua ugfa i sraegshar 92 ==7 Feq & forw &= 30 37der 2024 Fr
T S5 T AT 547 T4T o4

=TT STuTe &1 IR S S & o fifue g 1w 8 s 2024 #:r
srfergfra &t T of)

asft Raag Tl FT UF TAT SISlee il Jadrse 9% J9dre 6f 72 of, ™
AT ST 3T TT T 7g SIqrer 6T 3T o7 136 o o9 SIq=rer o SO 973 &l 3
asft Raeg T &l THA F7

fRaTaet % == 6(6) F Jqar, STeaRT F Baas Tear & &A1+ 8 sFeax
2024 #T grefae @i § ArfSa v Ardrtas gaars & qifes =9 ovd f=w
T LA T ATHL T hAT| R GAaTS | I =TT e e aTed TeThTe
T g g T T O 7 wifes =7 & =5k w10 st o= & ot s

T F, 5 a8 7t FE Ty (RSareey) aare ar af &qa H2l

RTaE TR GTT A 1 ST 9T T&T 6 TS GAAT 308 T (4T 6 a1 6 TATH
I o Haeg § S ¥ T A7) AT TSI B 9%, St Y A9 g, A raar
& AT T TART AT 8 ST U GEET & A1 747 8 377 o fgaag Tersre

T THHT Tohed qg! AT AT 1 STET AT FHT g, MO SATEMT T FAAT T Fee

AT TETHRTLL 1 AT ST T IR 61 TS FAAT T TFH SR 1S T2
ERCEAREENRERIRRIRIT

T ST STATE ST ST it Srafey & [orT Fag aeqall & ATl & o o a1 5417
ey wOH 6 oo FIISEE &Ry ST gifegsl  dgrHeendd
(SIS U=TA) & Al AT 3T 97| ISR 1T 36 I8 & o 137 § i
TH UT TH e a0l faaer § fa=me foar mam 8

TSR o FAHTH ST F TITSIA1 o (o0, ST o SMaedqsh THAT TAT, ATATH 6
aRERl # Hifas aorae

AT | Hag qeqal i IcaTad aNIq 3T I=a aT9 & Mg 9¥ efaiad fiAd
(T =8 917 'TATA % =9 § Fgl TAT g) H7 [Feriwor & 3w g, S |
T oT@ i gl (STUudt) 3 qreardt Raamastt, 1995 F srqa |1l F e

I L ST FIT T il 5 AT & AT I g qTeh 36 a1 1 Id7T FRTAT S[7
T T T qTe Ao & HHAL Tedel [ T SSANT il gs &id &l gL FLA &

T 93T g SrraT A6l




[¢TRT |—@ue 1] T T TSI © T 7

F. WTEERT F G Baas 1w g QU U a9t Tl 7 Susy FAE s gaAdl
I 39 19T T F= haT g, STet 9% TF o "redt | a9t g ST aq9rT oA 6

fer et o a2

. TTTErRE0T 7 g TLHTL 1 AT FRTel 3 % oy E=merei= ot sraeas a=ui
H IH el @aor 13 weasr 2025 FT THT =g Tai &l qATed Tl
STTeraReor 7 = Sffaw ehet # s=g 7efi ger il 75 a9t Thdtao-aaTa feefort
1 = grEfE queft € Hmr gw f 21w fF e S oFEa e
TEQAREOT T [ecdTad AT, 3 Seht ITfesor g7 =i €9 & i 61 73 o,
3 gferaar & for ST T8 @ 2l

T TH THEHRLO (a0l § 4 U {Gaag T g A1 g 9% &1 il T2
AT 1 FATAT & S FFAT % Tgaq e gy 26 a2 o= G @ 2|

H. " I % O STy g1 AETs T2 ARET 37 1 AR e = 82.51 TT B

. e sorE

4. T SRR & 90T H, FFATrd e Scare i =9 T | gt AT o

Q. FAFIT TIT  [FFIRTENT IR w718 JIA1GT F0T (FTH07) STIa7 Z5F97 qlosT
717 & 978 5779 9% % &7 F 4T ST STTaT & 157797 FTIT wiriec arad] #1 giaraT
HIT qIfeST # [T 397 ST 81

3. [FFRTET 3euTa & 1A F T gHIT F UHT wrrfesad iGiGI ST ST qifes
TAT TAT &, f[G7#1 FAFT BIF 40 27 & FH Tg1 51 K 3200 27 T 9% 781 511
fA=arrehiT 3eara & 7T a¥g F sdaer, dHT AT STST (TaFST), FFIAIS A7 ST3T HH
(F177), aa Fdeaer Tofid 91 AT g1

F.  GH 7T ST3T T 7 UF wIiec® TIGd7T g9fl7 & areqd § vF wqiiecs qraiaT
71T ST [T T8 & FATT TF1 1 75 5 AT37 wAriecs 9197 T & &T 7 77 a7
FT TTAT & [SraH Tl saeT® q2F UF ary (%2 781 5id & S 7T g # faw
AT TR ETAT &

g. FIUAIS 1€ ST3T T H ATecd TIG1GT F917 T Teqd & UF wliecsd JraraT
7T ST ST ST AT FYO FT H Zid1 &, AT UF 7 7@ S+ 97 [ 7T H

HTTTF [FTTT TGAT &, T THH FATTF &F T TF 92F] F1 FIsHT THI T5aq0
q2F ATIHT 31
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T, [T &7 § wrfee® 51a1a T qofiq # g aa- saadil

4. TII1Y, [AEiaiaT J7 & Icq1a] F1 [FFRTE17 3717 % {198 T TT5< T@T TATE -

. #@HTeE ERE FEaT, 1975 & Tgd 37 91T 84773000 F Tg@ a5 sl
ST 7911

ii.  FIEFHT FAFUT FIoET A

ji., THT zEfFEF SAFAT FIST FIAIT [GTH ZFUT, HICST FAIAT, FifesT
I, TAFI, T STET 7 59 T1AF Jade &a7 qal gie< 7 [{a 3T
g1d & 51T fefsiaer 137 7T Furred? a1et g1 8 3% gregifars e # f&47 517 &1

iv. FSIFIT FAIT F [T geei-Fere/ geei-aiee F9fia31, Belfada? a°17 # [aq 7237
SAFIIT FIfeST TofiaT ST Falaa dier/ &9/ Fier Z5iFaT qifesT TofiT ar
Hiarees SRE 1777, 1975 % Tgd F7-901% 8453 # Tga ailiFd 5/

V. 8% §/ TN H 715 ST THI wariees G919 73]

5. ATG TFEGA FT GIHTY ERE F1E7TH, 1975 3 57T 84 % Hqiia 37 4119 84771100
HIT 84779000 % Faifa FMFa 134T TAT &1 AT THFIT Fa7 TI3iaF 5 AT

[FFRTENT 3717 % T T F1ETFRT 781 &1

TA o Raag TerFr g i T Sy

5. Raas varl s GEmre| Sare s a6W a5 & dad § Auttea sy o
TTE

. UHEHST Arel/ FAIHe/ TTH Hl ATTHS FHIAT TATeF ITHE | Tg TF w1i9q Hgia
g Toh haet UHT 9T a&q &l af [AATTgl= 3ca1g o 1AL | 7T ST 9hdT g, oreeht
T AN G ATAAAH & & faeht &t STt g

g.  ATIA Ha T I & (o0 AT 79 7] S=RT a1 MiHd The & {9+ g
T ST T MY (hAT AT ITIE UF ATIGE I T FT Tl g, AT THT
ATIEST &l T A5l H2al gl T Fefie ATAATET € F T8I G 6 (o0 TR T85!
gl

T, PHToT T FATTIT R/E FT a90F 9L, AT 3{T F7T ATIEE & AT IT AT STTAT

AU AT FT T ANTT T AGATU & F TATAT FHam g Faih At qefid
arfer feTes T wEAlt gidt g1 iU &1 9% % forw 80% 3% FATFHT ®e S
TRl AT9eE &l 20% AEd ad gU Y& ot ST F1fR vl




[¢TRT |—@ue 1] T T TSI © T 9

T.2

T "HHT ATE TS (THHST) FiSl/ FOHe/ qTeH” TeaTae ! AATAF GTHE, TETY 3T
AT g1 TOH TIAH, TeH 3T o7 qequ 9l «THHe gf STTusii|

T.  WTTEERTLT &l UHT STHTAT 0l AT ST FEAT ATRT ST 3¢ATE o ITAL FHT AT g
TEAAT A ol THT AN THIT ST THAT & T IcATE I T 9o AR 2T Fieh
AT | FlS oF Aol &, Ad: TAAAT FIAA Dl A% ST(F § AN Agl (HIT ST THaT gl
TH STATAT, TA=AT T ATHT F o7 S TTHTH 21 2

T.  UHIEULH & UH 9887 g STl HdAe & IcATaT 7 18 5, Ad: TTS TTTAHRTE Tl &l
SITIHE FFTAT FATEA &, AT I ITATEHRT T 22T ATTEHTLT 6 U1 I T ST A1’
ST FHTHT T AT G135 T Raas T dl TETd (6T ST F112 0l

S, Y] I A THIAN FAE FT AATT AT 81 IATE 6 AL H T, FTHaAT 3T
- STHEAT AT g1 ;T AN G STAAA AT aA T TR AT ST AR AT

F. T AEE STST (THHST) ISt/ FAIHe/ TTeH" 958 AATH GTHE, T AT oF
AT ATAT 21 [ ATAT ST & 1AL H hae "qH" T ATHA o1 7 o087 7
HTATAT ST AT SR THH AL, TTeH ST ST gl i Wi ATHe 6T ST

2T
. feEmadiE S it AN # TAREE o T qgod ol w1l § F UE 7Ll 7 A1

SIAT g1 AT Tefie gent FefiT &r o1 § "It grail g, A0 AT 7Ll A
3T feres Bt 3| ot e agfa a2 9g=+ & o 99fiq % 9 &t 3t=a 75
T ST =R

st g g T s
AT FIT AT ITATR MY THIT q%q o dad § Meieigd g e I g

. IAIE &l MHT STAN- F o0- TATE ITHLUT F T §, 9 HTAT o & H 4T
Hiehel/ THehe fRATadl § AT (AT ST qhdT g ST ITHHT o6 AT g7 T4
% AT FTEHIA FHT qhdT 2l

g, TATeEd TTETERT AT § T 9 THTAT ATHA 8| STHIRTS o IT IcqTa" T1haT,
HTReT, TEehST ST AT d o Ta FAHTAT o IRT H IcATE GLIad & 9T g

T SAFIH HEALO HAHE T AT F ST T qTeH I T & AT HT Tl § AT
AT TATH I¥ AHTA FT THAT gl T TTeH Hl el Feed H AT TATAAT H T2
T[0T (LT STTAT Tohe 1ol AT AT Tl &

T HAH gATAs AT hodT fofies aame [Afde sriesT 9 # dede a8 &7
Tas foT T g o 7g 7T 17 8 G e St F e g ave o
g o ST =reu e & saw Rt se=mT & 9=11 97 99|
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T I el 3T UHHST ¥ &l 1AL | AqTHS qal AT STaT &, q7 [ AT S

T ot AT AT TG THUHUHS, &3 I RISATSAT T GTHAT FLAT TS, ForeH

AT JE2TS B T ST TET|

F.  IUTE 6 1AL § Hihel, THhS! AT 99 JHAAT &l ATHA HLAT Itad g FA(h T
Bdeg T 7 T g T8 a1aT 36T g foF Ivgiv 3 &1 § IeqTe &1 =t e
gl

T AT SURT A ATAA e T ICATEA o TorT Fefi=T F7 o7 3w srgfd & g
SraEi 7 = AT FT haet a2 3T HATSd AR o6 T STSAec I (AAtarst &

SrIf 7 2

T FAT B R 3re o fBeg 'Y uw wrerar T s 81 #eRfeee
TSI TSET THITHUSE Si¥ wie SEAT 90T aTS1E &l & & e 9% afihd
FAT Bl

F. G UM AR A, T ATEH, FAIHe, STHTAT AT T STHAAT T AT (6 AT ST LT 4TI
TATE, IUTAT o THTH B 6 91, Fael TT TefAT FT AT 3T ST 22T 2

. H AT AT o IcATeRT 7 T I7AT 6T 8 T 7 Sure i HreRe 1/ TEehel oY 99
sHEeAt % w7 H F77q F2d g1 AT, gl & = [Faidi & 98 def f&Fa<or &
A AT LT 2

. ITATE 0 T AT T T3 | ST 0l 75 F90F & & | AT q7eH (HhSl/ THheT) &
®T F AMq(d RAT ST THhaT g1 STATEH AT T TATE IR AT Ha - aefl &9 F AT
TRt/ Teehel it RRufa § Faa fohe ST aed &, ™ee wed ® =IAaw o7 a9+ @i
ATTIAFAT ZIAT gl TAHTT ST § HIhe T T THhST Tl ATTH THAT SATAT SAF9TF B,
FA(Th v, ATgT HLA F TTeALST [ TNTT ST 6 918 A1 =9 Fqf | A7 A

T

.3 gTfEeTd g1y i

7. FAaT I ¥ o= Scare wrfees et wefie (fdo) staar See mifesT
wefte 8, e Soreare Yo o &7 | ot ST S(1aT 8, St ST wrieess arady 67 Tt
A JITeET F forg 3T Srar 21

8.  ST™ FAT & AR EHATIIT IATE AT T 6l AT eeah STETeT F9fH Sr@ET Soreee
HITeET Aol off, ™" FARUT FE 40 =7 § F7 981 21 oiv 3200 7 & AT A5l af,

TSTTaRT ST wATI®eeh ATHUT T THTEAT ST2aT Hifes T & forw FRaT Srar om s 8§ 4
[anN [enN
Sfeafera Icure i o ; -

i. T Aiee ST LT H UF woATead wEE weft, e aread uw s
TTETET 7ol & 8, ST O a4 & T8ae Al il T5 8, AThd T ToATRaHh TR

7ol o =T H "1 T ATt ¢ oreH aeft siaedsh 99 J¥al U 917 {he Tgi
BT & 3T 79 IUFT % forg a9 727 2rdt 2|
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9.

10.

11.

12.

FIIA(E AIFe TTIT 907 § UF AT TraeT 7efid [ qmeasd § o0 o7ge

AT AT T H T TATeeh THERT 7l T U AT TG A 9¢ L 7efie i
ATFLTF AT L@l g 3T THH SATTF T & ITTRT 0T ST AT A T GISHT
T Agaul FHe AT gid 2|

wTReE TR Teftt & 3Icure & forw Ao =7 T i v srerar afees g«
EEEEl

A= 3caTe & T # Mefeorfad 3T Aartie 98 @ ¢

. ST ot 8477 30 00 F SRt AT g Ata=aH, 1975 % faqu(q aviighd sl
HITeET 7efi|

i. e TorFere difeet Hefi|

ji. Tt zortaaE Sorere wifee T geofte o Sorsrere, At i, AfeesT sirafdT,
TIF, T ST2d TG STHT AT AT ETT Taas 941 qied T Fat=d gram g
e RfRree =107 YorTett ST § TAT Zreg 1ol TahTs & [odT gidl gl

iv.  gefaEe sue % forw aedt-wer/ Aedt-Aee wefiedr, gefaay aw W w o ddh
SoreT Hitee T HefAr ol Fefaa drd/ T/ gieT Soiaerd Aitee T Hefid, ST AT
e AT, 1975 * siaviq 37 ofiT 8453 & qgd av %4 &l
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ST &l T A48 | 98 T (AT AT 07 A1 T =TT FA7 9% F qm ghaae
7 ST AT AT % A 3CATE Al I aTg | THad 3T Hihel/ Taahel fofd &
AT AT B

T. I & 3HEh AHAAT TATAT o AT T ICATEH o ®F H Z9TAT T3AT AT, ST q9
2021 91T & 9% g3l SATEGHT o T SCATEA HT T AT § giad« a2 o= a8t
FaT 81 BfAa= T 36 STl Y ATAT F AT 9T U ATITAF 6 & § A7 AT
TR0 7 3 T IcuTeF * =9 H

. foretRT wefiw (erame) et forfies A== St i U Scares Aei gl a8 auft
ToATaes Wefiel aATd & ST 3T o T | 918 gl

q.  S@T a% I A FT Ha g g F 9a § 93 3TEF 8, aqg veAwd 7 = 93
STATERT o AT ST I, AT, ITITEH, T [ahl 3T FATIT Rl o dae H Fls
AT Al f gl

. RIwl % 9 ardT w1 Ryier Scred ¥ gar g, T Iearasht i Tedr ¥ grar g
RaaE T 7 78 AT 39T 8 T saae &7 I Wty eaTed v 92T fBEr
el g 37T IaTEehl H T TTARTT 40 = | FH FATENT B i gGret Fofie a=ra 2

T G aECEl  ScATahl § aread g o F wefiAi 7aT g awqet 7 AT a1 areft
O FHTAT F IcqTaT | ATHA & TIaT 981, Ivg AT AT AT MFTF 2
FATI, ST TRt AT 7 T AT STTerh T THacAT T IcdTa" (hAT 8 3 39 7efie
AT &7 sl &7 §, qT AT dF AT Al o0l ST T [, FTh SEH S@ LT U]
T STt

z. gfaad SfRAT Ia | Ha@g TEqell F had U UL 3T ATIR 5| AT daef
ST | T TAT AAAT & o6 g a ST %00 srafer | Fiear 900 wTiees Frerte T qefiet
=T AT AT B

T ST EET ATSGEAT F ATANE, gaAd 7 dT A Aol Q@ gl TATT TR
ST T 7T WA ICATERT o ®F H A g, AT g dad o Tq IcqTa o aTe
H AT IS gl 6l gl

I E R ARSI

B SRR & A1 3T Y & Fae § Raaa Tewl oY 73 SR 1T T&d 1 0
ST T ST ol TS g T A= ITRT AT T 737 2

et [MemTeet & M= 2(7) F T8q 93 STURT Al o7 THE TRATNT /a7 737 § -
“(T) “RT I FT TTTT U THT 53 IHIF] & & 71 FHIT T % (317977 37
FTH T 131 FIAFATT 7 TAT & FTIAT I7 IHIGT & & 19757 I Teg FT ATHIBF
FCITET I TeG % FT HG ICTIGT T UF TT [5€dT 74T &, T3q I UF III&F
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50.

51.

52.

53.

54.

55.

FTIT GIIET TG # [FF1TH] IT AATTHI T GF1ET 1T & T T &7F IT% AITTF 1T
g a1 0F FrHe § “qRq I T IHITH F1 THEAT T
Tg e wrieesd Tefiadt gt vaieues i ear (frowugusrs) gwr arfeas
o3l AT g STaed P ITTE & A3 ScaTaai il AT & IrEe AT a7 Tl
TAFSI T wTrees wefivq forfes, Memsia ear yreae forfies, foem mefiw =

grede forfies siw Meaw wefiva forfiee 7 aaqame s1i= & Saterd gaaT 98T #f g o f&em
& T T 8o T a7 T AT g1 ITTEaRTT 7 T e T g o strege wafaar

T ICATET AT H THTT & o Fof AT IcaTaA &1 57% Bl

iR F1 afaear qefi Seraaee yrgae frfies, saeam ShRaior &, Su=-
Fotew At (3fRT) wrzae forfves, g7 wefiadr, aichi=raree wefiwr forfies, ot

TS =, i Jefia ofiv fRave sirft 2fems yreae frfvee & adam smee 1
THAT T o folT 957 977 gU &

A aF & gag ¥ & foretw gefia S=ear yrzae fiftee foet=r wofiw (o) ot forfaes,
T F Gt g, TR Tg 7S FLd g (o (& r qefia (97=7) F9t forties, == asft
o wef=T &1 RATAT 81 9 STRT 7 7 €47 1T 60 70 [A7qi & daer § a1 @+
T 81 Tg T@T § AT g ToF IcATES 7 Tettaes qefiAt &1 Haia Bhar & ST aaae o= |
AT 31T F I H qTEL &1 AT TAHTT S o TATST o (70, ISR  foramy
7ol e ST yTeae ferfHes &1 91 = S&T & =9 | 717 5

= "oy ¥ T foamr wefiw SRam yreae ffiee s foamsia 2R yeae ffee 7
=TT 3T T Hag 90 T AT hAT 8, TTHRT 7 SIS TS U % Ad-a qTY
ATATT HeefT AT T TATIA AT g A< T 91T ¢ T TOa=T welie =41 wrzae orfres
A TR =T WTeae forfies 7 AEmrd™ ItTe &t 993 <90 8 S97d Jai 64T 8l
T HEATAT F UH "l 7 AT AT g ST AT 318 T AT 6l 2|

FT RATE TAHIN 51T IS1T T 38 Teh o qagl | o gfaa Sfeam v smamas 7@l g ates
Tg AT § G5 qeqsl o7 UF IcdTad g, oa: Jg Are ar strar g & et off afdemar
TAFRTL s ATATAH GAAT T&TH Al o0l g ST AT AT Tl THOTT Hee o6 [orT qTeT S
Tel T (T 7T 2| ZTAAT STEAT T TAAT Wit T2 ofF ™raH 379 Icartad 71 & Icarae
T TarshT T ferawor, aramai 71 Wo-a7 fEawor, s S0 i qefad 1 fFawr st
STHT FEAAT ST FLIH 6 (7T gl TAT AT| TAT, gAa= ST 7 TR T IAT T 3L
Tei AT 81 Ffeh o IS 977 ITAed FLI+ | (A6l Tg, Ad: TTAFRTET UH ZTAT o0l STHTTOERAT
#T S 981 F T

77 fRaaE T T SATer Je ScaTEhl hl AISEIT & g ¥ &7 70 a% & da¢ H,
TTTERTET T g HIAAT & Toh SeTT &7 [T e il HAT SaeTHhal ST il qaT 98
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56.

57.

.1

58.

AT 8, T T Icuraent &t §ed1 w2l 9= Baas T F I8 Taiea Fid & o #wie

AT ITASH Al HLAT g o ATTHTHAT AL SCATEeh] T IcATET ATLA T ICATE T THE
AT A5l & ATAT TTHFRTRAT T ICATEF I 2(F) % 91 ioq a7 5 | Ifeataa orqr
T T A | (At T2 &, A AT F o7 @dasg Teatl 31T QU U T Hl T 11T
Tel FFaT 2

AT AT | R ST orar qag <90l ¥ gag avqat & [Naiaw § 995 T8l
Segid ST i AT % T g <f § Tag aeqal H AT qgl (63T gl A=
qTrT | o AT SCATEA § ST o ATl IcATEeR T (g edT F9TAT AT R

g #T
&g

e qFL. 229
i fararor TATH Gt 23
1 | T A ATl IHTERT T IcHTEHA g7 3,895

2 | TR AT IcATEH e 2,925
3 | T AT IeaTe gl 6,820

et # fRear
4 | dEEE % 57.11
5 | 3T AT AT % 42.89

o RAFTE 9% IUsd GAAT HI 479 | Tad gU, TTTeehTl 1 g AT 2 o6 srees e

2(F) F AT F "H JAURT" ¢ S Tg A T2 7 T&5q19 H:d 3 1% T2 A&ad a9 5
& AL AT o ATAEST I T HLAT g

M i fafay sgly

o= fRaeg TRt g 3 T SR

TIATAT o Hael H o7 (gaag Tl gy Maforiad e oo 10 3

F. ATAEH 7 AT GAAT 10/2018 T Iowiad AT g1 T ITATEH HTAT, SHAT ITART
stererd, fasht @, it fima, FH=1Ar i @edr, i G Scareenar, agEt,
FTEYT 3T A =2, fedtensdt, samsr/ O o, geag™ & 999 | areatas

AT T&T9 3T § Farwd |
L

g, e AT ITATE STl o TAATAH TAFAT 2l Ivaid 10 FUT & T4 90T a5

TTeALTT [ T ATH ISTAT g1 Lo o TIAT I2¢F T T foraT § T wiaey #
T ATTLTHAT Al | Holag a4 T ATT H FHT TS g AT THY ATAeh! il s ATd

Tt &1 7l 21
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A

TTeAIeT S[eahi o ATEAH & 13 Ful F St S[feh 90T a% A0 @A & dara9g, I
T ICTEH AT H TATAN € | ITAeqed F3d § [&Fhe T &, S =9 3941 92
frdar &1 gatar gl

STAaT FAA S § Uk (Gaag TeAHL g F01eh TR e 3 79 2024 Fi
THA o HIEAH ¥ Hag a5 & 991 A1 [Zad@ TR & gi=ra har g1 agar sqa
SIAAT T WS AT A1) THE FATAT, T IAN A T g1 gl gargane qefar
(Efea) wrzae forfiree  forT s AT SeaTeht % =7 # Sedd AT 2

T SANT TAATAT [ T HT AIHAT I § (&6 227 8

STTErRTE ERT fa=me & &t € Sti= i srafer sTaaes 8 oY g s iy Rerfaat &1
T wfafAferea 7t Fdt 81 e a9 Frfae 19 F yarfad g i af 2021-22 &
ATHSTIA AT AZALT AT el =TT | F9 2022-23 SAATAT § ST F FT
ArATar ® Fhag o G grATT Tt § araet w91 g

TAEHUHT 7 {397 9 378 2024 F 97 F wreaw ¥ Faag ugawl & =0 § fAfdaa
gsiieReor 3T g1 9 6 (4) F dgd, YITEeRT 94T & o0 Oy T 99d gl

TAT, TASHTUAT & UHT Tl ST gl AT AT AT, ST T 90TAT g o6 g7 T
ST & AT o a0, 99 el il IUeAT A5l i gl

TIHENUHT, FEUHT F UF I TANAUIA & 7 § gy &7 F 97 forar
o7, FSae gate & 3 Sl fadis 14 srgax 2024 &t o srret & &9 § T
e T T oY #dTssuRT 7 99 i A=l H S A S, T F "60
=T ¥ wfes F e e fame I & a9 # fa9iw 9 sered 2021 &t
sifa ST= afoTTe e 6/26/2020- SIS AT § 7T &7 TS 2
TAEHUAT T AT + forg =e] 3= g Sfeafed axaras 93+ F3
#T FlE ATLAAT ARl &, SAATH 9 AGah THHULT & [0 &G99 9  AEG97+ ¢
AT SfoFedsT §qaer T2 " g7 73 2

T2  wATH g T I gy

59.  smaeei A fRwferfed sy o e -

.

TEaaE T ZIT MO 13T & g § e & g e 7 81 Jifeses 7 =
AR ATIG=AT H Tg TATAT & Toh SMAGH & TALTAT &l TRATAT (T ST %0l A
o 7 &A1 % fiax fewafort i st =/ ul

FTITE AT 10/2018 H ATEq T AT T Tashl AT SAC ATHIGAT o6 Faegl H FaT
T AAITFRAT g1 TATHH, ATEATAH AT T TAAT o TR LT | 7T AT AT hl
UHT GHAT T THSHI0T g ThdT g ST GaAaATd T il gl

HHUHSAE T, TASHIUAT Y Ardidiems Faw 6 3fiT 7 & Jga Meia il &t
I Fd § [O% T g, o9e o 999 = § g2 & fd9g 79FE & &7 §
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2.3

60.

61.

T e | (96 Tg 81 T8 ATAh, [adg TR T TATEAT HT IAL a
H A T 2

T, HIOHART HF 9. T H T95 qeqel & Scdraehi/ Harasi &l gaidq TF

THITHUL Tal gl 28 IcaTaahi/ [Maidaesl § & Had o $ wATeed qefat 7 aaqar
ST H AT foraT 2

T T o &fow sfafaae, qreasret M oY Ssegdiet USU & qgd g SN &l

AT TgAT ATl =T ATl o [EATE AT ITATL SUTAT T e T e
&1 At g1 =8 "y § e AT A8t 8 & = Ghaedt e st i 7 i S
THAT 2

. Waiwﬁﬂﬁ?a%ﬁ%w&ﬁaﬁﬁrﬁwffgwwgﬁ?ﬁﬁ?ﬁﬂﬁ
g, IS o AT T /T o AT I oF T AT hT AT TATATAT BI 6T il
Sirfrer 78T &1 A 2021-22 ¥ 2022-23 F FCH AAT H T T2 THIO FA
¢ [ FIfae % F0 aTd 98 A5l g Bl

T, T AATET, A % Icaraant F WAt A7 fRefiay 37 | e 1 a9 &1 g6y forar 2
Reftaw #3 # ga 7= faeia 39+ @i T 212/ & Irdl &1 g Fdl gl T &
g B & FTaS(E, WA AN & THeF 74 fasht § [erae @ § o1, |1 &g
& F T TATAT & T THHT FHILT ATATAT HT 54T &

. AT IR T 318 Thrs i safer & o aure w21 8, Srad st gofiai
T F=T AT T ToAT & Tgd FH THA AT AGeTHKAT 21T 5| Tg F90TqT & 6 s
1 farsht ot /TaAT T FT g2 €, FAAh dohet "X fashl 9% 19 | ISt 8§ RiXrae oms

2l

. Sfdae =TI =T 11/2018 F AqHR US(Fd [adE T8FR & &7 § &5 &l

TStIhd e | (e T2 3| 7 gfaae & sqre 92 A= qg! (o6 7 9t #2411+

ERKEREREIET R

EICETV RARES 1k |

sTteRt 7 92w 6(7) & srETe, fAto e qershl g IUesy F0s TS GAAT T AT
TS o= qHT [ag TerhTl 1 STy HLAT 97|

AT & TAATAT o "ol |, e el FaHt & Fa9 7 § 9199 =6 991 5.

“TIANT GFAT - (1) 797 6 F 37 377 (2), (3) TF (7), 797 12 & 37 (797 (2), (7797
15 % 3T A9 (4) TI7T 1797 17 % 37 (7997 (4) F 347 91 317 % 517 5T 91 797 5 & 37
A (1) & 9787 A= #1 T(G4T IT T T T7IT F (347 TTF7¢ FTT T STET 97
[A3E JI9#RT F1 937 F1% 57T 7 # G99 F 17128 FEHRT 17 381 TTT7170T %

TFE H TGE 517 T2 UHI =77 F1 T19719 FT7T STTCIT ST U1 GFAT J&T7 X7 TTT TETFI
F @1 JIEF1T % (37 THT GFA7 361 577 TeHIT & THeT I5 781 #1 J10911

(2) 1A13T TTTa#RT ZIRT f8a9F Te#1<T & Feqa #1 7% (3] T4 G797 7 ST97717
FITTET FeqT 17T TT7 #1 92T 71 101 517 Fid FA7 TI7 Tl TF97 Tegd 37 a7t
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62.

63.

64.

65.

TEHHIT F 17971 & UHT GFAT HT G T FIAT THT T 51 TT FTHT FIT JATT 5T TF
f3FoT JEqT FIAT FTITerT ZIT

(3) 37 777 (2) #1 31T a17 % 517 57 1 77 T18%37T 1 75 13479 5 [F T97719a71 7
HIIT FTHT TF1 & FIAT AT JITAT AT FT A% FI7 T FT ATHTAFHT FTITT
HITTT &7 § JHe FI7 FT JIEFIT a7 7 Sl7=5% & a1 a5 U1 a7 #1 T9&IT F TFH7 517

T2 o Hael § SMaashi 3 o7+ (Gaag TerTdl g1 T&qd FohU 70 sraa=t o forg, srgt
TR T ITAT AT, TTAFRET GIRT ST 6l 5 g ¥ GaqaTE 39T qHTem= BT T gl
TSR & |6 g9 9, TAAIAT o STl &, SGT Fgl W AGLTH AT, THE F7 foar g
S U G=AT T T HIAT ITAT g TAT AT (a5 TAFRT ol SHAT Tohed qgl (hIT II7
g1 STer AT §9a g3, MO aar & STe 9% AT TG HLd aTel TR Rl T 1IaT 6
AT 9T TG 6T TS FAAT HT TITH AT TS TZH Fed o7 Faer & w=w om)

TR Tg AT e F3d 8 o a9t RBaeg Ta@ 7 o9 =5aamg | gafeq gaaeie
AT FT AT g HT 24T 6T 2|

TH T o g # T o SN AT ITAT ST T Uk TAATTAH AT § e 10 Fuf
T oft srfers T | ITeAret o F AT IST LT &, oTd: TSI 7 7IE Hd g 1o Aot
Scqraehi/ et &t s ST et & Faror i TR w5 o Ee SR FIT G
UT AT Tdad qgl § ATAT AT [k TRMT F Ail §eAqT 92wl Taag Tal gl
et ek T S At el srfeeT g S & are s srferd v
SMATFHATSN =l II g T Bl l STl gl

STTErRTT A FIe FTd & (o6 A UHAST F Hag <901 § Fag aeq3l & 39 Icaraahi/ Havasni
& Hae § TAAT ITAH gl FS g, [Sraid HIOTUHAET T TH A § IA0T FTdA1ded
T % o st B 81 @ g, difiorerin, varEfiuau e defdierg §
=TT STaTE % ITATEA H ATHHS 10 HEed1 i AT T qal 0l gl TALHITAT 3T
AAEE & TiaTATeea F3 AT Gaedl | TR 97 Iqqse Al H0 gl TALNUAT
ST Ardrdtems o foreft off Iae 7 Ratia wrfe § g=ET Suesy 981 #21s g1 IiEwrt 78
e Fd & o T2 =7 TEHueEl g0 0 70 f&feed sqerei 98 aaq = & Y270

& forT fe=me R 13T g, Sifohe UHITRueET & Ja€T JTHgd R § 3T THIHueE] 7 97ed,
AT, FILOMTCHS Gl S AT TEEAT I TEATad AT §[eh & TATF & ([Hgie & forw

T FATIT AT FCAAT I Al FLT% B

ST T STt T ITHAT oY FITAE o a1 T Rl F AT g o FHT07 ATl H Jiag
& G | AN % Hae H, ATIEHT T AlE T @ (9 [T AT o0l AT H AT
AT F A AR Il a@d § s gl AT AATAN H Ie@d 1T g a@d H A% g,
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=.1

66.

ST T ST 01 [ Tha1 o [T T =81 Aol qTS TS gl AA: AU 38 Toh &l T IRT
T | AT B

T 9, At ge i} qre qriSia s Ryt

o= RRaag verd gy e e sy

a7 [Raag Tl 7 AT oF, Rt g7 3T ared arioid & q9g §
Fefofea squg & g

F.  TOF ST e § S19 F T99 9T TSRS & §3d I1aem9 a9 2016 § 9677 2l

T A AT Al AT - AT TEAT A5l HAT ST e T

g, qTEamE &l A9 H GRIE 397 /AT 7 GdT gl Tl % o a9 97 &1 [|io

ATSATH & HEHILT (AATART G &I a0l TE ST o AT 9 R AT ST ATl Ul

T2 AAEHT g BT T SR

67.

el 7 G g, FaTa 9o &Y qred Ao & dae # Fetorfaa s

(K

.

fatasi 1 78 g w37 o7 &6 T S spdergea it fRafaat & aga #| # E A
gTaAiTeh, =1 & et ot Scares F taEdt & forw saee 991 A ) sato, umEdr #F
FOtefa |, ITHTT GoF 9d § oF GoF & e 9 et fhar ST anfzo

% =4 T (e wefi=dt f=gthaa st forffes g weg &t fahg o fReda & faera
U AT TAAT H 400% T 5 g2, STt o= 90 A1 60 0 F3q ofiw =ee fasht & asir
g fierae g

= T AT (A1) Fa=1 forfee g wea v B o i | fard o i qermn
H 300% F gt g2, STafs st 3ort &1 At & Fae 3% it g g o =g o 4

[RRSECEE EY
R 92 = T ffas wefiasy st forfiee gy wwa &1 3 o Faia & si= sater

H 15 AT & ATF 6T Il gs, TATh T 901 &l AT H Faod 1% Al Fhg g2 T 3
ot 7 et 10% it i g2\ fAwra ad 6t Jor § W &1 [Aaia & 7 32% &t 3t
TS, Sateh e 2ot i Faia ot 7 Fae 4% A 5 g2

ST FefmT (=) et orfees gT a1 o0 U FHaiq & B a9 6 gaqr §
383% @ g g<, STath o= 390 &1 AT 3fT =¥y fasht & FHT: 27% ¥ 15% i
[NREEEIE
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. e wefiadr (erems) FaAT fofies, e qefimd (AR Fudr f’rfEee s gearai
TATTee AT FowT TorHes g7 Toqa TTae & S¥ T & F11h Irgid TfUg 6-
10 T AET AT 8| 378 X TZARIT /AT SATHT AT 3T Ivg AT ST qTaA AT At
7 ST =R

g,  TTTET S 9Tl &7 GEaT a9 arer el 397 T 920l <97 Agl 71d 2l

&, ATEATT SCATEH & SAHST h AL 9T Fq & (70 AT JoF 6 gae H, TS & 318
STRTSS S %! AT § dgd SIHT gl T&T TH [ gl aredrd o Fe Sca1e 1T gid &,
FEI = TEHTUA | ST T AT FT | AT 0l JAAT H AATTF FH gl

#. Raeg e 7 7 9009 & forw & qreae i & o us Su aene seiseet
&, TTH ST Y& qol il & | ST § H1 o IcATEeh] & AT o o qTas(g, 9T, 71T,
a1 o T o Hael | S SATHHET IS4 Agl ol TS 2l

9.3 ST g i)

68. TAwferfaa Scaresi/Matast T gt searaett T I To=qa =har 77 &
i = =T qefad (FFre) o forfees, =i

i o =T HefALT (9eare) s ferfees, <=

iii. = R Hefed e e, e

iv. =9 AT Hod U AT (Sreeid) FoeT forfies, =i

v. AN | 99 9 wertees wefiasy afamtor sat forfaes, ==
vi. U mefiEd (FRTES) Fue ferfaes, =i

vii. T mefiAe (oraTe) FOet forfaes, e

viii.  TRIT §[ A T wAries qefiet Fuet forfaes, i

iX.  TRI9TH gE = T YT 7efad Foet forfies, =i+

X. A e (Fman) wefi=d i soet forfees, ==

xi. Tt grE wfte SRS TSt Fudt forfiee, i

xi. T e wefimd (TeeF) Fuet ferfaes, =i

xiii. T s wefim (qeT) Fue forfves, =i

xiv. Tt Sfase Jifes agmeist Faet ot 1

Xv. T wAreesd geftady w9t forfies, arsam

Xvi. =T AT ALY ArgATE FuAr v, A

Xvii. AT weTieesh AL Foet ferfoes, qrzam
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9.3.1 9= 4= i Rt g &1 Agir

F. AT AT F O AT I
Toog 21 3l H A o THH e TR & dAq=eg 15 § MHEar s9aear g

69.

"S1 7 &7 &7 1994 FT stg=eiE- VI, SR ST ST 97 G #X7X, 1994 ("qrea7iE #77)

FT=Ea-VI FT F1IT7aTT Tl FI7 ST TadI0H #7341 §o0g 21 5 a7 § 179 % 7 7
AT T ATIHT FTHATET 7 [Aeiatad # &ia @ g7 -

(%)

(@)

()

TIod1ET, 1994 % srq=eia-VI i q1ea7rEl T F Favid #19d ganaar # [Feier &
HTITT FI7 FTAT TZ213T GG IT TT TTATENT FIT & [T T 1 F17AT FIaT
ATTAT FT FTIIT FT 7T FT GGG FT ITINT #2971 [FEiatad [FaH1 # S a7
FI7 F 53T FIFGT STFT TTGI 3 TT T&AT & TA7T F7 H SAETRT 757 5+

() FI@ TTATET IHIRTF TTH-TTF Tg 13T T & 19 THIT IHIT FT FCTTGT FH

F7e7 FETIT § 3G o977 & [FIFF10, Fcq1a7 FiT @71 & da¢ & TIo17 yefegaeyT
#1 [RfGaT T5dl & ar SaTT #XT AT S5gelel EET ToF 1 qAadigar #1
fAerreor #3737 Sr=7efiT FET F g HiT #1 F1Fal g9ar arral # STE
FT/

(i) SATTF SIS T I TZIT FT ITIIT FT GFAT & 1 417 F 53 F1771

STET TTAI % T7T T&T JAT T STETRT 751 &, 17 ATATENT ITTaF AT%-
TIF T8 751 [3GT T & 19 3 FUIT # 3178197, IHI&T HI< 71 & qaaer 7

FTSTTT ST aT &1 [R1G3T THIT FCTT FT ICTTET Y7 qT6d FEIT % [T AT

TET 8l

TFHITH FHAIT & G M, [l 57V F St AT q] 7 dqe67 14(F), 14(7), 14(7)
T 14(7) F [FEIRT To7 TETIar F1 T777 7T TTHTH THAIT & JIA1% TTTETT
AT EI7, TATIT, 3% T FI7 F 17 @97 F1S71597 &1, T AITT FI7 J7ed Seeq2 150
TG TTTAGTIAT ATH FT TgHTT F7 JIT FTF FT97 F 47 Ul 7g51a F7 FTTIT 7
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A 494 A 5

3.2

106.

At srater ® =wieg fasht § Aiaw g g2 ao S st #§ frae s

At sty § =g fAwa goa § fAiaw i sraafas gis g2 &

T IANT o AT ATIEUE TR BT o ao1d Ier@d g ATH T 5l

BT FA T BT ATeAT Aol T2t WefieT T AT & 0 AT FHTAT 21 ey Fefi=t v agdr
I o FILOT ATAGD] 6 AT H Rde ATs, greAiTeh I Hgedqol AT ord Fd Lad gl
feay #efim Iz ffHee & arius RUeE § F2 o7 Feahl, S8 o IRETadT e
S oI i 7T § 6 oA, AF9TF TIATAT I FLIETd TEAT 3 a0 T@HAT, ATeal Y
Fefte SRt § serfar ofie fareft qar Strtew sfe anfee €, S afa & e 8 &t 1g=m
FALE

ATAET TTHIEAHT s Tgea ol Tl &l Jaiiad Hed | [Aawa 1T g, R gafaa s § g
Tl SAATAT F TG T F =L SN I THTH T=T gl TH FIOM H A GHeATy, I050F
AT I AT Y AT ot &g are it Fiva § Sa-F21d, HgMHTT fifae-19 7
TATE, T T 5 A< ATHHA 2

el G T T e

Aeahl 7 AT T FROTHF G & a1 # Aeterad e &0 &

ST STt o FT = SRR & w14 fAoaras it o a 2020-21 & F7 3= 781 g
F(Th 39 a9 FT H1F [OIET Fg oAl § @0 [T RS AHSIST § TATET galr 9Tl
TSI # SAATRAATst 3T AT & FHLIT ITATE il T TATAT g

e 2020 & fAde 2020 FT =\ & AT F HEG F qred Aedt = ¥ srafy 7 anfoe
TR ST T, SRt ITereRTe 9T o qrfed ohT T ST o 10T ST &l gliAgel Wel 8l
FITae-19 3 HIT ST a4 H TR A off, TAT Al srater & I 398 Ii5 g |

ST STater & I ITATE ol W | AET REe ore, fohq F7 HAd arer samdi § sa«r
TEa Ul g ST Tt T ot & 9w 7 gfag &t 2% & stfers g1 1w gl

Tt eAf srafer T ST= srafer § s i AT H gl g2 T ¥ iy JAAT H ST Aty
H SATITT T ATAT | AT 5 IAT I g2

AT AW F SAiohe TTEHTLT FTT UL T FreRriver &7 senm< o, e 250 el 3 smama
# gtz g2 el T " 7 o gf g2 2

T & el |, AT g a9 § 91 FUE w9  GgHhY A1 Aqfd § 0T 500 F0E

T g1 AT g1 a9 2022-23 T, AT AT A€ o § g T I Aarras o fohg S

STater /), SATT G il TAAT § ST HIAAT H STET €9 F Iz gs A< I o § Rixrae
&Y

Hag ATATAL T AT EAT H901 &t sratey ofiT = srafy § fiaw gfg g 81 safs =
ST T AT [REET ST SAATS o T JIHEAT i o a1 T dAafd § Fia< 7eT1 8l
ST AT o T A SANT  ScATa, ST ITANT AT =¥ foehl H Rerae ofrs gl
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.

T IR o ATALAT § A7 a9 S e a9 it o1 § S T o a1 aoil & iy
g% gl ISTTT aEqel & &9 § IS 1 6 qTa9[E, AL SN &l Hiod 7T | g IS
EEll

AMATAT T g ToF T4 SANT 6 (9T ToF | AATH FH g

SMATAT o HILIT FL AN o0l [ Hd HH &F Lol &l AT aEqall l Tg= hiAd |l F
IR T AT | F:H 2

STafeh ST STater § = SN i I¢ATEA AR H Fiag g 8, I AqITq § fahl 9o # Fhg
el g2 gl THT TAter & I ATl il g+ A § aoil & [ae s gl SAETd =9
ST T AT T FH FL g ol

¥ 2020-21 § ATH FHIae-19 3T TTed | TATET gall graith 2021-22 7 feafa § e
g, Toh =g ST o Araraar fonra ad it qaT | S safe § TR 50% F 2f 1=
THT a¥g, e a1, TSI o sresneis & ff ferae o 2

Tg IURT AF-TTH g1 TN o ATl Icarash 200 & AT ANM T TS T Hd g AT
T FHATIAT T AT 132 FE FIT T A09 o 21 AT Srafdr § TS Tq2 37T aaq §
35 g2 ) ITaTEHar fRuw o+ g3 2

AT o AT SCATaH UTHUHUHS GE & Agl &, (ohd 7T THUHUHE IcqTah ST 8 S Hd shidd
ATl ATIATAT T FTHAT FLA o DT FHATAT Hl AqT AT ST Al TF Thd 2|

T SN ol Flag (0T TET & AT T ST T o6 AT HT Aol &, FFM6 AT § g T
gia SaTdl 3T THI FT AT L 2

TeT ATIGST | THREICHT g I91 a0l T &, TAT ST A | IAN &l AT 900 FUE

FIT T TS M g% 2

T SN o0l ATHAIEAT § RITae & HTI07 Gl fHerer et it &79ar o2 Teafdsh TH1a gel
gl AT SN 8T € § THUAUAS &5 § g ST 3= AT T g1 I HAGHF § TR
ISt Tol A9 qha T 2l

Hag ATITAT FT AT GEAT LT qT | 4% T I 7 F T o At § 19% T T3
HaG SATATAT F AT T ITITERT o (G eH I gETHT ATAT AT (e T TETATI
RS it § Agcaol SaR-=ema daet e % da9 |, Wi Taehor 79l 1
STATEA XA ATl H4F G- At &l T #qefa e siaa G [**] =99 ¥ 79 §,
STarteh ST H9e AT AT [***] 93 8| TR s, AT9adl § g Taqd |l S
ISt a¥ e T sreates garfad 3 &

a7 Tgaag Tl & =0 T o a3 IR it &7ar 5,100 THISAT 6l &, AT
SR T FA A9aT 12,000 THRIEAT T g, ST = T 8,000 THTAT T 5

= aqug & fauda & qeagm # g5 g2 €, &t s@fy #§ qeage § F#+# o 81 Sat+
ST ety § qoag™ and | i g 8, 7% T § 9gd Afeh 3¢ § [eree s gl

STgl % T8 AU T AT ARG H 1 §s & F 46 g, AT AN H haef [***] TqT Hif
g5 g2 8, STt AT @ a1 § [***] ¥q0 & e o 2
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2.3  wifes gy S

107. TR 7 9 SN Agd (gadg TAR FIT 0 70 AT et o< fF=me T g
T RaAle I ITaag TAT 3l YT Al 9 = #2d gu 3=t fagwor a2

108. &fq Ted HIHd & ML F ™0 22% it 7 9 B & & (o0 97 Baag Tael
FTT T30 0 oIy @t Ael 8, 39 "ed § Wiy A Fd 8 o qreareft fawaett *
aqad-lll & Tgq =9 Hao § i fQer- e Feiia o o 81 st 7 e
TSt 9T AT 22% it ST T STAHIT TG 00 ¢ ST T8 aaHT 1= § S STI=1397 747 8

109. o7 Baag Tl g7 331U U {5aTe & e § o Areraar § frEe sar anrar §

110.

111.

112.

113.

ST 1T g T ToF FTATHT AT o HILU 5, TTTEHILT IS Fld @ 1o ST AT § =
SRR &l GeagT™ andl § Frde o g1 STgf, Si= &l 7afd § 5479 oW # Jf g5 &,
TRl AT AT % I 4TS @ o1 § [rae o g S arasaar § RirEe &7 e
FLAT & ATg SATST ARTAT o I8l Tq & gag § A= #7a1 17 g1 29ty o= aag
TAFHTL T STAT o ATsadT H [ree s77 aa | gl 37 goF g9 & H0 8, Tol gl

gl 7g ot e T 7 § T B Soame & 96y § ST $iY 9o g™ anTd Fae1 6
TRATAAT % ATHT AT & 37 TAieT 27 Anrdl | gl 9w FTeant it Avft § 71 et 21

STAGHT T FgAl g (o ST= hf qarer § [Hoarae F gaqr a9 2021-22 =¥ 2022-23 & &t
ST =TT 7 o e aw 2020-21 &) TTTEERTT FIe Fd & 1o T4 SANT &1 a1 2020-
21 ¥ Ieerg g TG H FH A7 9 2020-21 Foag=t sti= 1 srafer off forad arfeerrd F i

&1 @] fohw ST it fErfer & o swe AT, a8 sTater qred gy TATad o off S
et ot RAag T 7 SeEa & aa 9¢ (aare dgl 6T gl

STET T AT ICATIRd S o= T IT-HATSIAL 6 ST T AT AT T &, TR Al
T g T I ITAAT ScATEehT GIT a1 T2 g0 FAT & AT g1 3 ScAT&l 7 s T+
A TAN Al gl ATT-TAEW0 H I T § IcqTed q9T oo TT IT-HASHI bl Freqord
T FT IO IS WAt § M THT T, TH SH-HIIA1 i ARG T TIaTAmiT
ITATEhT FTET A=t TS Tt yerew<or gefiet i T 7 off e awet 81 zaforn su-saemt
% ST T TATIT ITATEHT * ATd-22T § THHS [T ST FT IS SAF9TqAT 78l 2l

freaw wefi= forfres g arfus Rure § f=fega T T &t o T &7 STl aF 994 8,
TSR dTe FXd g o HaAT &l arus [ae I3 38 & H9«1 F Gared g A Fae
e ScuTe ® 81| Tatery, arfte et § i 7 et u aqwTE S & T ey
IERIGEHBERIESIEETIT

a7 Raag Tl g7 3910 U faarat & oy # o I afq aiaiw aaearst, afas
& F griad arre Rafaai, Fg 7T 6 fAal § SA-9gTd, Hldae-19 & T97d, F-Th
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114.

115.

116.

117.

5 o F g, T AIE FLd & 1% AT (gada Teah F S ian e {iu g i v
AT T EATAT T o [o7T TS QAT Toqd Aal (hAT & 7 ol T SANT o (A SITaH &l TATET

FLA AT T TR o0l (AAHTAAT T TATIAT T AT § 7 EF THHT Fls TILOTCHT T
FATAT TAT| TTTEHTET 7 Fael T TIATAAT o (7T T SANT o ST I 9= 63T 8 3T

T AT | AT o S il SaTd § glag AT gl THAY, TTIFRET 6 I Rl TR
T | AT B

oY AT
reAret MaaTaett & qag-1l & 97 (i) § Tg =aear it 9 g 6 UH 7 § sgi T
ITITE o SATATT ek & SATerH <97 F e |1 ITSAL T ST o STef1 &, AT ITEeRT<r UR sy

& TTE T W T F AR w43, Tt T Feiia s g

F.  TAF 9T H AT o Heaegl | FATIUT qTa ATISTT (HaTd Hid & Ta9rdqis & 9§
Ih &1 TTT9rd & SATT ¢ 3T T <97 & SAATAT o0l AT THIT q&q * ATATAT o e

STAeTd (AT ATAF) & STAAT STGT AT <901 o (AT AT TTqrd & FH g, AT T
& F THF I AT 910 JTqerd F A2 g; i

g, SATAl & TS HT AT AHAT AT a6 3T T F TEL3 6 & 1= Tideqe |
i Rt 1 ea = § Td gu st=a 2

qﬁaﬂ?l'&ﬁ?q?{%%’ﬁ?
. Hag AU HaF <9f H ARG § qIed Al 7 Tl | TAF Hag <97 F qred qToie
et & qgad MaiRa =Faq J97 7 e g
G, AT GG < H AATAT i AT JAH-JHF € F SATATAT o0l Hed HIAT o6 3% o T&F
|
T, EMICI[ F I % HAAT AR 3T g FIh Hag <9 I AT 7 Faef 390 o
T 6 G e THTT FEqal & a1 Hreg Jfaeqet F3d § afed AT g e §
T ST ST T THT F&q & |l Tfaeqef Fal g
STYh AT AT § T@d gU, Tt A= #7d g (& dag 9t § dag a&gel & amai
| & | T SN HT Afd FT AHAT HIAT 39 2

=8 Aqad-1l F a1 ateq Raamast & w11 § 75 =7aer it 1€ ¢ & afq Rgr |
T LRI T ST QTTHE ZIMT ST =] SRR 3l & %l S Fohd F3d & ... 72T STl
#1 GTAT, FHIT TEGH # [T T3 TI97C F F18G1 T2 37% THIT ST 0F Teqal & 793G
FITRFH 7T OF TRUTHT THTT Gigd @+l IT4910% 72471 F1 777 § 7@ g/ Hiwdi 9% aried
AATTT o TATE 92 o= F2d gU, I = HLAT AaTd THAT TAT o6 FAT AT H G979

FE I AT 6l AT | AT AATAT FTT T IeAGA [T 7T Feldl gs g ATaT 747 UH
ATITAT o TATT o Sool@ 1T TqL T DA | ST € & ZTH AT § T¥ar HrAai § i
&1 [T AT 8 ST ST el &% a6 Jied gall giall 9Iid § =¥e] SN 9¢ qrfed

ATATAT o TAT T T FLA & ForT, 2T FT FAfF 9¢ I979 ST qTed Aiahs | S ITEA,
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118.

AHAT ITANT, Tt 9T, Frere =, ArAEar, et St o, qTed i /AT 3T /it s

o< =T % Sgae-1l & Tgaer § B=m BT @ gl

&t Sl FTLOTCHE Fael TAT TR FIT TTHNE T80 T AT 6 o § S
Tt o I T JART ST AT Fadg TeARI FIT T T ST Al TR FTeT

ST T T2 g Sl RETETe ST Soord R 13T 8l

g, HIT/CTE GIq T Aol
119.  WTTEERTT 7 9T H IcA1E il TET/FTE GUT T TAAE SCATEhT, AT FIEATT JcaTaahi -l
e fafrat s oot =at & srarat F sie F =7 # Fetfa G g
22 T
%4, | Fraor T | 202021 | 2021-22 | 2022-23 233?%3_{
1 WB@‘T AT 2,973 3,764 3,768 3,607
2 | AT ITTah e T 2,160 2,740 2,715 2,635
3 | Hag 3o & AT e T 177 499 748 1221
4 | e em & AT "= | 273 615 890 1367
5 | T HTT e 5,683 7,618 8,121 8,830
120. =g Z@T T & B3 ety srafy § femehe s fr e A afz g2 2
B.3.1 O SRT I qTfed AT T JTAT S H9T To91
F. Heg 90 § A ATT /AT
121.  OTeq SATATAT #f AT & el §, TR g0 T8 fG=me fohu S i Steq g & #77 arfeq
AATAT | Ieor@ T g1 g ¢ ATe 9 TA &9 § &l FIAT T H a1 IT @Id 6 qT9eT
H| exfar TEgor o ST, ITTEeRTLr 7 |IaT-a7e SATd SAhe| I¢ ALET (haT g1 STt
Remar 8-
22 FpY
#4. | fawo TATH | 2020-21 | 2021-22 | 2022-23 | ¥ 23
IKEERS
1 | Gerg 9T | AT &7 177 499 748 1221
2 | Hag <o ¥ AT Mg '¥q0 | 6,939 20,343 27,996 37,149
3 | Fwforfea & dey ®§ gag 390 & A
4 | aTEAT 3aTEA % 3.09% 6.77% | 10.45% | 17.90%
5 |@guq % 3.17% 6.55% 9.21% 13.83%
6 | FA AT % 39.33% | 44.79% | 45.67% | 47.18%
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122.

700

600

500

400

300

200

100

123.

124.

125.

Tg T@T AT ¢ T

. ATd At § Hag AATI AT AT H ATAE Y Ieer@+g &9 4 g5 g2 gl &4
STater § ATATAL At ATAT H &t 7arer 7§ 5 o 7 79+ gi5 g2 2

g, AITAl % goF § YT 99 § 69 FUE TIU | (19 #hf qarer § 371 FIS =qT aF ol
5 g2 ) ATl 6 qoF | & Sratd § 4 IO & [t I g o

T.  HaG 900 " AT H A T H TAT AEAT ICTEA S @9d & g9 7 15 g5 3

T QT T At o S AT § FA AATH § G 90 & SAATAT T TG B
]

HRAT 31T Toshr deire Hacy gaf & 3mard

—— o=~ =0
2020-21 2021-22 2022-23 POI
=—@=— |ndian industry sale Imports from subject countries

FIHAT I ITEd STTATAT o6 TATT o Hael |, Tg (0T o0 ST st ST&eq g o /7 A &
T IeATal AT Frd i ToaT | FHAT qrfed AATar g GO Ferdt fi TS g STEr
FAT UH SAMATAL o TATT o A=AT AT § TE AT AT ST H9al | gl ol @a=q
TRaT &, ST e |reTe srater ® =ted 6T 3T g1 FHa Fwerdl i HAd gra/~= 1,
T AT 2T, & 63N § Ta5 I F qTIed ATATAT o FHILIT S JSANT ol Al 9 T 36
TorETooT % TATSTAT, ¥ ST o SCATE %0l AN ST [ashl HAd il a5 a9 F Hag 901
& STATAT ol Tgo AT o T TAAT a0l T2 g

HIq Herdy
FHAT FeIdT I THITA-ATT AT IHh TAT S5 AT ATATAT T TINT HLd g0 AT
T o AIATT U THT &9 § fF=mrehia 3carg & forw Maiia B w2

TH TIISI 6 {70 ATl f g rHa il FATIT I o AT ML 6T T3T 81 T
AT, S SRR 6l AT A AT fasht a6 = 3F=a oeT & Gt : &
o, g U o o = ST 7 fereht S| a2 o= 3T 13T g1 ATiera oo
FT FrdT T FATIT FAaTe TIAT T IThT TAdlag AT ATAT F 10 FrAq Fardl a2




46 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]
o= #xa gu Mgt T mar 81 59 At g arer St & ag=1d i & % of, 39
9% A= AT AT AT 81 T 3@ AT 8 T = i arsary 7 i Scame o e §
AT G| STET AT AT F AT FATIT FIE FAAT T T € F AT 63T 17 8, Tol =17
H FATIT BIE il [Aeqd J@AT T ATITT 03T 4T 2
126. 1= & T qrierERT H4 AT, qISATT J9T THY €] H GO 9 F (o0 o T § Fwerdr
TN Bl
I8 €9
w.9. | ffEr TTH H| | AN | §HaE
0
-qza-lfq- %W/Wr *kk *kk *kk
2 | IoF ® Fwerdr % ATE/EET xx xx wx
3 | T H AT R r@/Eedr | 30-40% | 10-20% | 30-40%
127. ¥ <@T AT g T 5= sater § 9 AATal 1 A7 $ied 3a37s 4o 793 SN & [
T § FThT 7 2, e TR ea=T Fahrcas 1oF | Feldl gs ol
. HIT FTE/A T
128. =g Aaiia Fz= & forw & = arfeq Fiod =g FIAal § g9 TTaGT FAH0 T TGl 8
ST FT UH ATATAL 7 T9TE U Tgea ol &q< o VST HAdal § gTe Fedl g 941 HiHa §
g & M= F2d 8 ST ST=(T S sTater § "qied gl graf, &id safd § 7 S2ANT
FRT o U F=refid IcaTE & AT TH1A hl ATl < hiadl § TR ol qHrgam
SEEIRERS
22 T
#4. | faw TATH | 2020-21 | 2021-22 | 2022-23 | 23
fadax
1 aﬁ' W *kk *kk *kk *kk
FqU/EEAT
2 |ty LT 100 106 116 121
3 a'lgfaTa'lgf (‘»ﬂ'@' *k* *kk *kk
ST /EEAT
4 '%‘;ﬁ' (‘»ﬂ'@' *k* *k* *kk *kk
ST /EEAT
5 |wghr G IR 100 111 119 121
6 a‘gfa‘{a‘lgf (‘»ﬂ'@' *k* *kk *kk
ST
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129. Ig T@T AT ¢ I+

F. fafrat &t anra o faeht fia # 2022-23 # 3w afas gy g of ster &t
AT | T 3 F g T2l g2 ofF, 7 ST sft T ATHT T T Fed § qeq
ITI

g, = &l At |, ST T SANT il 01 sl AW e et Hhiad § gig gs off
Tl fashl hrAa | ATl it ARG § gl 6 ATET Fiail qgl gsl

T. Stgt &t sty § fafwai & anr 7 gig gs, o fva 7 99 3 9 i T8l
g2 o zafer, s it srafer § = Fiwdt § ga g 2|

B.3.2 O SURT & STF qHTEX

130. uTea<ret FaHmEet % sqad-ll § 78 e & T g & = STURT 92 qiied dqamar &
ATl ST | IANT T BATT I T STAT ATer AT ATEH AT FIEh! ST AT
T UF I <A AT THeTer qegisd arive 2T A0 S|+ f@fwat, ardt, oee 12, aer
T8, Scarashar, Fael 9 o Srar AT & SUART § aredtas i §9Ted [fEe, 3
FIHAT T TATIAT FLA AT FTEH, TTA TS hl AT, TFaT TATE I ATEq T 3T gariad
SEOTTCHE THTE, JT =T, TSI, TG, Fhag o OSit [Hereri &1 v it e\ Qi
gl T AN ¥ Hafad fAfve afa "=t wrfied w = fEm-fEwst G @ )
TSI o S0 SIere # f@das e g fohu w fafersr qoat sie a6t 9% Sgeaqot
o= #ed gu afq |adT Seretes) & S+ = g

F. AT, ITITE, SAHAT SYART A< = ot

131. TSI F fd srafer § e7adr, IcaTad, &9ar STANT 3T T SN Al T [Siwdl 9%

EEUSERIE
22 IfeIT
#.9. | ffar TATH | 2020-21 | 2021-22 | 2022-23 23
IGEERS
1 | =i ewar HqEAT 5,100 | 5,100 5,100 5,100
2 | ITATEA- FA HqEAT 3,386 | 4,361 4,250 4,067
3 | @A I % 66% 86% 83% 80%
4 | IeqTEA-frgHET HEAT 3,280 | 4,228 4,115 3,895
5 | = fafwar T 2,973 3,764 3,768 3,607
6 | =t @t HqEAT 331 453 316 271

132. T @1 AT
. QT AT Srate o F A SANT i AHdT BT a1 Tl gl
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g,  3aared, T i qwar ST § frae ors off g e & aret =9 @ i
TS g1 ST &l Srafe § IqTa oY = [t & Fierae o gl
T, STET SMETE a9 (2020-21) Fit TAAT H IcATEA 3T 7 [Ahat § i g2 8, 99 a9

H IR o TATAT HITAE ST FT ST, F TTed T TATEd g0 A
T TN H Jhg & qTas(@ T SANRT 0l 7 DRI | 1= 00 ety § e one g

g. CINIRR L]
133. WIS 7 3] IANT 3T Hag <901 & IT Zed q¢ qTied AATAl & TATT 6l ST
Rema i 2
w9 TAT 22 SFFE A
. WW%’F&T - 2020-21 | 2021-22 | 2022-23 P .
1| B AT % 53% 49% 46% 41%
2 | AT IUTah % 39% 36% 33% 30%
3 | HWY BT H AT AW % 92% 85% 80% 71%
4 | "Hag 30 % 3% 7% 9% 14%
5 | v Taer % 5% 8% 11% 15%
134. =g <@ AT g T dag At & aee TF 0 § @ afq srafer & S\ aa 33 g5 8
S ST T TaTer § Hgeaqul gl & AT J3e JART 6 qE g8 § e [erae o
g1 T IR F T B8 § Amame Ferae o g1 =ae] ST & are ged § e a9
ary gt fOger ad $if gaaT § Frae o 81 997 €9 § off 92T SR & aee Ze J
frae o 2
. CISERRI
135.  &fd sTafd § o ST & TT9 JTagH1 hl oot {1 qeoff § &1 1% 2
22 FpY
%4, | fawr TATH | 2020-21 | 2021-22 | 2022-23 | 23
IEEERS
1 Wmﬂ'ﬁjﬁ =T >k >k >k ek
2 WW@ =T ok ok ko ok
3 | sae AT HET 22 16 37 43
136. IE @I AT & T 37T o TF IS /I o HI07, T L 70 70 71 sraeni & e 9%

ST AT, S SART Al ST ATALH T H 2022-23 H HZea ol Iz g ¢ A< A1 § S04 %0f

sty § ST fad i g2 g1 T SAURT o ST Al ST H ATAGAT o6 SFAH SA{a &qL I
EERERI
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T ATHVEAT, T AT i A gt ax e
137. SATHAYEAT, ATH, Tha AT, TTa 15l 3T [Haer 9% 3T & e § =] SN 6 [Hoarad &l
ST T TS 2
22 AFAT
#.4. | fREw TATH | 2020-21 | 2021-22 | 202223 | ¥ 23
IGEERS
1 F'ITﬁT/(‘@ﬁ) W/WT *kk *kk *kk *kk
ggrT qgHlas 100 286 218 127
2 (_’ITW/(gTﬁ-) FQ'Q/WT k% *kk *kk *kk
ggfT qgHlag 100 362 276 154
3 "ﬁ?ﬁ”@ﬂéﬁ Fﬂ'@f“ﬁ‘?{"'{ k% k% *kk *kk
ggrT qgHlaE 100 358 283 177
P —— AT T . . . .
ggr qgHag 100 197 142 96
5 W@Tﬁ% % *k%k *k%k *kk *kk
ggrr qgHag 100 368 259 175
138. Tg @1 AT g
F. a9 2020-21 TR = Ay srafer &1 AT o e areEwTy F U F AN w
T ToreRTTer 7 o) qTee & THTE o HTLT T SSANRT 0l ATHNEAT (99 7|
g, 2021-22 ¥ = IAWT sl ATAIEAT H AT g3
M. =i 2022-23 § FH HET AT AATAL H gfeg g AT, T ITURT & ATHI, THG ATH
ST TS Ot R s
T S At H AT AT, THE ATHT 3 SATST TAT FL TF ATH H AT 50% TF
#T A FTae s
T ¥ 2021-22 H Qa9 0¥ AT § AT AT 3T TeTATd A= ! AT T Hgea o
INRECEIE]
T. TSI, AL X ISqTeHhaT
139. AT srafer § = SN o LS, FASAGIT AT IeATEHhAT A1+ qvil § 70 70 3
22 FFAT
#.4. | Ra TR | 2020-21 | 2021-22 | 2022-23 | ¥ 23
KRR
1 | FHATIAT 6T HE& TEqT 1,898 2,003 2,049 2,093
2 | ¥ IcATEHRAT TEqT 9 12 12 11
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ScATERAT I HHAT =TT 2 2 2 2
4 qa?ﬁ- a—l—@-m *k% *k% *k* **k%
5 |weIgr EE A 100 08 107 107
140. Ig T@T AT E T+
F. ST T AT H HE SN o LS 6 £q< 3T Aaq- a7 A AT H T gl
g, HYE SANT Al < ScaTaehdT Sl ST FHATLN ICATEHhAT H ST a0l Tard § ATl
frae o 2
. P-4
141, 94T, IATEA, =¥ At it 7, e, feteredt, aog arar i [ G 92
A % HaW § o I A gig A= qroft § 3w 1w g 2
#.9. | g TTH | 2020-21 2021-22 2022-23
1 | erqar % 0% 0% 0%
2 | IdOTEA % 29% -3% -4%
3 e Bl % 29% 3% 5%
4 tﬁgﬁﬁ'wm % 27% 0% -4%
S | fretemedy @ =qU H % 262% -24% -44%
6 | e AT @ T H % 258% -21% -38%
7 | s % 97% -28% -32%
142. ST T At & 3 93 adt 99 & 0 794 SAN Al gy Oger ad &t goer & &fae
HTAT 3T T TR 9T K ITCHS ol gl
3. qre Y /=T
143. Ted T AT 39 HAT FT Hohadh ¢ O T ARG H AT qI1ed 60 7 T 81 = T8
FOITdT & o aTes AT ST= a6t srater & S0 Gahcd e T Agaaul 2l &l
. gSit fAaer 1 er i ewar
144. ITTEERTT FIC FId & (6 ara9adr § agaqur [erde i [aim 9eit 9% o § fieae &
IO GSIT THaer 7 T+ o forT =] 3= st &7 A aT @40 &l
. T IHAT H THTIAT FA 9T HIh
145,  FATIT RIH-ATC SATAT H 10T ol T4 FLATAT & Toh TaF I & AT 0l FL SANT (w7t

FT AT & Agea ol &7 § 75 g1 4, a3 390 7 amai § g5 g2 &, T SN fafmai
T AN | Ihg F ATET Tl HIdl & aa¥ @ | J897 gl Tg T 6 e =g
ST it Tkl AT & 7 9 A1 ST H 997 T2 78 5, AT T SANT F ATATEAT
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HgcaquT (NTae T ATHAT 63T &, Ta5 af qTied SATAl & [Ea<rid THTE &l TTq HLal gl

THTTY T 901 | SAMATT o T IANT T hqdql ! TATAT (3T g

.3.3 &rfa g¥ A

146.

147.

148.

ST & g 7, Mo Ao A g
F. Hdg 290 ¥ AT AU Y ¥ qAT GG § STEA 3T GO F dae | 987 2
g, AT H AT H gl o goadT | AfEE I g2 B
T dEIUA-ATR sAiewEl & A | 9qr =edr § 6 s ge wme 39 F fowy o
q FH g, S TROTHEaET gREIHE IoF Herdl g2 gl
. ST AT S SR A hAdl § HHT IS g
T, ST= AAre § 7 SRR F IcaTas, "I Foeht T ermar I9=nT & foger av 67 gaqr

H FTht Rierae ome gl

T, HaG AATTI HT AT (AT T&T &, STateh T SN 1 e 7T g1 AIA T AT
FT AT BT off =eT 2

T, SF Aatd & I A SN & ATH, e a1 o7 [ o a2 Jfawa
IR CA | ]

S, ST YSIRTT a%q g1 & dTaS(E, Si= Sate § 593 SART & ITH Sed el HT &< a@l
2l

A AT FAT H A SN T Iy T ATAT ST G ATIEST I¥ AHHT 2

FITUTCHSF GE AT AL-Sqor fgeror

AT o SIqETe, 7T aTql & ATTA-ATT, TAHTET Bl AT SAATAT 6 AATAT (ohegl AT ATq
FTHT o0l ST AT ST g ST AL SN I G TgAT T8 & AT TgATH i 1T ¢ aTieh
T AT AT G TgaTs s &Td &l TTied ATl 9% SAATAd 7 AT SI7 Joh| F13F ST 39

Teer H T gl Tohel & STH AT o GTI-HT, TTfed Al I Al oo T AT b AT
ST A, T H Hpad 99T @O & Jed | Iadd, Tl AT STaafad Tgaar 3T
faraeft sfiT =eg Scareat & &= gfderdt, srenfent & gt Aoaes 7 =g 3= 6

STATEHAT | THadd gl A= THEl S %l s g (o F7 FI9T % Tgd TAaE I TG
SRINT G Al T &7fd § WG & T gl

Frax 29 & ST i 7T T A
G 90T F AATT AT § Tl AATAT § Aged Ul [gedT TITOd Fed gl 7T 91 F TG
TG o AT ST HHAT 9¥ [T T ¢ ST TN B3 SN &l & Tol Tgo=AT 72 &l
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g,

149.

150.

151.

152.

153.

154.

155.

AT § G
Tg <G AT ¢ T e ad qoT fge a¥ & QT § S 6 Jaie § Heag aegat 6 7
H gi g2 g1 AT, AN § HHad o HIL07 53] SN o &fd &l JTHAT qgl (647 g

quqd & Yo # qRadw
o= et & @Ud & Ted § FE AT Agea 0l Tadd dgi gl &l

IR IRCIE G PAL I

e Raag v 7 et owa = afasfaa ggfadt & &g & FIs 9787 T&qd Tal
o 21 zafer, wiferrdy g fReed 37 € o = siefam gyt 3 =g sem 1 2w
Tl TEATS 2

SNt § qiadT
TSI AT F3d & [ 0 7d %7 s 91e7 Aal g (% Al Aty ¥ G5 Teqai & Iedrad
& forT STenReEhT § #irs afadd gan gl Satau, STt § 9Edd § 9 SN &l &l
afd T2t g 2

Rt s
TTERTT 7 &fa fAgeor & o =i = & o o0 ®9 F afa gaeft 27 9w o=
FaT g1 o1, [MaTa fAeaTas = SR &1 & fd &1 F10 961 8

I IaTal T fAsaTaT
TR 7 e Gag TE3N 6 (oarad & Hiad 21 7% fa=r g1 &t e 3=
FTT ITATRT ST o T =T ICATT o THEATET T4 IANT Fl &Td T THAT FHIL T51 g

i 3T T qoe g ey

AT STaTer o I = IAN 6 ([HoITad, ATHd 2 Iuetsd AT THAATeN ST 3T
fergroor 9% o= e gu, Wit Refriea g M &

F.  Gag <9 | AT qIieq Al 9 2l

G, I SN Al Hqdl  HF AATT o IH TATH ATHRR o agad o AT g

T. A Ferdl 3T ToF AT o F4 SUNRT & AT, qoha a1 A [Haer 9w gfawa @@

TTaEe TATT STAT 2
T, HH HAT AT T ATl o TROTHETRT 53] AN il AT, THE TaTg S Haer

T ITawe § RTae &7 qT FHeAT I271
T,  Hag q9T | qTfed ATt ¥ ATAT et A F I qET g S AL AT H Agea ot
e Tt 2
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.  qIIEd AATAT | Flag AT, AL SART AT AT (64T 5 T4T g
T, Sarh AR SaaTE it G qE g, T (Sl § [ae o gl
. SreEs il A feshl | [rae & 977 gf 3cared # | firae e gl

156. =ETT ITFERTLT &7 19T & T S ST &1 THATT SO o6 A0 g3l gl
. gfq wrfSie &t i
157. TSR 5 Sonferd &9 | ofqae [l & |1 afod Mt § MeiiRa REiai & e a7 3
IR & o0 uaarsdT et B g1 B Scare &1 uasmedT Sti= &t aty & forw
ITITEH T AT & HA AT TATIIT FAAT/SST T SAIATRL et oFam = 81 F#A 3 0mr ao
* ST ¥ AT ITqTE Tl o ToIT STeT-37enT uasedt Memfa o = g1 37 T
AT Y TS UAATSUT T TR S et qriste st 7ot o forw & zon § #=40T a9-
T IACE ToF i AT LA & o0 qET TAT g1 &t Srafd § IcaTad a|qar & qaiay
STANT U¥ o= BT s 21 72 giatea B = g & Somes &t ane § e sEremor
T -] T Al ST 3T 8| =i 3oare & forw siea R $oit (srata siaa
& FFT AT A7 3fEa wraefie goi) 97 3ta Red (F3-19 @ 22%) Ff F-99 a19
& T § Al <f T off, qrfer FaAt & srgerasd [l § Feifa iR-griasnes god 7 ag=n
STT |k AT IHHT ITAT [T ST LT Bl
158. IULITH AGE HeTa it T Tg= AT A ATd-Ied HrHd i wATrees TrEfent 79T
(Frfro) sreraT SSrer Aitesw Fefiq FATHT ao-ame % forg qemT Y 7 81 ST grer
Scaraai/Aataent & o Ft ad-ae Feiia o o afa /st & et sieq &
Fr=r FTelt § SIS HIAT AT ¢
T AR | g gfa arieia
g | S Juq T, g "= % =)
F | AN
TRE[EE § 949 o
TATTeea Fefa<r Hwior
1 Ei;’ Sﬁ_{ kK kK *kk kK 40-50%
F T 2 () P
Tl LT MHToT &,
forfaes
=9 =T ALY et
forfee, =9 =i aen
2 . ~ . - *k% *k%k *k*% *k*% 25_35%
TS HTh[T (Ar3T) FHA]
forfeee, =7 =i
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Toftar (fHraT) o=t
ferfaee, 39 =M
ALY (Avore) AT
e, wrema e == ©
STt weofta<T Fu=T
e, wroma e =9 2
AT Hefar et
orfees
ZETeAtST &, forfes,
[RECIEERSIER RN

T EF, ﬁﬁﬁ—’ *kk *kk *kk *kk [0)
3 ﬁifﬁ SR wofrT 30-40%

(T=) &, ferfies, fet
SRSt wef =T (1) F,
s

ZEhT ZoTF9T HITee

4 | fowem oe forfaes, (%) () | mereTe
=

5 | ®IE 3T IUTEH wxk

g | qrea™

o T qefAr
1 A, ek - sk sk 35-45%,
2 '§'3ﬁ'{_o|1T -q-_?ﬁ—’_lﬁ- ﬁﬁﬁ- *kk *kk (***) (***) TFETTF
3 | FIE AT IATEH - - — — 50-60%

*k% *k%

*k%x *k* *k* 60_70%

CAN | £ K 51 e s B B
21 Iy e TRl g e e sk

159. o= RaaE TAHI F AT IR & 5a & gag 7 Aot st & g

F. OTEALIET SUTHT T AT FLA FT STIACH AN I FATEd To1e 72917 forers
THUHUHE IcqTah AT 2l

g, 40 ¥ ATee AUt &, T fAsmed | it T o6 HILOT A1 S areard o 7T
AT BIAT LT 8, FA(Th ATCA T AT HHTarelt ol a8/ 9T IF o AT areft qefie
(1000 = & ATEF) ITAH FHLT 6 (o7 FoT FIAT T=aT B

T AT HEATIE AT A1 o A< HefT &7 IO T Tl g a1 AT Srgraehal
T |1 & TS Hgld ofd g Sl SATA FATAAT § SFFLTH STAdT 2l
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.

<.

TEAIET ST T 3297 AT TSI Uk THIH T I AT o TAHL] [ Giord HeAT
g 7 o et =T &t e AT i T Ata=ae 91 [t § et ATaeet &

TR B! T 9T
9T § AT 3T ST 37A¥ § AT I AL Fl LT FHA o6 (o0 AT 19 o T3 g

T2  Haeh g T I ey

160. STAERT 7 AT I2ANT 6 a6 deer H FHfered sere o &

F. TR IUTEHT & FATAT, THUHUHE &7 § Ha¢ g« a1, Iia a9 100 gefai &
F T IATEA GHAT & T AT THATT A=A Ieq1e % T=21a 92 {97 o
fafawrar

g. UHUHUHAT IcATEh! FT (FATg ATEF HIST g Tgi a2 IcaTash T iy & forw o
FT Tgd ¥ Tohd g, THUHUHE IcdTah Aall

T ITAHISA 0 AT RO & SAqETe, Tg <@ ST 96dT g o 39 3T qefiadt 1
T gTH ST & SN 6T T AN FT Fad 2% Sgar gl = & T2 FIoft
TATS T FTAT B

W“ﬁ 0T &7 F
#.9. | ITTEH ICERUI fiisT FAAT | fidsuw &
SRR R

‘ (%)
1 %ﬁz% 2023-24 20,320 8,47,700 2%
2022-23 17,300 7,46,680 2%
, T T=eiw faf#ee | 2023-24 16,689 8,90,015 2%
2022-23 14,802 8,27,292 2%
, | fafaes 2023-24 10,470 4,40,730 2%
2022-23 10,330 4,03,120 3%
. mﬂr TSEI 2023-24 9,580 3,88,505 2%
2022-23 7,657 4,22,094 2%
frerae forfaee 2023-24 6,878 3,00,669 2%
> 2022-23 6,336 2,92,787 2%
5 gggﬂfﬁm 2023-24 8,450 3,59,840 2%
2022-23 6,820 3,28,430 2%
, forow feedier forfaes | 2023-24 4,278 1,82,090 2%
2022-23 4,574 1,67,053 3%
THF TR 2023-24 6,887 2,54,814 3%
8 | fafwes 2022-23 6,312 2,22,133 3%
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.3

161.

162.

€.

CATIR e THEARO IUFLU AT o gTd SISTeCIH IANT 6 T AT FT had 0.2-
0.4% SEIT| ST TAT Eeah THERLUT ITFHLUT T (GCAT ol ST FH g qT TIeALre

T TATT 3T T 7 AT

AT 3T o o0 S35 q9 T § A q81 96ITd | AhA7 37 Fed gl
3T ATELIH I T TS 94T H ST IUAsd F:am g o 6 & F7 a1l
ATATAT T ATHAT FT T 3

ek, PR IaTe U OSTTa o g T ¢[eeh T THTE TETT & STTE

ST 9% @] g
AT FF-A9T AT e [T g1 AT SART 6 ITE IATE o o0 LT Ay

TIRT T g A o (70 T AT 5| TIIRTA I AITT 92 9T g il STeed
Tl 21

TATATE & ST S Q901 & hael AT GoF gl 625 FUE TIU gl ATLATT I2AM
T T T f9Td oRTeRT 375 IS ¥9U g1 39 VY, Hag <9 § AT AT
g # S1e T2l

STATTRTSAT ZTXT (AT 3T FHT T & 1o o TSIl & A<l TATE &l SFHIE Aal HLd|
JIAARIT RIS T F 3@ G99 § Fils (=¥edr qgl e@rs g T THIHueE
TEATId SUTAT o ATAST S (d & [9%5 g1 & a1 § qATIT AT qTeq IqTee Ag!
FT I

Tg qATT a7 & for7 RawlE % UHT Fg IUAsd Aol ¢ (o Tgol T USIST &1 A1 H
STATTHT IENT 9T IS A0<rd T4 4T

FTg TSIST & FI0 a3 I & STATT A erd g, T SANT FT ALA T ITo1T |
TUFTTERTE AT gINTT 31 Toh T+ <9I | ITITE T AT ZIaT & i AT § THTH IaTS
% 20 ITITEHF 2

e Y 9 & & A I A o o OGS awqEn & IcaTed A arer Uh
STTE = SN AHATT gl AT LRI 6l AT F 5[ T8 (Tuass) i
% qgad o 13 YT &= FT Y=< 63T 13T, T 997 7T & TqT STAR ¢l
TUAAE ATSAT % TG AT T Fleg Hl EATHT T 6 (o0 @F=Ereha 3aamg &
ITATEHT FIXT HAT ST Tt T T THTET HAT Hgea Il

TF THUHUHE SIS HT A|d ScdTad adadT 50-100 Feftd sfa aw g dreiens &
SATATAT T HTAAT T ATcqd AT 15-20 THUHT ICATEHT a0l AT g

ENEEAREARUS T
TTTEERTT o A= o3 § T AT Yeariad qiediel 8o il AR] AT SITHT Jrasti=® od
H g g Agier Rae a2 Iuesy St o7 [ty e qersrd & f{at 9%, 59 7 =g

ST, SATATAF AT IATE o STHITHT AT 8, F [E=T 92 ST gl

TSR & a7 FEaes Tershrer, o\ s, STHIRT AT o7 Eaes TeTe AT g,
H Ik AT BT AHAT FTd T SIS ATSGAAT ST 07 g TTAFET F I TRATAAT T2
et ok & TN TATT Aled, aaATT S & Gael § J0q AT 3uesd FHI0 & oy

TATTRTAT o ToIT Ta wearaett |t e st 81 STy 5 o= arat o |ref qre [t on
o At smgfasatet grT awre & Tu Iare it aeeaw fasTar, sar w a@o"T A

AHAT, STHITHTAT TT TTeATET [ T TATE, FILH ST AT TTEAT e Hl AR 60
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STH o FTLOT IqS A5 *Ifd & T THTASE &l @d I7 fSetad &€ 9ad 8, & qaed |
ST 3T 7T T 2T

163. JTTEHTLT AlE Fid & o qTeArdr o HiT 3297, HTHT qi¥ 9T qTed @il siqi=~a AT
TETAIT FIT Fe ST T Tg=t &7 il THTH FIAT 2|
164. YTTIFRTY ST Al Fd g o TTea<redl e Fl AR FHIAT ATl Al ITaaiad Tl wedTl
AT I T T AT AL TG Tt S[eeh AT Fed & 1o AT 3r=d hradh
T AT AT | T4 ¥ T 8 i At ffarast sfiv sreesi & &= a9 &7 @
SATITY T F10 @ 747 2|
165. et ot SITRT/3TATaeht F U WTael 3A¥ a9 gl [0 &1 STeAiih, ATITa §=i T27d
TS 1. OH.T SR A AT T gy Teqa o, g Rt ot e 7 far | oy
TAAT FHAD: AT AT ST AT TN e 6 T il IATd gT TATIAT IALT TET
Tl 0 g FHl F T (HATHT ITAIHISA A AT I TEATA T TeAdT e & FATad
T woma &1 3er & forw et arEresd $fiT AT STHERT Iq9sd dat HE gl
Hfh, ITUTE Tgol AT & o6 STefIe o7, Tiaawrdt 71 fa=m g & Raas vers & for
STSAEE T JANT U AN ¢ % TAT i IATET FH AT| AT Ig Al 63T 747 8
o Raas T F TATIT TRT SATAHILL 6 T TATHT I2ART 9T qrearell e & et
[ERRGREIE IR I EC AR ED I
166. HY I 7 (e Forferd sIqre 7 [k & 99 TH1 & g9 # [Maforfad S 39y
TS 2| T ohelt FRqag TerenTe g A 92 36 am 2
s A o d
et =1 T AT
#.9. | IAEH ICERUI - FA I e &
(1) R
. .
1 G HETHA ZETAAqAA 2023-24 20,320 8,47,700 2%
2022-23 17,300 7,46,680 2%
, Tt T fafaes 2023-24 16,689 8,90,015 2%
2022-23 14,802 8,27,292 2%
3 Tee ferties 2023-24 10,470 4,40,730 2%
2022-23 10,330 4,03,120 3%
. EEISEGEETE 2023-24 9,580 3,88,505 2%
2022-23 7,657 4,22,094 2%
; Ao forfaes 2023-24 6,878 3,00,669 2%
2022-23 6,336 2,92,787 2%
6 | et wizdee ferfiee 2023-24 8,450 3,59,840 2%




58

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

2022-23 6,820 3,28,430 2%

R Zewdi forfies 2023-24 4,278 1,82,090 2%
2022-23 4,574 1,67,053 3%

THF eI ferties 2023-24 6,887 2.54 814 3%

167.

168.

3.1

169.

SYIE | g e AT Srar g T Fo afaA et § 39 3T 7oL & HwI §o g &
BedT T TR 2-3% 71 T 3came, gTeits, Fae 99 oie Hefi it &7 UF Bear
AT g1 59 A 7oA & oo & o= 997 oie qefia<r § 9T Agcaqor & TOier & e
g &l HHTAAT gl THAU, TF AFT | TATeeh TR0 Fef=il & ToF g & e &
HEAU I %l HATAAT Al gl TOH TG, ITATHIA IC AT ok 6 TATT 6 g
FAEKIKEICEIG AR

et SUTAT T AR M7 AT fT TR & Hag <90 & ArArdi i Tfaatad dai wedTl
SHE AATAT, T AN o6 ATATITh, 39T § TAT THAF 3901 § TG aeq3l % 377 IcaaH AT
gl Td:, A BI ORI & FICU Hag 297 F SAATT HIAT H FHI AT 6 Aferd I g,
AT | STSTELIH SN o SATY(d T FHHT qgl g

TR o7 feoqforgt qiee <.

I T Tl g T

AT Togd Tl g7 et feoafort iy 1S 2

F. TTERTOT &l AT 312 & T | SHad! 3T Ga-3Hadll il dige TadT AT0
FA(Th T TET SIS [GFH ST g A B TTTETHT0T T-STEH AT AT STEHAAT T FTIL | AT
FEA T HEAT FLAT §, AT Qoo I 0T & ToIT Ueh TSR0 TZId &I b ST
ELEL

G, TTEror & IO g o a8 Ty & Hiaw e aferi/Sa-sraeetl it 9RaTuT i #98 FY
TAT T TIT TR {aT0r ST | HIheT 3T UHhST GATSAT 6 a1 3T Fads
q qTET T T AT/

T, JTTEERTOT &l SMaash i (e it T: ST LAl AT 0 ¥ Tg A= F:Ar A1z 0 &
FAT I AT 3T Tl T ATIOMSTH IcaTad ¥ et it g1 T8 AT A= B s
FTTRT T3 AT AT Sl =eehi it fashT ST ATOTToA THid T HTHT ST ATR U

. THRSIHLUT (a0 § ITAsd FIT T SAHEST A T SANT G IAL ATGET § Ifoarad

T Tashl, 317 3caTaa fashl i SITd AT § Agcaqul (aerd gl
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SaTeh ALRTE qhe A3 ICATE &l F@AT & & [T dTuAes JroArell & ATeqH |
A fEeqe &7 9grar <l g, Aaedd GrTd aeqall 9% (e aET =60 3297 6
IERRAEIA

TFErFToT F TS HTUHT TEea] g1 SEqATA (o0 19 a1l e Tu| geuerT Yor, Tt
ez Yom, s, arsefRay sreeiwaTss, usr fvrde oY Uasidis S ovra T |+fy
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AT IcqTR FafawTor, TRt i AwTor &t & =ra9rt &1 Tq7iad F2d 2l

o AT AT arga™ FuA1 forfies & forw grtersreer grr Rearia aria si|a
SAYTE hIHq IcaTah/[HATdeh ZIT T 0 3T o SI=T Aal gl The (0T [aaor & 92T
155 T FATY FATATL o gHIT AL qT2aTe Haet forfHee & forw erfa /i <ot 35%-
45% &, STaTeh T SN o ATSaTT | AT & o107 0-10% it &fa AT a7 Z1aT fohar
g1 = gET el arzar sot forfies Sti=r srater o S argare & feroenra aeget
T UHAT [Haias o 7 gatery, yrtaeor g Ratfia sg afa arfse s ada
2T 2l

ISt w9 % forw wrfesrer g Raiia aia siaa 98w o7 Soames/Aaias g
R 17 279 & e T 2

gareeT ety forfares & vwoe e ey # 7+t sraears affore sam= o €)1 zo
FeTaT, Tty 3u oY uffory 4t # 7+fy o R 10 See F forg AT 9 8w
T e 9 dEfua [fee o o 81 gean wdeh fofies F s =i
frgrat &1 3T Fe fAearia wee safa g a4t aqeq & oo %fee o i
TAROET #iF g, SEH AR ST @ ST wiee S|ty wr oA R =T 81 g A
weftat forfeee F 91e gars, ST 3% 7 A0 Feldl digd THT FHTASHT & o
TTERIE ATATT 3T TETA FEdqTasl TaTT U 2|

STTERTOT AT ST, TAFeiaant wrteas qefie forfiee v fAeaw aefi forfee =ir
AT o ®F § AIAT o H (A6 LT, TaTeh Irgid A SAATS F <7 THATAAT
ST T T HA ATl F18T TEd (T |
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
FINAL FINDING
New Delhi, the 27th March, 2025
Case No. ADD (0O.1.) 08/2024

Subject: Anti-dumping investigation concerning imports of ‘Plastic Processing Machines’
originating in or exported from China PR and Taiwan.

F. No. 6/09/2024-DGTR.—A. BACKGROUND OF THE CASE

1. Having regard to the Customs Tariff Act, 1975, as amended from time to time (hereinafter
referred to as “the Act”) and the Customs Tariff (Identification, Assessment and Collection
of Anti-dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995, as
amended from time to time (hereinafter referred as the “Anti-Dumping Rules” or “the
Rules”) thereof, the Plastic Machinery Manufactures Association of India (hereinafter
referred to as the “applicant association” or “PMMAI”) has filed a duly substantiated
application on behalf of Electronica Plastic Machines Limited, Milacron India Private
Limited, Shibaura Machine India Private Limited and Windsor Machines Limited
(hereinafter referred to as “domestic industry”’) before the Designated Authority (hereinafter
referred to as the “Authority”’) for initiation of anti-dumping investigation concerning
imports of Plastic Processing Machines (PPM) or Injection Moulding Machines (hereinafter
referred to as “product under consideration” or “PUC” or “subject goods™), from China PR
and Taiwan (hereinafter referred to as the “subject countries”). The association and the
participating domestic producers have together hereinafter been referred to as “applicants”.

2. The Authority, on the basis of sufficient prima facie evidence submitted by the domestic
industry, issued a public notice vide Notification No. 6/09/2024-DGTR dated 29th March
2024, published in the Gazette of India — Extraordinary, initiating the subject investigation
in accordance with the Section 9A of the Act read with Rule 5 of the Rules to determine the
existence, degree and effect of the alleged dumping of the subject goods originating in or
exported from the subject countries and to recommend the amount of anti-dumping duty,
which if levied, would be adequate to remove the alleged injury to the domestic injury.

B. PROCEDURE

3. The procedure described hereinbelow has been followed with regard to the investigation:

a. The Authority notified the embassy of the subject countries in India about the receipt
of the present anti-dumping application before proceeding to initiate the investigation
in accordance with Rule 5(5) of the Anti-Dumping Rules.
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b. The Authority issued a public notice dated 29th March 2024 published in the Gazette
of India — Extraordinary, initiating the anti-dumping investigation concerning
imports of the product under consideration from the subject countries.

C. The Authority sent a copy of the initiation notification to the embassy of the subject
countries in India, the known producers and exporters from the subject countries, the
known importers/users in India, and the other interested parties, as per the addresses
made available by the domestic industry. The interested parties were requested to
provide relevant information in the form and manner prescribed in the initiation
notification and make their submissions known in writing within the time limits
prescribed in the initiation notification.

d. The Authority provided a copy of the non-confidential version of the application filed
by the applicants to the known producers/exporters and to the embassies of the
subject countries in India in accordance with Rule 6(3) of the Rules.

e. The embassy of the subject countries in India were also requested to advise the
exporters/producers from their respective subject countries to submit their responses
to the questionnaire within the prescribed time limit. A copy of the letter and
questionnaire sent to the known producers/exporters was also sent to them along with
the names and addresses of the known producers/exporters from the subject
countries.

f. The Authority sent a questionnaire to the following known producers/exporters in
the subject countries in accordance with Rule 6(4) of the Rules:

SN SUbJe?t Producer/Exporter
countries

1 Chen De Plastics Machinery Co. Ltd.

2 Cosmos Machinery Ltd.

3 Demag Plastics Machinery (Ningbo) Co. Ltd.
4 Guangdong Yizumi Precision Machinery Co. Ltd.
5 Guangzhou Borch Machinery Co. Ltd.

6 Haitain International

7 Hangzhou Tederic Machinery Co. Ltd.

8 Liguang Machinery Co. Ltd.

9 Mitsrong Mould & Machine Co. Ltd.

10 | ChinaPR | Ningbo Haixiong Plastics Machinery Co. Ltd.
11 Ningbo Hengrun Plastic Machinery Co. Ltd.
12 Ningbo Shuangma Machinery Industry Co. Ltd
13 Qingdao Runjia Plastic Machinery Co. Ltd.

14 Qingdao Sanyl Plastic Machinery Co Ltd.

15 Shandong Tongjya Machinery Co. Ltd.

16 Shanghai GS Machinery Manufacture Co. Ltd.
17 Suzhou Fosita Science and Technology Co. Ltd.
18 Xinle Huabao Plastic Machinery Co. Ltd.

19 Zhangjiagang King Machine Co. Ltd.
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20 Zhejiang East Zhougiang Plastic & Mould Industry Co.
Ltd
21 Zhejiang Golden Eagle Plastic Machinery Co. Ltd.
1 Asian Plastic Machinery Co Ltd
2 Taiwan Huarong Plastic Machinery CO., Ltd.
3 Pan Stone Precision Industries Co Ltd
g. In response to the above notification, the following producers/exporters from subject

countries have responded and filed an exporter’s questionnaire response:

Subject
countries

w
Z

Producer/Exporter

Chen Hsong Machinery (Ningbo) Co. Ltd.

Chen Hsong Machinery (Shenzhen) Co. Ltd.

Chen Hsong Machinery Co. Ltd.

Chen Hsong Sales & Marketing (Shenzhen) Co. Ltd.
Dongguan Fu Chun Shin Plastic Machinery Manufacture
Co. Ltd.

Engel Machinery (Changzhou) Co. Ltd.

China PR | Engel Machinery (Shanghai) Co. Ltd.

Foshan Shunde Chen De Plastics Machinery Co. Ltd.
Foshan Shunde Chen De Precision Machinery Co. Ltd.
10 Fu Chun Shin (Ningbo) Machinery Manufacture Co. Ltd.
11 Yizumi High Speed Packaging Technology Co. Ltd.

12 Yizumi Precision Machinery (HK) Co. Ltd.

13 Yizumi Precision Machinery (Suzhou) Co. Ltd.

14 Yizumi Precision Molding Technology Co. Ltd.

1 Asian Plastic Machinery Co Ltd

2 Taiwan Chen Hsong Machinery Taiwan Co. Ltd.

3 Huarong Plastic Machinery Co. Ltd

OO N|®| O | B|IW|IN|PF

h. The Authority also sent questionnaires to the known importers/users of the product
under consideration in India calling for necessary information in accordance with
Rule 6(4) of Rules.

wn
Z

User/importer

Arun Plasto Moulders India Pvt. Ltd.
Bharat Box Factory Limited

CJ Polytech Private Limited

Ejobs info Tech India Pvt. Ltd
Electronics Machine Tools Ltd.
Kunstocom (India) Limited

Moldwell Products

Moldwell Products India Private Limited

O N[O|OT AW
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9 | Prince Plastics International Pvt. Ltd.
10 | Sakkthi Polymers

11 | Satzer Electronics Limited

12 | Sumi Motherson Group

13 | Supreme Industries Limited

14 | Tech Plastic Industries

15 | Tooling Temple

16 | Victorious Engineering Works

17 | Vidyut Metallics Limited

In response to the above notification, the following importers and users have
submitted questionnaire responses to the Authority:

SN | User/importer

Blackburn & Co. Pvt. Ltd.

Chen Hsong Machinery (India) Pvt. Ltd. (Chinese producer)

Chen Hsong Machinery (India) Pvt. Ltd. (Taiwan producer)

FCS Manufacturing (India) Pvt. Ltd.

Moulded Fibreglass Products

OO B WIN|F-

Yizumi Precision Machinery (India) Pvt. Ltd

Submission have also been made by the China Plastics Machinery Industry
Association (CPIMA), All-India Plastics Manufacturers Association (AIPMA) and
Organization of Plastics Processors of India (OPPI) and these have been considered
in the present final finding.

Exporters, foreign producers and other interested parties who have not responded, or
did not supply information relevant to this investigation, have been treated as non-
cooperating interested parties.

The Authority issued an Economic Interest Questionnaire to all the known producers
and exporters, importers, and the applicants. The economic interest questionnaire
was also shared with the administrative line ministry. The domestic industry, Engel
Machinery (Changzhou) Co. Ltd., China and Engel Machinery (Shanghai) Co. Ltd.,
China have filed the economic interest questionnaire. The Ministry of Heavy
Industries has also responded to the economic interest questionnaire.

The period of investigation (POI) for the purpose of present investigation is 1st
October 2022 to 30th September 2023 (12 months). The injury analysis period covers
2020-21, 2021-22, 2022-23 and the period of investigation.

The interested parties were granted an opportunity to present their comments on the
scope of the PUC and propose PCNSs, if required, within a period of 15 days from the
date of the initiation notification. Based on the submissions received from certain
interested parties, a meeting was held on 30" April 2024 to discuss the need for PCN
methodology.
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The scope of the product under consideration and the PCN methodology for the
investigation was notified on 8™ July 2024.

A list of all the interested parties was uploaded on the DGTR website along with the
request therein to all of them to email the non-confidential version of their
submissions to all the other interested parties.

In accordance with Rule 6(6) of the Rules, the Authority provided an opportunity for
the interested parties to present their views orally in a public hearing held on 8™
October 2024 in hybrid mode. The parties who presented their views in the oral
hearing were requested to file written submissions of the views expressed orally,
followed by rejoinder submissions, if any.

The information provided by the interested parties on a confidential basis was
examined with regard to the sufficiency of the confidentiality claim. On being
satisfied, the Authority has accepted the confidentiality claims wherever warranted
and such information has been considered as confidential and not disclosed to the
other interested parties. Wherever possible, parties providing information on a
confidential basis were directed to provide sufficient non-confidential versions of the
information filed on a confidential basis.

A request was made to the Directorate General of Commercial Intelligence and
Statistics (DGCI&S) to provide transaction-wise details of the imports of the subject
goods for the injury investigation period and the period of investigation. The same
has been received by the Authority and has been considered in this final finding.

The Authority conducted the physical verification at the premises of the applicants
to the extent considered necessary for the purposes of present investigation.

The non-injurious price (hereinafter referred to as the ‘NIP’) has been determined
based on the cost of production and reasonable profits of the subject goods in India,
based on the information furnished by the domestic industry on the basis of Generally
Accepted Accounting Principles (GAAP) and Annexure |11 to the AD Rules, 1995
S0 as to ascertain whether anti-dumping duties lower than the dumping margin would
be sufficient to remove injury to the domestic industry.

The Authority has considered all the arguments raised and information provided by
all the interested parties to the extent the same is supported with evidence and
considered relevant to the present investigation.

The Authority circulated the disclosure statement containing all essential facts under
consideration for making the final recommendations to the Central Government to
all interested parties on 13" March 2025. The Authority has examined all the post-
disclosure comments made by the interested parties in these final findings to the
extent deemed relevant. Any submission which was merely a reproduction of the
previous submission, and which had been adequately examined by the Authority has
not been repeated for the sake of brevity.

“**%> 1n this final finding represents information furnished by an interested party on
a confidential basis and so considered by the Authority under the Rules.
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y. The exchange rate adopted by the Authority for the subject investigation is
1 US$=Rs.82.51.

C. PRODUCT UNDER CONSIDERATION

4. At the stage of initiation, the product under consideration was defined as under:

“2. The product under consideration in the present investigation is Plastic Processing
Machines (PPM) or Injection Moulding Machines also known as injection presser used
for processing and moulding of plastic materials.

3. The scope of the product under consideration includes all kinds of plastic processing

or injection moulding machines, having clamping force not less than 40 tonnes and not

above 3200 tonnes. The product under consideration also includes machines in fully
assembled, semi knocked down (SKD), complete knocked down form (CKD), sub-
assemblies.

a. A plastic processing machine in semi knocked down stage shall mean a plastic
processing machine which is not fully assembled but is transacted as a plastic
processing machine with all essential components not fitted together and the
machine is not ready to use.

b. A plastic processing machine in completely knocked down stage shall mean a
plastic processing machine in its incomplete or unfinished form, has the essential
character of the complete machine when put together, and contains all critical
components, barring widely used components.

c.  Sub-assemblies specifically for plastic processing machine.

4. The following types of products are, however, excluded from the scope of the product

under consideration:

I. Blow moulding machines classified under Custom Tariff Act, 1975 under sub
heading 84773000.

ii.  Vertical injection moulding machines.

iii.  All electric injection moulding machines wherein the mechanical movements such
as injection, moulding closing, moulding opening, ejection, screw-drive etc. are
controlled by independent servo motors and having digital control system and
without hydraulic unit.

iv.  Multi-colour/ multi-mould machinery for making footwear, rotary injection
moulding machinery for making footwear and footwear sole/strap/heel injection
moulding machine classified under the Custom Tariff Act, 1975 under sub-
heading 8453.

v.  Second hand/used plastic processing machines.

5. The subject goods are classified under Chapter 84 of the Customs Tariff Act, 1975
under the sub-heading 84771100 and 84779000. The Customs classification is only
indicative and is not binding on the scope of the product under consideration.



76

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

C.1 Submissions made by other interested parties.

5. The interested parties have made the following submissions with respect to the product under
consideration and like article:

a.

Inclusion of SKD, body/component/parts is highly misleading. It is a settled principle
that only such finished goods which are commercially sold by the domestic industry can
be considered in the scope of the product under consideration.

Machines imported to produce nylon cable ties are distinct from the type manufactured
by the domestic industry. The product supplied by the domestic industry may satisfy
one but does not satisfy all parameters. These machines are not commercially
interchangeable.

PCN should be considered based on weight, dimensions, and other parameters rather
than the clamping force. The weight of the machines significantly impacts the cost as
heavier machines are more durable and expensive. PCN should be assigned considering
80% weightage to weight and 20% to technical parameters like clamping force.

The usage of terminology - “Semi knocked down (SKD) body /component /parts” is
highly misleading, unclear and ambiguous. This would also make spares, parts and other
items to be included

The Authority should issue the list of assemblies which are part of the product scope.

The circumvention law can only invoke once there is existence of anti-dumping duties
on the product. Since there are no duties at present, the circumvention law cannot be
invoked in fresh investigation. Further, there is no provision of threat of circumvention.

There are members of the association who are producing components, therefore, if the
Authority wants to include components, data of those producers should be filed with the
Authority and consolidated combined non-confidential version should be circulated to
all interested parties.

The domestic industry has imported assemblies/components. The scope of the product
includes components, assemblies and sub-assemblies. Therefore, the domestic industry
should have provided updated application.

The term “Semi knocked down (SKD) body /component /parts” is highly misleading,
unclear and ambiguous. Inclusion of only “parts” within the scope of the duty or the
investigation will be blatantly arbitrary and unjustified. This would also make spares,
parts and other items to be included.

One of the important factors contributing to the cost of product under consideration is
weight of the machine. Heavier machines are costlier than lighter ones, as heavier
machines are sturdy and durable. Thus, proper weightage should be given to the weight
of the machine for arriving at PCN methodology.
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C.2 Submissions made by applicants.

6. The applicants have made the following submissions with respect to the product under
consideration and like article:

a.

The product can be supplied as finished ready-to-use equipment, in sub-assembly form
or in CKD/SKD conditions, and the consumer can assemble it with negligible value
addition.

Plastic processing machines comprise of number of sub-assemblies. The consumers
have the choice to buy the product at production process, CKD, SKD and even part of
sub-assembly.

The consumer can import critical components separately and other parts separately and
assemble at its own place. The operations involved in assembly of these parts do not
involve large technological investment or technical know-how.

Reference placed on the CESTAT case of M/s Huawei Technologies Co. Ltd. v
Designated Authority; it was held that the scope of PUC should be defined in a way that
avoids circumvention.

If the CKD and SKD forms are not included in the scope, the imports will continue post-
imposition of duties. The MSME sector would continue to face hardships, increasing
the risk of operational shutdowns.

The inclusion of CKD, SKD and sub-assemblies within the scope of the product is
justified as the other interested parties themselves claimed that they have exported the
product in these forms.

Indian industry has manufactured and supplied machines to make nylon cable tie. The
applicants have supplied these machines to key downstream manufacturers of cable ties
and related products.

Clamping force is a globally recognized term for the product under consideration.
Mechanical Engineering Industry Association and Plant India categorizes total market
based on tons.

When the measures were in force, the parts, component, assemblies and sub-assemblies
were being imported. However, after expiry of measures, only complete machines are
being imported.

The Chinese and Taiwanese producers have claimed that they export the product in
CKD/SKD and sub-assembly form. However, the applicants are unaware of the exact
details of these exports.

The product can be supplied either as a complete assembled machine or in parts
(CKD/SKD). Producers may export either the finished equipment or in sub-assembly
form or in CKD/SKD condition, with minimal value addition required in India. It is
essential to include CKD and SKD in the current investigation, as excluding them would
allow imports to continue in these forms even after anti-dumping duties are imposed.
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C.3

10.

Examination by the Authority

The product under consideration in the present investigation is Plastic Processing Machines
(PPM) or Injection Moulding Machines also known as injection presser used for processing
and moulding of plastic materials.

The product under consideration at the time of initiation was all kinds of plastic processing
machines or injection moulding machines having clamping force not less than 40 tonnes and
not more than 3200 tonnes, used for processing or moulding of plastic materials. The scope
included product is as described below: -

i. A plastic processing machine in semi knocked down stage, which means a plastic
processing machine which is not fully assembled but is transacted as a plastic processing
machine with all essential sub-assemblies not fitted together and the machine is not ready
to use.

ii. A plastic processing machine in completely knocked down stage which means a plastic
processing machine in its incomplete or unfinished form, has the essential character of
the complete machine when put together, and contains all critical components, barring
widely used components.

iii.  One or more sub-assemblies specifically meant for production of plastic processing
machines.

The scope of the product under consideration excluded the following products:
I. Blow moulding machines classified under the Custom Tariff Act, 1975 under sub-
heading. 8477 30 00.

ii.  Vertical injection moulding machines.

iii.  All electric injection moulding machines wherein the mechanical movements such as
injection, moulding closing, moulding opening, ejection, screw-drive etc. are controlled
by independent servo motors and having digital control system and without Hydraulic
unit.

iv.  Multi-colour/ multi-mould machinery for making footwear, rotary injection moulding
machinery for making footwear and footwear sole/strap/heel injection moulding
machine classified under the Custom Tariff Act, 1975 under sub-heading 8453.

v.  Second hand/used plastic processing machines.

The product under consideration is classified under Chapter 84 of the Customs Tariff Act,
1975 under the sub-heading 84771100 and 84779000. The interested parties highlighted that
the customs classification mentioned was incorrect. A corrigendum was issued dated 28"
August 2024 in which the subheadings were clarified as 84771000 and 84779000. It is noted
that the customs classification is only indicative and is not binding on the scope of the product
under consideration.
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11.

12.

13.

14.

15.

Various issues have been raised with regards to the PUC, the scope of PUC, clarification
regarding imports in CKD or SKD forms, specific exclusions from the scope of PUC, and
PCN methodology. These issues have been dealt with hereunder.

A plastic processing machine, commonly known as an injection molding machine, is a
specialized industrial machine used to manufacture plastic products by the process of injection
molding. Injection molding is manufacturing process where molten plastic is injected into a
mold cavity, cooled, and solidified to form a finished shape/product. Plastic processing
machine offers the benefit of high production efficiency, and the ability to produce complex
shapes with tight tolerances with minimal waste.

The plastic processing machines are manufactured in various sizes and capacities described in
terms of clamping forces. The domestic producers as well as the foreign producers
manufacture different types of plastic processing machines with different clamping force.
Further, the machines can have additional features, as required by the customers for a
particular application. Machines with different tonnage are used for molding different group
of products.

The manufacturing process of the product under consideration can be broadly categorized into

the following -

a.  Fabrication of a large number of components to form a number of different sub-
assemblies. A typical machine may have anywhere between 500 to 1500 different types
of components, which are assembled into 10 to 15 sub-assemblies.

Assembly of various sub-assemblies into final machine
Testing and painting.

d.  In case of large size machines, the assembled machine may be unassembled into few
sub-assemblies for the purpose of transportation.

e.  Packing & shipment.

The process of fabrication of components involves framing of (a) injection unit with screw,
barrel and nozzle, (b) clamping unit using platens, tie bars and cylinders, (c) frame and base
using welding, cutting, and CNC machining and (d) electrical and hydraulic systems.
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16. Sample image of injection unit is given below: -

‘_=% Jo “IE
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17. Sample image of clamping unit is as below: -

18. Sample image of machine base frame is given below: -

19. Once these sub-assemblies are manufactured, injection unit and clamping units are assembled
to make complete machine. These sub-assemblies are mounted onto the machine frame and
integrated with hydraulic and electrical systems. Control system is then installed to manage
the machine's operations.



[T |—=TE 1] AT T TSI ; AETLTIOT 81

20.

21.

As part of the testing procedure, machines are tested for proper pressure, flow rates, and
electrical connections. The machine is operated under simulated working conditions to ensure
performance of injection pressure and clamping force.

Following are few illustrations of the complete plastic processing machinery produced by the
participating domestic producers.

Futura 120

electronica
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22.

23.

24,

25.

26.

Scope of the product under consideration

The Authority invited comments from the interested parties on the scope of product under
consideration and proposed PCN methodology. Thereafter, the Authority held deliberations
with the interested parties on 30" April 2024 to finalize the scope of the product under
consideration and the PCN methodology.

Some of the interested parties requested restricting the scope of the product under
consideration to machines with clamping force upto 1500 tons. During the PUC/PCN meeting,
the applicant accepted the contention of other interested parties in this regard. The scope of
the product under consideration was thereafter restricted to machines with clamping force upto
1500 tons.

Interested parties contended that CKD, SKD and sub-assemblies/parts/ components of the
product under consideration cannot be included within the scope of the product under
consideration. Exclusion of these have been sought on the grounds that the scope of the
product under consideration cannot include products which have not been imported into India.

The applicant has referred to the decision of M/s Huawei Technologies Co. Ltd. vs. Designated
Authority, wherein it was held that the scope of product under consideration should be defined
in a way that meets the intended objective.

The Authority notes the nature of the product and the production process. It is noted that the
producers first produce a number of sub-assemblies and thereafter these are assembled into
finished machine. The process involved in assembly of sub-assemblies does not involve
significant production process, plant & equipment, manufacturing skills, investment,
manpower. The core of production is in designing the machines and making a number of sub-
assemblies. Further, as noted above, machines may be transported as ready-to-use fully
assembled machines, or in more than one part and as a number of sub-assemblies. The
Authority notes that the responding Chinese producers have reported exports of (i) completely
knocked down (CKD) (ii) semi-knocked down (SKD) (iii) sub-assemblies and (iv) finished
machines.
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217.

28.

29.

30.

31.

32.

The Authority notes that the scope of the “product under consideration” has direct impact on
the objective and purpose of the investigation and recommended measures. A wider scope of
the product under consideration can lead to uncalled for remedy to the Indian industry, in
addition to possible complexities in the conduct of the investigation and therefore
implementation of the measures. At the same time, a narrow scope of the product under
consideration may fail to meet the intended objective of addressing injurious dumping in the
domestic market. A narrow scope of the product under consideration may not provide requisite
remedy to the domestic industry and can result in continued injury to the domestic industry
because of adoption of measures by importers/users to avoid the measures invoked.

It is noted that the product under consideration is a capital goods item. It is not necessary that
capital goods are imported in a fully assembled and in ready-to-use condition. It may not even
be feasible to do so for large size machines. For ease of transportation or other logistic
considerations, the machines may be imported in the form of unassembled parts, which are
then assembled post importation. Importing the machine in SKD form does not change the
essential nature and characteristics of the finished product. The only difference between a fully
assembled ready-to-use machine and an unassembled machine is the form in which they are
imported.

Any user has the option to import either finished complete ready to use machine or import the
machine in SKD or sub-assemblies form and assemble the same in India. It was seen at the
time of physical verification that machines are seldom dispatched as a single item in fully
assembled form. These are transported as sub-assemblies and then assembled at the
consumer’s place. It is also possible for the users to import the machine in SKD condition and
assemble it at its factory. Therefore, the threat of imports of the product in unassembled or
SKD form contended by the applicants is not an unsubstantiated assertion.

It is seen that a plastic processing machine comprises of large number of components. The
number of components can be as low as 500 and as high as 1500. However, the clamping unit,
injection unit and machine base frame form integral and necessary part of the product under
consideration. Other sub-assemblies include items such as barrels, cable, strain rod, cylinders,
platens etc. Assembly of unassembled parts (such as clamping unit, injection unit and machine
base) into a complete machine is not a significant process and only involves joining parts
together.

Considering the abovementioned justifications related to the nature of the product, its ease of
assembly, form of transportation, retention of its characteristics and likeness in the
unassembled/semi assembled form and high likelihood of circumvention, the Authority finds
it appropriate to include completely knocked down (CKD) and semi-knocked down (SKD)
machines and sub-assemblies in the scope of the product under consideration.

Clarification regarding imports in CKD and SKD form.
Interested parties have sought clarification on the meaning of CKD and SKD in so far as these
concerns the scope of the PUC. The Authority therefore considers it appropriate to clarify the
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33.

34.

meaning and interpretation of these terms in so far as scope of the product under consideration
is concerned.

a. Imports as Semi knocked down (SKD) means a plastic processing machine which is in

incomplete or unfinished form, not fully assembled, but is transacted as parts of a plastic
processing machine. These parts are not fitted together, and the machine is not ready to
use. Imports in SKD form shall imply imports of all the SKD or sub-assemblies required
for production of the product under consideration. Further, imports of complete
clamping/clamp unit or complete injection unit with or without screw & barrel or
machine base frame or fabrication frames/covers for injection moulding machines are
essential sub-assemblies or SKD of the product under consideration and therefore
imports of these sub-assemblies or SKD are within the scope of the product under
consideration.

. Completely knocked down (CKD) means a plastic processing machine in its

components form. Such components will have the essential character of the complete
machine when put together. Imports in CKD form shall imply imports of all the
components required for production of the PUC.

Specific exclusions from the scope of the product under consideration.

The interested parties have sought exclusion of nylon cable-tie moulding machines on the
ground that the same was not being produced by the Indian industry. The domestic industry
has provided sales invoices for sales made with respect to these. Therefore, it is not considered
appropriate to exclude these from the scope of the investigation.

The following products are specifically excluded from the scope of the product under
consideration: -

a.

Blow moulding machines classified under Custom Tariff Act, 1975 under subheading.
8477 30 04.

Vertical injection moulding machines.

All electric injection moulding machines wherein the mechanical movements such as
injection, moulding closing, moulding opening, ejection, screw-drive etc. are controlled
by independent servo motors and having digital control system and without hydraulic
unit.

Multi-colour/multi-mould machinery for making footwear, rotary injection moulding
machinery for making footwear and footwear sole/strap/heel injection moulding
machine classified under the Custom Tariff Act, 1975 under sub heading 8453.

Second hand/used plastic processing machines.
Imports of any standalone parts/components, other than those specified above.

Imports of clamping/clamp unit, injection unit with or without screw & barrel, machine
base frame and fabrication frames/covers imported for production of a machine other
than injection moulding machines.
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d.

35.

36.

37.

38.

39.

40.

41.

PCN methodology
After considering the comments from the interested parties, the Authority, vide notification
dated 8" July 2024, clarified the scope of the product under consideration and the PCN
methodology for the purpose of providing information relevant to the present investigation
and determination.

The interested parties had requested PCN based on power type, machine structure, types of
material, clamping force, shot weight, tie bar distance etc. to be considered as PCN parameter.

It was seen that the request for PCN based on these parameters was also made in the previous
anti-dumping investigations concerning the imports of these products where the Authority
observed as follows: -

28. In this regard, the Authority notes that the parameters like Distance between tie-
bars, maximum mold thickness, clamp stoke and injection shot weight are merely design
parameters and therefore does not make the two products different. The Authority,
however, notes that the Chinese exporters have failed to quantify with substantial
evidence, the difference in such parameters at any stage of investigation. As regards the
lesser weight of imported machine, the Authority is of the view that in a machine-like
Plastic Processing Machinery, weight cannot be a pricing parameter since buyers pay
for desired technology and features and not for the weight.

It is noted that the Authority had rejected the claims for different PCN in the previous
investigations as well. The interested parties have not contended any new factual basis in the
present investigation.

As regards shot weight as a PCN parameter, it was observed that the shot weight merely
determines the weight of the output generated by the machine and does not form significant
factor impacting the cost of production of the different types of products under consideration
with different shot weight parameter, but the same clamping force. It is understood that shot
weight and clamping force are inter-related parameters, and clamping force has already been
treated as a PCN parameter. It is also seen that request for shot weight as PCN was also made
in the previous investigation, but was not accepted.

As regards machine structure (two platen-three platen) as a PCN parameter, it is observed that
these are dependent on the shot weight and are not a significant part of the cost of production.
When shot weight itself is not a relevant factor for determination of PCN, machine structure
in itself does not form basis for determination of a PCN parameter. It is seen that request for
mechanical structure as PCN was also made in the previous investigation, but not accepted by
the Authority.

As regards tie bar distance as a PCN parameter, it is observed that tie bar distance does not
vary significantly within products of same clamping force. The share of tie-bar distance alone
forms less than [***%] share in the overall cost of the product under consideration. Such being
the case, changes due to different tie bar distance would be insignificant.
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42.

43.

44,

45,

It was seen that the imports description of the product under consideration in the customs data
does not have any distinguishing feature other than the clamping force.

The Authority after considering submissions from interested parties considered clamping
force as the only relevant parameter for the purpose of determination of dumping margin and
injury margin.

Considering the above, the Authority confirms scope of product under consideration for the
purpose of present investigation as follows:

The product under consideration in the present investigation is Plastic processing
machines (PPM) or Injection Moulding Machines, also known as injection presser, used
for processing and moulding of plastic materials.

The scope of the product under consideration includes all kinds of plastic processing or
injection moulding machines, having a clamping force not less than 40 tonnes and not
more than 1500 tonnes. The scope of the product under consideration includes machines
in fully assembled, semi knocked down (SKD), complete knocked down form (CKD), or
a combination of SKD & CKD. The scope is further clarified below —

a. A plastic processing machine in semi knocked down stage shall mean a plastic
processing machine which is not fully assembled but is transacted as a plastic
processing machine with parts or sub-assemblies not fitted together and the
machine is not ready to use. A semi knockdown machine shall also imply sub-
assemblies namely clamping/clamp unit, injection unit with or without screw &
barrel, machine base frame and fabrication frames/covers imported for injection
moulding machine.

b. A plastic processing machine in completely knocked down stage shall mean a
plastic processing machine in its incomplete or unfinished form, has the essential
character of the complete machine when put together, and contains all
components required for assembling the machines.

It is noted that the domestic industry produces machines with different clamping forces. The
machines produced by the domestic producers and supplied by the producers in the subject
countries are technically and commercially substitutable and hence like articles. These product
types are inter-se like products within their clamping force ranges. Machines of different
clamping forces are produced using the same manufacturing facility with the same manpower
and similar raw materials. Producers can thus interchangeably produce machines of different
clamping forces and can readily switch from production of one type to the other. Accordingly,
the Authority holds that the products produced by the domestic industry are ‘like article’ to
the product imported from the subject countries in terms of Rule 2(d) of the Rules.
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D.

D.1

46.

SCOPE OF DOMESTIC INDUSTRY AND STANDING

Submissions made by other interested parties

The following submissions have been made by the other interested parties with regard to the
domestic industry and standing:

a.

Shibaura Machine Indian Private Limited and Milacron India Private Limited has
imported the subject goods and made false statements and declarations in the application
that they have not imported the product under consideration.

Shibaura Machine Indian Private Limited has a related company - Shibaura Machine
(Shanghai) Co Ltd. Shibaura Shanghai has exported the subject goods to its affiliated
company in India.

Manufacturing means the process of building or assembling something, especially in a
factory. Thus, manufacturers who are assembling the parts/components and making
final product shall be considered as manufacturers.

Haitian is either producing or procuring the major components of the machines in India
or from other Indian manufactures/vendors.

The statement that Haitian import 100 machines each month and selling it in the Indian
market is incorrect and baseless. Haitian is manufacturing 70-80% of the machines in
India and only importing specialized machine which are not produced in India.

Despite having other producers of subject goods in India, the domestic industry is only
focused on limited producers which raises concern over completeness and fairness of
the application.

There are numerous other producers who are importing some parts and components
from China and doing value addition here by purchasing certain parts in India similar to
the domestic industry.

When other interested parties raised self-import concerns, the domestic industry
selectively declared some assemblies as excluded, implying only those were within
scope. The domestic industry has imported these identified assemblies.

Applicants cannot be considered as eligible domestic industry as they did not disclose
that they have imported the product under consideration during the period of
investigation from subject countries.

The information filed by other producers through support letters must be reconciled with
the information filed by the domestic industry in relation to the production of other
producers.

Domestic industry is producing and selling only complete machines in the market and
is not selling components. Surprisingly, those producers who are producing and selling
components in the merchant market are not included as domestic industry. This implies
that there will be no selling price, no cost and no NIP available with the Authority.
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There are at least 10 other producers apart from 19 other producers identified by the
domestic industry. DGTR must examine whether the domestic industry constitute major
proportion of total Indian production in India under Anti-Dumping Agreement.

D.2 Submissions made by the applicants.

47.

The applicants have made the following submissions with respect to the domestic industry and
standing:

a.

The present application has been filed by Plastics Machinery Manufacturers Association
of India (PMMALI). Electronica Plastic Machines Limited, Milacron India Private
Limited, Shibaura Machine Indian Private Limited and Windsor Machines Limited have
provided the relevant data.

The participating producers have not imported fully assembled injection moulding
machines, machines in SKD/CKD form.

Other producers namely, Avinya Machinery International Pvt. Ltd., Ghanshyam Eng.
Co., JH-Welltec Machines (India) Pvt. Ltd., Moon Machinery e. Polymechplast
Machines Ltd., Parth Engineering Works, Supermac Machinery and Swift Auxi Technik
Pvt. Ltd. have supported the application.

The participating producers are not related to any producer in the subject countries or
any importer of the product in India. The participating producers account for more than
50% of Indian production.

Haitian Plastic Machinery Group is the largest exporter of the product to India and has
been exporting since 2000. When anti-dumping measures were imposed in 2005, the
company reduced its exports and started an assembly unit in India which imported
machines in SKD form, assembled them and supplied them to Indian consumers.

When the measures expired in 2021, Haitian Plastic Machinery Group stopped their
assembly operations completely and started importing complete machines. Haitan has
imported the product in fully assembled and in CKD/SKD condition during the period
of investigation.

Haitian was shown as a domestic producer because of its assembly operations, which
only ceased after 2021. The applicants have not considered Haitian in ascertaining
domestic production. Based on the volume of its imports, Haitian should be considered
an importer and not a producer.

Shibaura Machine (Shanghai) Co. Ltd is not a producer of the product under
consideration. They produce all electric machines which are outside the scope of the
product.

As regards the submission that there are 93 producers in India, the interested parties
have not provided any information with regards to names & addresses, capacity,
production, domestic sales, and the clamping force of these 93 producers.

Standing under the rules is determined by production, not the number of producers. The
interested party has not demonstrated that the applicant production does not constitute a
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major proportion of Indian production. Majority of the other producers manufacture
small machines with less than 40 tonnes of clamping force.

k.  Producers of subject goods means whether engaged in production of machines or sub-
assemblies forming part of the subject goods are required to be considered as producers.
However, if some company has produced one or more sub-assemblies and supplied the
same to a machine manufacturer, the volume cannot be counted, as it would lead to
double accounting.

I Haitian India is only a reseller and trader of subject goods in India. The import data
shows that Haitian has imported around 900 plastic processing machines in the period
of investigation.

m.  Despite initiation notification, Haitian has not showed any interest. Even if the Authority
considers Haitian as other Indian producers for the purpose of standing, Haitian has not
provided information on their production.

D.3 Examination by the Authority

48.

49,

50.

51.

52.

The submissions made by the interested parties and the domestic industry concerning standing
and scope of the domestic industry have been examined and addressed hereunder.

Rule 2(b) of the Anti-Dumping Rules defines domestic industry as below:

“(b) "domestic industry” means the domestic producers as a whole engaged in the
manufacture of the like article and any activity connected therewith or those whose
collective output of the said article constitutes a major proportion of the total domestic
production of that article except when such producers are related to the exporters or
importers of the alleged dumped article or are themselves importers thereof in such case
the term 'domestic industry ° may be constructed as referring to the rest of the
producers.”

The application has been filed by the Plastics Machinery Manufacturers Association of India
(PMMA). The application was filed on behalf of the domestic producers of the product under
consideration. Electronica Plastic Machines Limited, Milacron India Private Limited,
Shibaura Machine India Private Limited and Windsor Machines Limited have provided
information relevant to the present investigations and have specifically requested imposition
of anti-dumping duty. The Authority notes that the production of the applicant companies
constitutes 57% of the total Indian production of the like article in India.

The Authority has received letters from Avinya Machinery International Pvt. Ltd., Ghanshyam
Engg. Co., JH-Welltec Machines (India) Pvt. Ltd., Moon Machinery, Polymechplast
Machines Ltd., Parth Engineering Works, Supermac Machinery and Swift Auxi Technik Pvt.
Ltd. supporting the present application.

As regards the contention that Shibaura Machine India Private Limited is related to the
Shibaura Machine (Shanghai) Co Ltd., China, the Authority notes that Shibaura Machine
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53.

54.

55.

56.

(Shanghai) Co Ltd., China is the producer of all electrical machines. The domestic industry
has provided information on the exports made by the entity. It is seen that the producer has
exported electrical machines which are outside the scope of the product under consideration
in the present investigation. Therefore, for the purpose of present investigation, the Authority
has considered Shibaura Machine India Private Limited as eligible domestic industry.

With regards to submissions that Shibaura Machine India Private Limited and Milacron India
Private Limited have imported the product under consideration from the subject countries, the
Authority has verified the DGCI&S transaction wise import data and found that Shibaura
Machine India Private Limited and Milacron India Private Limited have not imported the
product under consideration from the subject countries. These entities have imported
components which do not form part of the product under consideration.

With regards to the contention raised by other interested parties that Haitian India is not the
importer but a producer of the subject goods in India, it is noted that none of the opposing
parties have provided evidence to substantiate their claims. Intimation was sent to Haitian
India asking them to provide information such as details of production and sales of machines
produced, bill of entry wise details of imports, details of plants and machinery installed etc.
However, Haitian India has not provided reply to the information sought. Since they failed to
provide any evidence, the Authority could not verify the authenticity of such claims.

As regards the contention of other interested parties about the existence of more domestic
producers, the Authority observes that the legal requirement to determine standing is based on
production volume, not on the number of producers. The other interested parties have not
provided any evidence to demonstrate that the production of the petitioning domestic
producers does not constitute a major proportion in Indian production or the petitioning
domestic producers fail to meet the conditions outlined in Rule 5, read with Rule 2(b).
Therefore, the Authority has not accepted the contention raised by the other interested parties.

The applicants are not related to any importer in India or exporter of the subject goods in the
subject countries and have not imported the subject goods from the subject countries during
the period of investigation. The table below shows the share of the participating producers in
the total estimated Indian production.

. Oct 22 to
SN | Particulars UOM Sep 23
1 | Production of participating producers Nos 3,895
2 | Other Indian producers Nos 2,925
3 | Total Indian Production Nos 6,820
Share in %
4 | Applicant % 57.11
5 | Other Indian producers % 42.89
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S7.

E.l

58.

Therefore, having regard to the information on record, the Authority holds applicants
constitute “domestic industry” within the meaning of Rule 2(b) of the Rules and concludes
that the application satisfies the criteria of standing in terms of Rule 5 of the Rules.

CONFIDENTIALITY AND MISCELLANEOUS SUBMISSIONS.

Submissions made by other interested parties.

The following submissions have been made by the other interested parties with regard to
confidentiality.

a.

Applicants violated the Trade Notice 10/2018. They failed to provide actual information
on production quantity, capacity utilization percentage, sales quantity, sales value, no.
of employees, productivity per day, inventory, research & development expense, PBIT,
interest / finance cost, depreciation.

Applicants are habitual users of trade remedy investigations. They have enjoyed the
benefit of anti-dumping duty for more than 10 years. The duty has served its purpose
and is not warranted in future. The imports from the subject country have declined and
are not causing injury to the applicants.

Despite over 13 years of protection through anti-dumping duties, these domestic
producers have failed to compete effectively in the market, indicating a reliance on these
measures.

Haitian is an interested party in the present investigation as the Authority notified all
known interested parties of the subject matter vide email dated 3rd April 2024. The first
email was sent to Haitian. Further, the domestic industry has themselves noted Haitian
Huayuan Machinery (India) Pvt Ltd as other Indian producers.

The domestic industry has failed to make the case for imposition of retrospective
imposition of duty.

The period of investigation considered by the Authority is inappropriate and does not
accurately represent market conditions. The base year is affected by covid 19 and in
2021-22, there was lockdown and significant market disruption. 2022-23 shows return
to normal condition with increase in imports rather than surge in imports.

AIPMA has duly registered as an interested party vide letter dated 9th April 2024. Under
Rule 6 (4), the Authority may request information. However, no such request was made
to AIPMA, demonstrating that we have not neglected our obligations, contrary to the
domestic industry’s allegations.

AIPMA, CPIMA actively participated as an industry association, presenting arguments
during the hearing and in written submissions dated 14th October 2024. AIPMA and
CPIMA have been recognized in prior investigations, such as the Final Findings No.
6/26/2020-DGTR dated 9th August 2021 concerning "Viscose Rayon Filament Yarn
above 60 deniers" from China PR.
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There is no obligation for AIPMA and CPIMA to provide the documents referenced by
the domestic industry, as they are specifically required of the applicant association.
Reference placed on Manual of Operating Practices.

E.2 Submissions made by the applicants

59.

E.3

60.

The applicants have made following submissions: -

a.

Submissions made on confidentiality by the interested parties are belated. The Authority
in the initiation notification stated that comments must be made within 7 days from the
date of circulation of NCV of the application.

Trade Notice 10/2018 requires information relating to sales value and profitability on
an actual basis. However, the disclosure of information on actual basis would have led
to disclosure of price and cost information which is sensitive in nature.

CPMIA, AIPMA and OPPI have failed to comply with the obligations set out under
Rule 6 and 7, thereby failing to establish themselves as interested parties in the present
investigation. Additionally, the interested parties have failed to respond to the relevant
questionnaires.

CPMIA is not an association dedicated to the producers/exporters of the subject goods
in China PR. Out of the 28 producer/exporters, only Chen De Plastic Machinery
participated in the present investigation.

The Customs Tariff Act, Anti-dumping Rules, and WTO ADA allow the domestic
industry to request trade remedial measures against unfair imports causing injury. There
is no limit to how often the industry can seek redress.

As regards the submission that the demand in the period of investigation has recovered
in the period of investigation and there is no surge, there is no justification for post-
Covid demand shifting to China instead of the Indian industry. The increase in imports
during 2021-22 and 2022-23 proves that Covid did not stop imports.

Further, the Chinese producers have taken close to 1 year to deliver the machines. This
delay in delivery contradicts their claims of quick lead times. Despite increased demand,
Indian industry saw a decline in domestic sales, clearly indicating that imports are the
cause.

The Indian industry’s product profile has remained similar over the injury period, with
smaller machines requires much lower time compared to larger one. This demonstrates
that the applicant lost sales volume, as profits on gross domestic sales declined sharply.

Haitian has failed to register themselves as registered interested party as per Trade
Notice 11/2018. Thus, submission of Haitian cannot be considered as they are not even
registered.

Examination by the Authority

The Authority made available the non-confidential version of the information provided by the
various parties to all the other interested parties as per Rule 6(7).
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61.

62.

63.

64.

With regard to confidentiality of information, Rule 7 of Anti-dumping Rules provides as
follows:

“Confidential information: (1) Notwithstanding anything contained in sub-rules (2),
(3) and (7) of rule 6, sub-rule(2) ofrule12,sub-rule(4) of rule 15 and sub-rule (4) of
rule 17, the copies of applications received under sub-rule (1) of rule 5, or any other
information provided to the designated authority on a confidential basis by any party
in the course of investigation, shall, upon the designated authority being satisfied as
to its confidentiality, be treated as such by it and no such information shall be
disclosed to any other party without specific authorization of the party providing
such information.

(2) The designated authority may require the parties providing information on a
confidential basis to furnish a non-confidential summary thereof and if, in the
opinion of a party providing such information, such information is not susceptible to
summary, such party may submit to the designated authority a statement of reasons
why summarization is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is
satisfied that the request for confidentiality is not warranted or the supplier of the
information is either unwilling to make the information public or to authorize its

)

disclosure in a generalized or summary form, it may disregard such information.’

The submissions made by the applicants and the other interested parties concerning
confidentiality, to the extent considered relevant, were examined by the Authority and
addressed accordingly. On being satisfied, the Authority has accepted the confidentiality
claims, wherever warranted, and such information has been considered confidential and not
disclosed to the other interested parties. Wherever possible, parties providing information on
a confidential basis were directed to provide sufficient non-confidential versions of the
information filed on a confidential basis. The Authority also notes that all the interested parties
have claimed their business-related sensitive information as confidential.

As regards the contention that the domestic industry is a habitual user of trade remedy
measures and has enjoyed the benefits of the anti-dumping duty for more than 10 years, the
Authority notes that there is no bar on the number of times domestic industry may seek
redressal from unfair trade practices of the foreign producers/exporters or no bar on the
number of times anti-dumping duty is imposed. The recommendations for the imposition of
the anti-dumping duty are made only after investigation by the Authority and when the
requisite legal requirements are met.

The Authority notes that CPMIA has not provided information on the producers/ exporters of
the subject goods in the subject countries who have authorized CPMIA to represent them in
this investigation. Further, CPMIA, AIPMA and OPPI have not submitted a list of its members
involved in the production of the product under consideration. AIPMA and OPPI have not
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65.

F. 1

66.

G.2

67.

provided authorization letters from the members being represented. None of the members of
AIPMA and OPPI have provided information in prescribed formats. The Authority notes that
while the legal submissions made by these associations have been considered for the purpose
of present investigation, the members of the associations are non-cooperative and the
associations have not provided verifiable information relevant to determination of dumping,
injury, causal link and impact of recommended anti-dumping duty on their members.

As regards the submissions on the appropriateness of the period of investigation and the
increase in imports because of normalization of post Covid situation, the Authority notes that
the demand for the product under consideration shows a consistent increase over the injury
period. While significant surge is reflected in imports, the same does not hold good for the
sales of the domestic industry. Thus, the Authority is unable to accept this contention.

NORMAL VALUE, EXPORT PRICE AND DETERMINATION OF DUMPING
MARGIN

Submissions made by other interested parties.

The other interested parties have made the following submissions concerning normal value,

export price and dumping margin:

a.  Relevant provisions of protocol on China's accession to the WTO expired in 2016 and
China can no longer be treated as non-market economy.

b.  Taiwan can be considered as a surrogate country for China. The normal value for the
machinery should be constructed based on the information provided by cooperative
exporters from Taiwan.

Submissions made by the applicants.

The applicants have made the following submissions concerning normal value, export price
and dumping margin:

a.  The exporters were required to establish that they were operating under market economy
conditions. However, none of the Chinese producers have filed for MET. Hence, in the
absence of MET, the normal value should be determined on the basis of price payable
in India.

b.  The exports made by Fu Chun Shin (Ningbo) Machinery Manufacture Co. Ltd. to India
increased 400% compared to previous year, while the exports to other countries and
domestic sales sharply declined.

c.  The exports made by Chen Hsong Machinery (Shenzhen) Co. Ltd. to India increased
300% since the previous year, while the exports to other countries increased only by 3%
and domestic sales sharply decline.

d.  The exports made by Foshan Shunde Chen De Precision Machinery Co. Ltd. to India
increased by over 15 times in the POI, while the exports to other countries increased
only by 1% and domestic sales increased only by 10%. Export sales to India increased
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by 32% compared to the previous year, while export sales to other countries increased
by only 4%.

The exports made by Yizumi Machinery (Suzhou) Co. Ltd. to India increased 383%
compared to previous year, while the exports to other countries and domestic sales
decline of 27% and 15% respectively.

Questionnaire responses submitted by Engel Machinery (Shanghai) Co. Ltd., Engel
Machinery (Changzou) Co. Ltd. and Huarong Plastic Machinery Co. Ltd. are incomplete
as they have not filed appendix 6-10. They should be considered non-cooperative and
not be granted individual dumping margins.

The Authority does not consider a country forming part of subject countries as surrogate
country.

As regards normal value for China based on data of Taiwan producer, the product profile
of Taiwan is very limited as compared to China. Even where there are some products
imports from Taiwan, the volume of imports in these PCNs are quite low as compared
to imports from China.

The interested parties have not provided sufficient information to demonstrate that
Taiwan is an appropriate market economy for China. Despite China's producers
participating in the investigation, no information on capacity, demand, level of
development has been provided.

G. 3 Examination by the Authority.

68.

The response to exporters questionnaire has been filed by the following producers/exporters:

I.
ii.
iii.
iv.
V.
Vi.
Vii.
viil.
iX.
X.
Xi.
Xii.
Xiii.
XiV.
XV.
XVi.

XVii.

Chen Hsong Machinery (Ningbo) Co. Ltd., China

Chen Hsong Machinery (Shenzhen) Co. Ltd., China

Chen Hsong Machinery Co. Ltd., China

Chen Hsong Sales & Marketing (Shenzhen) Co. Ltd., China
Dongguan Fu Chun Shin Plastic Machinery Manufacture Co. Ltd, China.
Engel Machinery (Changzhou) Co. Ltd, China.

Engel Machinery (Shanghai) Co. Ltd, China

Foshan Shunde Chen De Plastics Machinery Co. Ltd, China
Foshan Shunde Chen De Precision Machinery Co. Ltd, China
Fu Chun Shin (Ningbo) Machinery Manufacture Co. Ltd, China
Yizumi High Speed Packaging Technology Co. Ltd, China
Yizumi Precision Machinery (HK) Co. Ltd, China

Yizumi Precision Machinery (Suzhou) Co. Ltd, China

Yizumi Precision Molding Technology Co. Ltd, China

Asian Plastic Machinery Co Ltd, Taiwan

Chen Hsong Machinery Taiwan Co. Ltd, Taiwan

Huarong Plastic Machinery Co., Ltd Taiwan
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G. 3.1 Determination of Normal value and Export Price

a.  Normal value for China PR
69. Article 15 of China’s Accession Protocol in WTO provides as follows:

“Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General
Agreement on Tariffs and Trade 1994 (“Anti-Dumping Agreement”) and the SCM
Agreement shall apply in proceedings involving imports of Chinese origin into a WTO
Member consistent with the following:

(@) In determining price comparability under Article VI of the GATT 1994 and the Anti -
Dumping Agreement, the importing WTO Member shall use either Chinese prices or costs
for the industry under investigation or a methodology that is not based on a strict
comparison with domestic prices or costs in China based on the following rules:

(i) If the producers under investigation can clearly show that market economy
conditions prevail in the industry producing the like product with regard to the
manufacture, production and sale of that product, the importing WTO Member shall
use Chinese prices or costs for the industry under investigation in determining price
comparability;

(i)  The importing WO Member may use a methodology that is not based on a strict
comparison with domestic prices or costs in China if the producers under
investigation cannot clearly show that market economy conditions prevail in the
industry producing the like product with regard to manufacture, production and
sale of that product.

(b) In proceedings under Parts II, 1ll and V of the SCM Agreement, when addressing
subsidies described in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the
SCM Agreement shall apply; however, if there are special difficulties in that application,
the importing WTO member may then use methodologies for identifying and measuring
the subsidy benefit which take into account the possibility that prevailing terms and
conditions in China may not always be available as appropriate benchmarks. In applying
such methodologies, where practicable, the importing WTO Member should adjust such
prevailing terms and conditions before considering the use of terms and conditions
prevailing outside China.

(c) The importing WTO Member shall notify methodologies used in accordance with
subparagraph (a) to the Committee on Anti-Dumping Practices and shall notify
methodologies used in accordance with subparagraph (b) to the Committee on Subsidies
and Countervailing Measures.

(d) Once China has established, under the national law of the importing WTO Member, that
it is a market economy, the provisions of subparagraph (a) shall be terminated provided
that the importing Member's national law contains market economy criteria as of the date
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70.

71.

72.

73.

of accession. In any event, the provision of subparagraph (a)(ii) shall expire 15 years
after the date of accession. In addition, should China establish, pursuant to the national
law of the importing WTO member, that market economy conditions prevail in a
particular industry or sector, the nonmarket economy provisions of subparagraph (a)
shall no longer apply to that industry or sector."

The applicants have relied upon Article 15(a)(i) of China’s the Accession Protocol as well as
para 7 of the Annexure I. The applicants claimed that producers in China PR must be asked to
demonstrate that market economy conditions prevail in their industry producing the like
product with regard to the manufacture, production, and sale of the product under
consideration. It has been stated by the applicants that in case the responding Chinese
producers are not able to demonstrate that their costs and price information are market-driven,
the normal value should be calculated in terms of provisions of Para 7 and 8 of Annexure- |
to the Rules.

It is noted that while the provision contained in Section 15 (a)(ii) has expired on 11.12.2016,
the provision under Article 2.2.1.1 of WTO Anti-dumping Agreement read with the obligation
under Section 15(a)(i) of the Accession Protocol require criterion stipulated in paragraph 8 of
Annexure | of the Rules to be satisfied through the information/data to be provided in the
supplementary questionnaire on claiming market economy treatment. It is noted that since the
responding producers/exporters from China PR have not submitted response to the
supplementary questionnaire the normal value computation is required to be done as per the
provisions of paragraph 7 of Annexure | of the Rules.

As none of the producers from China PR have claimed determination of normal value on the
basis of their own data/information, the normal value has been determined in accordance with
paragraph 7 of Annexure | of the Rules, which reads as under:

“7. In case of imports from non-market economy countries, normal value shall be
determined on the basis of the price or constructed value in a market economy third
country, or the price from such a third country to other countries, including India, or
where it is not possible, on any other reasonable basis, including the price actually
paid or payable in India for the like product, duly adjusted if necessary, to include a
reasonable profit margin. An appropriate market economy third country shall be
selected by the designated authority in a reasonable manner [keeping in view the level
of development of the country concerned and the product in question and due account
shall be taken of any reliable information made available at the time of the selection.
Account shall also be taken within time limits; where appropriate, of the investigation
if any made in similar matter in respect of any other market economy third country.
The parties to the investigation shall be informed without unreasonable delay the
aforesaid selection of the market economy third country and shall be given a

2

reasonable period of time to offer their comments.

The Authority notes that while the interested parties have suggested consideration of Taiwan
as a surrogate market economy country, it has not provided any information on how Taiwan



98

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

74.

75.

76.

77.

78.

79.

is an appropriate market economy country, particularly when Taiwan is also subject to
investigation. An appropriate market economy in a third country can only be selected, keeping
in view the level of development of the country and the product in question. Since none of the
interested party has provided information in this regard, and further since Taiwan is subject to
investigations, the normal value cannot be determined on this basis.

The Authority notes that none of the interested parties have provided any information with
regard to domestic price, constructed value or export price of the product in an appropriate
market economy third country. The Authority notes that it is required to select an appropriate
country on the basis of information and evidence brought on record by the interested parties.
Since neither the domestic industry nor the interested parties have provided any verifiable
information, the normal value could not be determined on this basis. Therefore, the normal
value for China PR has been determined based on price actually paid or payable in India for
the like article. The normal value has been determined considering the cost of production in
India after addition for the selling, general & administrative expenses, and the reasonable
profits. Further, in view of PCNs considered, the Authority has determined PCN wise normal
value.

Export price for China PR

Chen Hsong Group from China

The Authority notes that seven group companies have filed response.

a. Foshan Shunde Chen De Plastics Machinery Co., Ltd., Foshan Shunde Chen De Precision

Machinery Co., Ltd., Chen Hsong Machinery (Shenzhen) Co., Ltd. and Chen Hsong
Machinery (Ningbo) Co., Ltd. are the four producers of the product under consideration.

b. Chen Hsong Sales & Marketing (Shenzhen) Co., Ltd. and Chen Hsong Machinery Co Ltd

are the two exporters of the product group.

c. Chen Hsong Machinery (India) Private Limited is the related entity in India which also has

filed a response.

From the questionnaire response, it is seen that only Chen Hsong Machinery (Shenzhen) Co.,
Ltd., Foshan Shunde Chen De Plastics Machinery Co., Ltd. and Foshan Shunde Chen De
Precision Machinery Co., Ltd. have exported the product under consideration to India.

It is seen that the producer has reported *** machines to India during the period of
investigation.

The producer/exporter has claimed adjustments on accounts of ocean freight, insurance, credit
cost and other deductions to arrive at PCN-wise weightage average of export price at ex-
factory level. The adjustment claimed has been allowed. The export price is mentioned below
in the dumping margin table.

Yizumi Group
The Authority notes that six group companies have filed response.
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Yizumi Precision Machinery (Suzhou) Co., Ltd.,
Yizumi High Speed Packaging Technology Co., Ltd
Yizumi Precision Molding Technology Co., Ltd.,
Yizumi Precision Machinery (HK) Co., Limited
Yizumi Precision Machinery (India) Private Limited,

o0 oW

It is seen that the producer has reported *** machines to India during the period of
investigation. The producer has sold directly to Indian customers as well as exported through
its related exporters in other countries and through related importers in India.

The producer/exporter has claimed adjustments on accounts of ocean freight, insurance, credit
cost and other deductions to arrive at PCN-wise weightage average of export price at ex-
factory level. The adjustment claimed has been allowed. It is seen that the related importer in
India has sold at losses. In view of the consistent practice of the Authority, the loss and the
selling, administrative and general expenses have been adjusted in the net export price. The
net export price so determined has been given below.

Fu Chun Group

The Authority notes that six group companies have filed response.

a.  Fu Chun Shin (Ningbo) Machinery Manufacture Co., Ltd.

b. Dongguan Fu Chun Shin Plastic Machinery Manufacture Co., Ltd.,
c. FCS Manufacturing (India)Private Limited, India.

It is seen that the producer has reported *** machines to India during the period of
investigation. The producer has sold directly to Indian customers as well as through related
importers in India.

The producer/exporter has claimed adjustments on accounts of ocean freight, insurance, credit
cost and other deductions to arrive at PCN-wise weightage average of export price at ex-
factory level. The adjustment claimed has been allowed. It is seen that the related importer in
India has sold at losses. In view of the consistent practice of the Authority, the loss and the
selling, administrative and general expenses have been adjusted in the net export price. The
net export price so determined has been given below.

Husky Injection Molding Systems Shanghai Ltd

The Authority acknowledges that Husky Injection Molding Systems Shanghai Ltd has
participated in the current investigation, along with the related producers, Husky Injection
Molding Systems SA and Husky Canada.

The Authority notes that the questionnaire response submitted by the producer was delayed.
A communication was sent to the producer stating the following:

It is informed that the Authority had given to all interested parties to file the respective
EQR/IQR/UQR/EIQ till 17.08.2024 on the subject above. Your response was received
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88.
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93.

on 18.08.2024; accordingly, the Authority has treated your responses as being time
barred and has not accepted your responses.

The producer did not contact the Authority after receiving the above notice. No explanation
was provided for the late submission. Subsequently, the producer filed a writ petition in the
High Court of Delhi. In the ruling of W.P.(C) 1378/2025 & CMAPPLs.6731-33/2025, the
Hon'ble High Court directed the following:

9. Accordingly, in terms of the facts of the present case, the response to the questionnaire
is directed to be taken on record. The delay, if any, in filing the same is condoned. The
enquiry shall now proceed in accordance with law.

In the initiation notification, participating interested parties were given the following
instructions for submitting their responses:

All communication should he sent to the Designated Authority via email at email
addresses jd12-dgtr@gov.in and ad12-dgtr@ gov.in with a copy to adv11-dgtr@gov.in.
It must be ensured that the narrative part of the submission is in searchable PDF/MS
Word format and data files are in MS-Excel format.

Husky Group has only submitted their response in PDF format. No Excel files have been
provided for Appendix 1 to Appendix 10.

Post the issuance of the disclosure statement, Husky Injection Molding Systems Shanghai Ltd.
from China had filed a Writ Petition in the High Court of Delhi. The producer challenged the
disclosure statement on the ground that the verification of the material filed has not been done
in accordance with the law.

Husky Injection Molding Systems Shanghai Ltd. was given time till 21st March 2025. The
producer has since completed the prescribed requirements. Therefore, in view of the directions
given by the Hon’ble High Court of Delhi, the information provided by the producer has been
examined.

Husky Injection Molding Systems Shanghai Ltd. has claimed market economy treatment but
has not established that it is free from any government intervention being located in China. It
is noted that the information provided by the exporter does not conclusively establish that the
decisions of the company regarding prices, costs and inputs, including cost of output, sales
and investment, are made in response to market signals reflecting supply and demand and
without significant State interference in this regard. Therefore, the Authority does not find it
appropriate to grant market economy treatment to the producer.

It is seen that the producer has reported exports of *** machines from China to India. The
producer has claimed ocean freight, inland transportation, insurance and credit cost as
adjustment to arrive at PCN-wise weightage average of export price at ex-factory level. The
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adjustment claimed has been allowed. The export price is mentioned below in the dumping
margin table.

Engel Machinery (Shanghai) Co., Ltd.

It was observed that the transactions reported in Appendix 3 A do not allow for the
identification of the product exported by the producer. It could not be inferred if the product
exported was product under consideration or non-product under consideration. Additionally,
the producer failed to assign proper PCNs to these transactions. It was also seen that while the
transactions were either at FOB or CIF level, information on expenses pertaining to domestic
insurance, port and other related expenses was not provided. While the producer has provided
delivery terms, it is seen that no adjustment of credit cost has been provided. The producer
has also not provided backup documents for the adjustments claimed in the export price
calculation.

In the initiation notification, participating interested parties were given the following
instructions for submitting their responses:

All communication should be sent to the Designated Authority via email at email
addresses jd12-dgtr@gov.in and ad12-dgtr@ gov.in with a copy to adv11-dgtr@gov.in.
It must be ensured that the narrative part of the submission is in searchable PDF/MS
Word format and data files are in MS-Excel format.

Engel Machinery (Shanghai) Co., Ltd. has only submitted their response in PDF format. No
Excel files have been provided for Appendix 1 to Appendix 10. The Authority observes that
the response submitted by the producer did not provide enough clarity for a reasonable
assessment of the individual dumping margin. Accordingly, the Authority has not granted
individual dumping margin.

Normal value and export price from Taiwan

Chen Hsong Machinery Taiwan Co., Ltd.

The Authority notes that three group companies have filed response.
a. Chen Hsong Machinery Taiwan Co., Ltd

b. Asian Plastic Machinery Co., Ltd.

c. Chen Hsong Machinery (India) Private Limited

It is seen that the producer has reported *** machines to India during the period of
investigation. The producer has sold directly to Indian customers as well as through related
importers in India.

It is noted that the domestic sales are in sufficient quantity in the domestic market. To
determine the normal value, the Authority conducted the ordinary course of trade test to
determine profit making domestic sales transactions with reference to cost of production of
subject goods. In case profit making transactions are more than 80% then the Authority has
considered all the transactions in the domestic market for the determination of the normal
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value. Where profitable transactions are less than 80%, only profitable domestic sales are
taken into consideration for the determination of normal value. Based on the ordinary course
of trade test, only profitable domestic sales have been taken for determination of normal value,
since the profitable sales were less than 80%.

The producer has claimed adjustments inland transportation, credit cost and commissions.
Accordingly, PCN-wise weightage average of normal value for Chen Hsong Machinery
Taiwan Co., Ltd., Taiwan, has been determined, and the same is mentioned in dumping margin
table.

It is noted from the response that Chen Hsong Machinery Taiwan Co., Ltd., Taiwan, has sold
*** machines to unrelated customers in the domestic market. The producer/exporter has
claimed adjustments on accounts of inland transportation and FCL charges to arrive at PCN-
wise weightage average of export price at ex-factory level so determined is as shown in the
Dumping Margin Table below.

Huarong Plastic Machinery Co., Ltd.

In the initiation notification, participating interested parties were given the following
instructions for submitting their responses:

All communication should he sent to the Designated Authority via email at email
addresses jd12-dgtr@gov.in and ad12-dgtr@ gov.in with a copy to adv11-dgtr@gov.in.
It must be ensured that the narrative part of the submission is in searchable PDF/MS
Word format and data files are in MS-Excel format.

Huarong Plastic Machinery Co., Ltd has only submitted their response in PDF format. No
Excel files have been provided for Appendix 1 to Appendix 10.

In view of the directions given by the Hon’ble High Court of Delhi in a similar matter, the
information provided by the producer has been examined. It is seen that the producer has
reported domestic sales of exports of *** machines from China to India and the comparable
machines has also been sold in its domestic market. The producer has claimed ocean freight,
inland transportation, insurance and credit cost as adjustment to arrive at PCN-wise weightage
average of export price at ex-factory level. The adjustment claimed has been allowed. PCN
wise normal value and export price have been compared, and the dumping margin is shown
in the table below.
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Dumping margin table

SN

Normal | Export
Producer value price

USD per machine % | (Range)

Dumping margin

China

Dongguan Fu Chun Shin Plastic
Machinery Manufacture Co., Ltd. orex . . .
and Fu Chun Shin (Ningbo)

Machinery Manufacture Co., Ltd

40-50%

Chen Hsong Machinery Co Ltd,
Chen Hsong Sales & Marketing
(Shenzhen) Co., Ltd, Chen Hsong
Machinery (Ningbo) Co., Ltd., Chen
Hsong Machinery (Shenzhen) Co., Fhx kel ikl *** 1 40-50%
Ltd, Foshan Shunde Chen De
Precision Machinery Co., Ltd.,
Foshan Shunde Chen De Plastics
Machinery Co., Ltd

Yizumi Precision Molding
Technology Co., Ltd., Yizumi High
Speed Packaging Technology Co., | L.« ke - -
Ltd, Yizumi Precision Machinery
(HK) Co., Limited, Yizumi Precision
Machinery (Suzhou) Co., Ltd

55-65%

Husky Injection Molding Systems | . ke . .

Shanghai Ltd., China Negative

Any other producer Fhx ikl ikl *** 1 60-70%

Taiwan

Chen Hsong Machinery Taiwan Co., | *** e i i

-500
Ltd. 40-50%

**k*k **k* **k* **k*

Huarong Plastic Machinery Co., Ltd Negative

Any other ke el falaled ***% 1 50-60%

G.

EXAMINATION OF INJURY AND CAUSAL LINK

G. 1 Submissions made by other interested parties

105.

The other interested parties have made the following submissions with regard to injury and
causal link:

a.  There is a significant demand-supply gap in India. The domestic industry can produce
only 5,100 units, while demand is at 7,956 units, with actual production at just 3,896
units.

b.  There is a significant increase in interest costs and depreciation expenses without any
corresponding increase in capacity or production levels.
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There is no volume effect, as the increase in imports from the subject countries is
minimal and driven by overall demand growth in India.

There are no claims of price suppression, undercutting, or underselling. Import prices
have increased with a marginal decline in profits.

Demand has increased by 38%, and domestic industry sales have increased by 21%.

The capacity utilization of the domestic industry increased and is more than the base
year.

The increase in the selling price of the applicants is higher than the increase in the cost
of sales and selling price of imports.

There has been no addition to the capital employed. Despite that, the return has
significantly increased, which indicates that applicants have obtained a very high rate of
return.

The applicants have included components in their claim without providing information
from companies producing and selling components in the merchant market. Since these
companies did not submit data, it's unclear how the applicant claimed injury on
components.

Market share of the subject countries increased due to post covid order in pipelines.

The applicant’s claims that comparison of imports and performance of the domestic
industry with 2020-21 will not be appropriate must be rejected as it is made without any
justification and evidence.

The domestic industry is struggling to fulfill orders, with some suppliers unable to
deliver for nearly a year. This prolonged delay highlights the urgent need for
alternatives, such as imports.

Despite protection, domestic industry is not able to scale up their operations adequately
to capture the opportunity available in the market. This shows that imports are not
affecting the domestic industry performance.

Domestic industry has received sufficient protection from imports. The injury to the
domestic industry is due to inter-se competition.

The imports from Taiwan should not be cumulated as the conditions of competition
between the imports from China and Taiwan are different. The machines imported from
Taiwan have only 19 types of clamping force. Whereas for China PR there are 95 types
of clamping force of the machines imported.

The volume of imports from Taiwan has significantly decreased in the last two years of
the injury period. On relative basis, the volume of subject imports in relation to
production and consumption is very limited.

The domestic industry has not given any information on price undercutting. The
domestic industry’s cost of sales has increased, the domestic industry was able to
increase its selling price in consonance with the cost of sales.
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The capacity utilization of domestic industry has been more than 80% in the injury
period.

Domestic sales continuously increased in the injury period and decline in POI.
Domestic selling price has continuously and significantly increased in the injury period.

The domestic industry’s financial parameters show healthy profits rather than any
losses.

Machines with smaller clamping force generates lower profit as compared to larger ones.
With increased demand for smaller machines, the applicants’ profits declined, though
they continue to earn significant profits.

The Annual Reports of Windsor Machines Pvt. Ltd. identifies several other factors such
as operational risks including balancing supply and demand, securing and retaining
essential talent, and addressing IT and machine technology advancements and exposure
to foreign exchange risk etc. which are causes of injury.

The application deliberately fails to address a number of crucial issues which had an
impact on the domestic industry independently from the imports originating in the
country concerned. Such reasons include internal problems, depressed market
conditions globally, fluctuations in the price of raw materials, impact of the pandemic
COVID-19, Russia Ukraine War etc.

G.2 Submissions made by the applicants

106. The applicants have made the following submissions with regard to injury and causal link:

a.

Any comparison of performance of domestic industry during POI with 2020-21 will
not be appropriate as the performance that year was impacted by COVID lockdown
imposed in some months. Demand for the product was impacted owing to uncertainties
and disruptions in the market.

April 2020 to September 2020 was included in the period of investigation in the anti-
dumping investigation concerning imports from China where the Authority found the
industry to be suffering to due to dumped imports.

Demand was low in the base year due to COVID-19, and it increased throughout the
injury period.

Demand for product marginally declined during the period of investigation but the low-
priced subject imports continued to increase so significantly that they now exceed the
rate at which demand has risen.

The volume of imports increased throughout injury period and in period of
investigation. The volume of imports increased by almost 5 times in the POl compared
to the base year.

The data for the base year was the basis for the recommendation of anti-dumping duty
by the Authority wherein 250 machines constituted increase in imports. The number
of machines has increased further.
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In value terms, the imports have increased from Rs. 91 Cr. in the base year to almost
Rs. 500 Cr. in the period of investigation. Till 2022-23, the rate of increase of import
volume and value was proportionate. But in period of investigation, the import volume
shot up disproportionately as compared to the import value and the import price has
declined.

The market share of subject imports has increased consistently throughout injury
period and in the period of investigation. While market share of domestic industry has
declined consistently over the injury period with a marginal increase during the period
of investigation.

The production and capacity utilization and domestic sale of domestic industry has
declined during the period of investigation.

The inventories of the domestic industry have sharply increased during the POI
compared to the previous and base year. Despite being the product as capital goods,
the domestic industry suffered from accumulated inventory.

The landed price of imports is significantly below the selling price of the domestic
industry.

The imports are undercutting the prices of the domestic industry. The landed price of
subject imports is also below the cost of the domestic industry.

While the cost of production of the domestic industry has increased in the POI, the
selling price has not increased to represent the same. The landed price of imports has
declined sharply during the same period. The imports are suppressing the prices of the
domestic industry.

The profits in 2020-21 was impacted by COVID-19 and dumping. Though the situation
improved in 2021-22, the profitability of domestic industry declined by almost 50% in
POI compared to the previous year. Similarly, the cash profit, PBDIT, and ROCE have
also declined.

The industry is labor-intensive. The participating producers employ more than 200
people and pay around Rs. 132 Cr. in wages to these employees. The employment
levels and wages have increased over injury period. Productivity has remained
stagnant.

Participating producers are not of MSME segment, but there are other MSME
producers which cannot continue to pay employees when they are also suffering from
low priced imports.

The growth of the domestic industry has been static and is nowhere near the level it
should have been as the entire increase in demand has been taken away by the imports.

The price parameters have recorded negative growth, and the industry has lost close to
Rs. 900 cr. of market in the period of investigation.

Due to the decline in domestic industry’s profitability, the ability to raise capital
investment has severely impacted. Indian industry is majorly from MSME segment
which cannot continue to inject funds into the business if it is not reasonably profitable.
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t.  The market share of subject imports increased from less than 4% in the base year to
19% in the POI. Subject imports increased their market share by eating into the share
of Indian producers.

u.  As regards submission on significant fluctuation in capital employed, the plants
producing plastic processing machines are not capital-intensive. The average capital
employed per machine is under Rs [***], while the cost per machine is around Rs
[***]. As a result, even small changes in profitability significantly impacts the return
on capital employed.

v.  Contrary to the submission of the other interested parties that the industry has capacity
of 5,100 units, the Indian industry has a total capacity of 12,000 units, against a
domestic demand of 8,000 units.

w. Contrary to the submission that the depreciation has increased, the depreciation has
declined over the injury period. While the depreciation cost has increased in the period
of investigation, the cash profit has declined at a much higher rate.

X.  As regards the submission that the interest cost has increased, the interest cost has
increased by only Rs [***], while the profit before interest has declined by Rs [***].

Examination by the Authority

The Authority has taken note of the various submissions made by the interested parties,
including the domestic industry, and has analyzed them considering the facts available on
record and the applicable laws. The injury analysis made by the Authority hereunder ipso facto
addresses the various submissions made by the interested parties.

With regard to the submission made by other interested parties for consideration of return of
22% for determination of non-injurious price is not appropriate, the Authority notes that
relevant guidelines in this regard are well laid down under Annexure 111 of the Anti-Dumping
Rules. The Authority has consistently allowed 22% return on capital employed and the same
has been adopted in the present investigation as well.

With regards to the contention raised by other interested parties that the decline in profitability
is because of the significant increase in the interest costs and depreciation expenses, the
Authority notes that the depreciation cost of the domestic industry has declined over the injury
period. While the interest cost has increased in the period of investigation, the profit before
interest has declined during the same period, which establishes decline in profitability even if
the interest costs are considered at past levels. Therefore, the contention of the other interested
parties that the decline in profitability is because of the increase in interest cost and
depreciation is not correct. It is also noted that interest and depreciation costs are integral part
of the operations of the company as regards product under consideration and therefore increase
in these costs do not fall under the category of “other factors”.

The applicants have stated that performance in the period of investigation must be compared
with 2021-22 and 2022-23 and not with the base year 2020-21. The Authority notes the profit
of the domestic industry was significantly low in 2020-21. The year 2020-21 was the period
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of investigation of previous investigation wherein the Authority recommended imposition of
measures. Further, the period was also impacted by dumping and no interested party has
disputed the contention of the applicants.

As regards the submissions on data of sub-assemblies produced and sold by the participating
producers, the Authority notes that these are part of the complete machines sold by the
participating producers. These products do not have any other independent use. Including sub-
assemblies produced and sold separately in the injury analysis would result in double-
counting. Similarly, the cost of these sub-assemblies also forms part of the cost of complete
processing machines sold by the participating producers. Therefore, there is no need for
inclusion of data of sub-assemblies in the injury data of the participating producers.

As regards factors of injury identified in the annual report by Windsor Machines Limited, the
Authority notes that the annual report of the company pertains to the company as a whole and
not solely for the product under consideration. Therefore, statements made in annual reports
cannot be relied upon for the purpose of present investigation.

With regards to the contention raised by other interested parties that the injury is due to the
internal problems, depressed market conditions globally, fluctuations in the prices of raw
materials, impact of Covid 19, Russia Ukraine conflict etc., the Authority notes that the other
interested parties have made generic statements and have not produced any evidence to
substantiate their claims, nor established existence of these factors impacting the performance
of the domestic industry, nor quantified impact thereof. The Authority has considered the data
of the domestic industry for domestic operations only and the demand in the domestic market
shows an increase in the period of investigation. Therefore, the Authority is unable to accept
this contention.

Cumulative Assessment

Para (iii) of Annexure Il of the Anti-Dumping Rules provides that in case where imports of a
product from more than one country are being simultaneously subjected to anti- dumping
investigation. the Authority will cumulatively assess the effect of such imports, in case it
determines that:

a.  The margin of dumping established in relation to the imports from each country is more
than two percent expressed as a percentage of export price and the volume of the imports
from each country is three percent (or more) of the import of like article or where the
export of individual countries is less than three percent, the imports collectively account
for more than seven percent of the import of like article, and

b.  Cumulative assessment of the effect of imports is appropriate in light of the conditions
of competition between the imported article and the like domestic articles.
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115. The Authority notes that:
a.  The subject goods are being dumped into India from the subject countries. The margins
of dumping from each of the subject countries are more than the de-minimis limits
prescribed under the Rules.

b.  The volume of imports from each of the subject countries is individually more than 3%
of the total volume of imports.

c.  Cumulative assessments of the effects of imports are appropriate as the exports from
the subject countries not only directly compete with the like articles offered by each of
them but also the like articles offered by the domestic industry in the Indian market.

116. In view of the above, the Authority considers that it is appropriate to assess injury to the
domestic industry cumulatively from imports of the subject goods from the subject countries.

117. Rule 11 of the Rules read with its Annexure-11 thereto provides that an injury determination
shall involve examination of factors that may indicate injury to the domestic industry, ...
taking into account all relevant facts, including the volume of dumped imports, their effect on
prices in the domestic market for like articles and the consequent effect of such imports on
domestic producers of such articles.” In considering the effect of the dumped imports on
prices, it is considered necessary to examine whether there has been a significant price
undercutting by the dumped imports as compared to the price of the like article in India, or
whether the effect of such imports is otherwise to depress prices to a significant degree or
prevent price increases, which otherwise would have occurred, to a significant degree. For the
examination of the impact of the dumped imports on the domestic industry in India, indices
having a bearing on the state of the industry such as production, capacity utilization, sales
volume, inventory, profitability, net sales realization, the magnitude and margin of dumping,
etc. have been considered in accordance with Annexure II of the Rules.

118. The submissions made by the domestic industry and the other interested parties during the
course of investigations with regard to injury and causal link and considered relevant by the
Authority are examined and addressed as under.

b.  Assessment of demand/apparent consumption

119. The Authority has determined demand/apparent consumption of the product in India as the
sum of the domestic sales of the participating producers, sum of domestic sales of other Indian
producers and imports from all sources.

SN | Particulars UOM | 202021 | 2021-22 | 202223 | OSt22 10
Sep 23
1 | Domestic industry Nos 2,973 3,764 3,768 3,607
2 | Other producers Nos 2,160 2,740 2,715 2,635
3 | Imports from subject countries Nos 177 499 748 1221
4 | Imports from other countries Nos 273 615 890 1367
5 | Total Demand Nos 5,583 7,618 8,121 8,830
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120. It s seen that the demand for the product under consideration increased over the injury period.

G.3.1Volume and price effect of dumped imports on the domestic industry

a. Import volume from subject countries

121. With regards to the volume of dumped imports, the Authority is required to consider whether
there has been a significant increase in the dumped imports, either in absolute terms or relative
to production or consumption in India. For the purpose of the injury analysis, the Authority
has relied on the transaction-wise import data. The information is as below:

S| particulars UOM | 202021 | 2021-22 | 202223 | OS2 1

N Sep 23

1 | Imports —from  subject | o 177 499 748 1221
countries

2| Imports — from subject| oo\ | 6939 | 20343 | 27.996 | 37,149
countries

3 | Subject countries import in relation to: -

4 | Indian production % 3.09% 6.77% 10.45% 17.90%

5 | Consumption % 3.17% 6.55% 9.21% 13.83%

6 | Total Imports % 39.33% 44.79% 45.67% 47.18%

122. It is seen that:

a.  The volume of subject imports increased consistently and significantly over the injury
period. The volume of imports has increased by more than 5 times over the injury period.

b.  The value of imports has increased from Rs 69 cr. in the base year to Rs 371 cr. in the
period of investigation. The value of imports has increased by more than 4 times over
the injury period.

c.  The imports from subject countries have increased in absolute terms as well as in relation
to Indian production and consumption.

d.  The imports from subject countries hold major share in the total imports in India
throughout the injury period.

Increase in imports vs increase in Indian industry sale

700
600
500
400
300

200
100 ® o —®

2020-21 2021-22 2022-23 POI

=@ |ndian industry sale Imports from subject countries

123. With regard to the effect of the dumped imports on the prices, it is required to be analyzed
whether there has been a significant price undercutting by the alleged dumped imports as
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124.

125.

126.

compared to the price of the like products in India, or whether the effect of such imports is
otherwise to depress the prices or prevent the price increase, which otherwise would have
occurred in the normal course. The impact on the prices of the domestic industry on account
of the dumped imports from the subject countries with reference to the price undercutting and
price suppression/ depression, if any. For the purpose of this analysis, the cost of production
and the selling price of the domestic industry have been compared with the landed price of the
imports of the subject goods from the subject countries.

Price undercutting

The price undercutting has been determined PCN wise and thereafter for the product under
consideration as a whole by taking weighted average using associated import volumes.

The landed price of imports for the purpose has been determined clamping force-wise. Further,
in order to ensure fair comparison between the import price and selling price of the domestic
industry, the selling price of the domestic industry has been considered for the comparable
PCN. Weighted average price undercutting has been determined considering price
undercutting for machines clamping force-wise and their associated import volumes. The
transactions were clamping force was not identifiable, have not been considered. It is also seen
that there is difference in the profile of product exported from China and Taiwan. While the
imports from Taiwan are primarily of lower clamping force machines, the imports from China
have been of vide range of clamping force.

The table below shows price undercutting for China PR, Taiwan and subject countries as a
whole.

SN

Subject countries

Particulars UoM China Taiwan
as whole

Landed price % Lacs/No Fokk Hokk oAk

Price undercutting X Lacs/No kel kel kel

Price undercutting X Lacs/No 30-40% 10-20% 30-40%

128.

. It is seen that the weighted average landed price of subject imports in the period of

investigation is significantly below the selling price of domestic industry resulting in positive
price undercutting.

Price suppression/depression

In order to determine whether the dumped imports are suppressing or depressing the domestic
prices and whether the effect of such imports is to depress such prices to a significant degree
or prevent price increase which otherwise would have occurred in normal course, the changes
in the costs and prices of the all types of product under consideration sold by the domestic
industry over the injury period are examined as below:



112 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]
SN | Particulars UOM 2020-21 | 2021-22 | 2022-23 | OCt22 1o
Sep 23
1 | Cost of sales % Lacs/No foleka faleka faleka Fxk
2 | Trend Index 100 106 116 121
3 | Year on year change % Lacs/No kel folelal kel
4 | Selling price % Lacs/No kel Fhx faleiel Fhx
5 | Trend Index 100 111 119 121
6 | Year on year change % Lacs/No falelel faleed falaiel
129. It is seen that:

a. The cost of sales and selling price further increased in 2022-23. While the selling price
did not increase at the same rate, the domestic industry was still able to record profits.

b. In the period of investigation, while the cost of sales and selling price of the domestic
industry increased, the selling price did not increase in tandem with the increase in the
cost of sales. The period also saw significant increase in the import volume.

c. While the cost of sales has increased over the injury period, the selling price has not
increased at the same rate. Therefore, the prices of the domestic have been suppressed in
the period of investigation.

H.3.2 Economic parameters of the domestic industry

130.

Annexure II to the Anti-Dumping Rules provide that the examination of the impact of the
dumped imports on the domestic industry should include an objective and unbiased evaluation
of all the relevant economic factors and indices having a bearing on the state of the industry,
including actual and potential decline in the sales, profits, output, market share, productivity,
return on investments or utilization of capacity; factors affecting domestic prices, the
magnitude of the margin of the dumping; actual and potential negative effects on the cash
flow, inventories, employment, wages, growth and the ability to raise the capital investments.
The various injury parameters relating to the domestic industry are discussed below. The
Authority has examined the injury parameters objectively considering various facts and
arguments made by the interested parties in their submissions:

a.  Capacity, production, capacity utilization and domestic sales
131. The Authority has considered capacity, production, capacity utilization and domestic sales of
the domestic industry over the injury period.
SN | Particulars UOM | 202021 | 202122 | 202223 | OCt2210
Sep 23
1 | Capacity installed Nos 5,100 5,100 5,100 5,100
2 | Production — Total Nos 3,386 4,361 4,250 4,067
3 | Capacity utilization % 66% 86% 83% 80%
4 | Production — PUC Nos 3,280 4,228 4,115 3,895
5 | Domestic sales Nos 2,973 3,764 3,768 3,607
6 | Export sales Nos 331 453 316 271
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132. Itis seen that:

a. The capacity of the domestic industry has remained constant throughout the injury period.

b. Production, sales and capacity utilization increased in 2021-22. Production and capacity
utilization declined in 2022-23, but sales increased marginally. Production and domestic
sales have declined in the period of investigation.

c. While the production and domestic sales has increased as compared to the base year
(2020-21), the operations of the industry in that year were impacted by Covid and
dumping from China PR.

d. Despite the increase in demand, the domestic sales of the domestic industry have declined
in the period of investigation.

b.  Market share
133. The Authority has examined the effect of the dumped imports on the market share of the

domestic industry and the subject countries as under.

SN | Market share of UOM | 2020-21 | 202122 | 2022-23 Os":széo
1 | Domestic industry % 53% 49% 46% 41%
2 | Other producers % 39% 36% 33% 30%
3 | Indian industry as a whole % 92% 85% 80% 71%
4 | Subject countries % 3% 7% 9% 14%
5 | Other countries % 5% 8% 11% 15%

It is seen that the market share of the subject imports has consistently increased throughout
the injury period and with a significant increase in the period of investigation. The market
share of domestic industry has consistently declined. The market share of the domestic
industry has declined as compared to base year as well as previous year. The market share of

134.

the Indian industry as a whole has also declined.

c.  Inventories
135. The inventory position with the domestic industry over the injury period is given in the table
below:
. Oct 22 to
SN | Particulars UOM | 2020-21 | 2021-22 | 2022-23
Sep 23

1 | Opening Inventory Nos faleled falekad faleled kel

2 | Closing Inventory Nos ikl faleka ikl folekal

3 | Average Inventory Nos 22 16 37 43
136. Itis seen that despite the product being a capital good, primarily sold on the basis of confirmed

purchase orders, the domestic industry average inventories significantly increased in 2022-23
and further increased in the period of investigation. The domestic industry recorded the highest
average level of inventory in the period of investigation.



114

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

d. Profitability, cash profit and return on capital employed
137. The performance of the domestic industry has been examined in respect of profitability,
profits, cash profits, PBIT, and return on investment.
SN | Particulars UOM | 2020-21 | 2021-22 | 2022-23 | Ot 2210
Sep 23
1 | Profit/(Loss) X/Nos il ik ikl ikl
Trend Index 100 286 218 127
2 | Profit/(Loss) X Lacs folakel folakel ol ol
Trend Index 100 362 276 154
3 PBIT z LaCS *k*k *k*k **k* *k*k
Trend Index 100 358 283 177
4 Cash Profit X Lacs Frx Frx kel kel
Trend Index 100 197 142 96
5 ROCE % *k*k *k*k *k*k *k*k
Trend Index 100 368 259 175
138. It is seen that:

a. The year 2020-21 was part of the period of investigation of previous investigation
wherein the Authority recommended imposition of measures. The profitability of the
domestic industry was low due to the effect of dumping.

Profitability of the domestic industry improved in 2021-22.

c. As low-priced imports increased in 2022-23, the domestic industry’s profits, cash profit
and return on capital employed declined.

d. The financial profits, cash profits and profit before interest and tax have steeply declined
by almost 50% in the period of investigation.

e. The return on investment improved in 2021-22 and has declined thereafter declined
significantly till the period of investigation.

e. Employment, wages and productivity
139. Employment, wages and productivity of the domestic industry over the injury period is given
in the table below:
SN | Particulars UOM | 202021 | 202122 | 2022-23 | OCt#2to
Sep 23
1 | No of employees Nos. 1,898 2,003 2,049 2,093
2 | Productivity per day Nos. 9 12 12 11
3 | Productivity per employee Nos. 2 2 2 2
4 | Wages Rs. Lacs 12,305 10,355 11,418 11,304
140. It is seen that:

a. The level of employment and salary & wages of the domestic industry improved in the
period of investigation.
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b. Productivity per day and productivity per employee of the domestic industry has
marginally declined in the period of investigation.

f. Growth
141. The growth of the domestic industry in terms of capacity, production, domestic sales volume,
PBT, PBIT, cash profits and the return on capital employed is as per given table below:
. Oct 22 to
SN | Particulars UoM 2021-22 2022-23
Sep 23
1 | Capacity % 0% 0% 0%
2 | Production % 29% -3% -4%
3 | Domestic sales % 29% -3% -5%
4 | PBT in% Lacs % 27% 0% -4%
5 | PBIT inRX Lacs % 262% -24% -44%
6 | Cash Profit in X Lacs % 258% -21% -38%
7 | ROI % 97% -28% -32%
142. The growth of the domestic industry during the period of investigation and preceding year has
been negative on various volume and price parameters as compared to previous year.
g.  Magnitude of dumping
143. The magnitude of dumping is an indicator of the extent to which the imports are being dumped
into India. The investigation has shown that the dumping margin is positive and significant
during the period of investigation.
h.  Ability to raise capital investment
144. The Authority notes that due to the significant decline in profitability and decline in the return
on capital employed, the ability of the domestic industry to raise capital investment has been
impaired.
i. Factors affecting domestic prices.
145. Examination of the clamping force wise import price shows that the import price from the

subject countries is materially below the cost of sales of the domestic industry. As imports
from the subject countries increased, the domestic industry has been unable to align its prices
in line with the increase in the cost of sales. The fact that the imports are entering Indian
market below the selling price of the domestic industry and the domestic industry has suffered
from significant decline in the profitability itself establishes the adverse impact of the dumped
imports Therefore, the imports from the subject countries have affected the prices of the
domestic industry.
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G.3.3 Conclusion on injury

146.

147.

148.

On the basis of the above, the following conclusions have been drawn:

a.  Imports from subject countries have increased in absolute terms as well as in relation to
production and consumption in India.

b.  The imports have increased more than the increase in demand.

c.  Analysis of PCN wise data shows that import price is below the selling price of the
domestic industry resulting in positive price undercutting.

d.  The prices of the domestic industry have been suppressed in the period of investigation.

e.  Production, domestic sales and capacity utilization of the domestic industry have
declined significantly in the period of investigation as compared to preceding year.

f.  The market share of the subject imports has increased, while that of domestic industry
has declined. The market share of the Indian industry has also declined.

g.  Domestic industry’s profits, cash profits and return on capital employed have declined
during the period of investigation.

h.  Despite being the product being capital goods, the inventory levels with the domestic
industry have increased in the period of investigation.

1.  The growth of the domestic industry is negative in the period of investigation on all
volume and price parameters.

CAUSAL LINK AND NON-ATTRIBUTION ANALYSIS

As per the Rules, the Authority, inter alia, is required to examine any known factors other than
the dumped imports which are injuring or are likely to cause injury to the domestic industry,
so that the injury caused by these other factors may not be attributed to the dumped imports.
Factors which may be relevant in this respect include, inter alia, the volume and prices of
imports not sold at dumped prices, contraction in demand or changes in the patterns of
consumption, trade restrictive practices of and competition between the foreign and the
domestic producers, developments in technology and the export performance and the
productivity of the domestic industry. It has been examined below whether the factors listed
under the Rules could have contributed to the injury suffered by the domestic industry.

Volume and price of imports from third countries
Imports from the subject countries constitute significant share in the total imports into India.

The imports of the subject goods from other countries are at higher prices and hence are not
causing injury to the domestic industry.
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b.

149.

150.

151.

152.

153.

154.

155.

Contraction in demand

It is seen that the demand for the subject goods has increased in the period of investigation
compared to the base year as well as the previous year. Therefore, the domestic industry has
not suffered injury due to contraction in demand.

Changes in the pattern of consumption

There has been no known material change in the pattern of consumption of the product under
consideration.

Trade restrictive practices

No interested parties have produced any evidence relating to any possible trade restrictive
practice, which could have caused injury to the domestic industry. Therefore, the Authority
concludes that trade restrictive practice has not caused injury to the domestic industry.

Development of technology

The Authority notes that there is no evidence that technology for the production of the subject
goods has undergone change over the injury period. Hence, development in technology has
not caused injury to the domestic industry.

Export performance

The Authority has considered the injury data for the domestic operations separately for the
injury analysis. Therefore, export performance is not the cause of injury to the domestic
industry.

Performance of other products

The Authority has considered data relating to the performance of the subject goods only.
Therefore, the performance of the other products produced and sold by the domestic industry
is not a possible cause of injury to the domestic industry.

CONCLUSION ON INJURY AND CAUSAL LINK

Considering the performance of the domestic industry over the injury period, various
information on record, and analysis hereinabove, the Authority concludes as below:
a.  The imports from the subject countries are at dumped prices.

b.  The volume of dumped imports from the subject countries have increased over the injury
period and hold a significant share of the domestic demand.

c.  With an increase in dumped imports, the market share of the domestic industry has
declined.
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156.

157.

158.

d.  While the demand for the product under consideration increased, the domestic sales have
declined.

e.  With the decline in the domestic sales of the applicant, the production has also declined.

f.  Imports below the prices of domestic industry have prevented it from charging adequate
remunerative prices.

g.  Price undercutting and price suppression have adversely impacted the profits, cash
profits and return on investment of the domestic industry.

h.  The domestic industry suffered decline in profits, cash flows and return on investment
as a result of low-priced dumped imports.

The Authority therefore holds that the injury to the domestic industry is caused due to
dumping.

MAGINTUDE OF INJURY MARGIN

The Authority has determined the NIP for the domestic industry on the basis of principles laid
down in the Rules read with Annexure III, as amended. The NIP of the product under
consideration has been determined by adopting verified information/data relating to the cost
of production for the period of investigation. Separate NIP has been determined for the various
product types based on clamping force. The NIP, thus calculated, has been considered for
comparing the clamping force-wise landed price from the subject countries for calculating the
weighted average injury margin. The best utilization of production capacity over the injury
period has been considered. It is ensured that no extraordinary or non-recurring expenses were
added to the cost of production. A reasonable return (pre-tax @ 22%) on average capital
employed (i.e. average net fixed assets plus average working capital) for the product under
consideration was allowed as pre-tax profit to arrive at the non-injurious price as prescribed
in Annexure III of the Rules and being followed.

The landed price and non-injurious price determined as above have been compared for the
Plastic Processing Machine (PPM) or Injection Moulding Machine clamping force-wise. The
weighted average of the injury margins determined clamping force-wise for
producers/exporters by the Authority is provided in the table below:

Injury Margin Table

SN

NIP L Inj i
Producer anded njury margin

USD per machine % | (Range)

China

**k*k **k* **k* **k*

Dongguan Fu Chun Shin Plastic
Machinery Manufacture Co., Ltd. and
Fu Chun Shin (Ningbo) Machinery
Manufacture Co., Ltd

40-50%
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Chen Hsong Machinery Co Ltd, Chen
Hsong Sales & Marketing (Shenzhen)
Co., Ltd, Chen Hsong Machinery
(Ningbo) Co., Ltd.,, Chen Hsong
Machinery (Shenzhen) Co., Ltd,
Foshan Shunde Chen De Precision
Machinery Co., Ltd., Foshan Shunde
Chen De Plastics Machinery Co., Ltd

**k*

**k*k

**k*

*k*

25-35%

Yizumi Precision Molding
Technology Co., Ltd., Yizumi High
Speed Packaging Technology Co.,
Ltd, Yizumi Precision Machinery
(HK) Co., Limited, Yizumi Precision
Machinery (Suzhou) Co., Ltd

*k*k

*k*k

*k*k

*k*k

30-40%

Husky Injection Molding Systems

**k*

**k*

**k*

*k*

Negative

Shanghai Ltd., China

Any other producer . —

*k*k **kk 60_70%

o

Taiwan

Chen Hsong Machinery Taiwan Co., | ., ke - sk | 354504
Ltd.

N

Huarong Plastic Machinery Co., Ltd Fhx Fkx ikl *** | Negative

Any other il B wwx | x| 50-60%

K.1

159.

INDIAN INDUSTRY INTEREST AND OTHER ISSUES

Submissions made by other interested parties
The other interested parties have made the following submissions with regard to the Indian

industry’s interest:

The imposition of anti-dumping measures will have an adverse impact on the

For over 40 years, machines have been imported from China and Taiwan due to a lack
of local alternatives, as Indian manufacturers struggle to provide high-tonnage

Chinese suppliers can dispatch machines within three months, while Indian suppliers

The purpose or objective of the anti-dumping investigation is to create level playing
field and not protect any industry, if they do not meet the criterions mentioned in the

a.
downstream industry which comprises of small MSME producers.
b.
machines (above 1000 tonnes) in a timely manner.
C.
often take seven to eight months, disrupting business operations.
d.
Act or Rules.
e.

There is a demand and supply gap in the country and the imports are taking place to
cater the gap.
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K.2 Submissions made by the applicants.
160. The applicants have made the following submissions with regard to the Indian industry’s

interest:

a. Apart from the participating producers, other manufacturers belong to the MSME
sector, with a production capacity of less than 100 machines per annum and depend
solely on the operation of the product under consideration.

b. Survival for MSME producers is more difficult because while larger producers may
endure injury for a short period, MSME producers cannot.

C. As per the annual report of consumers, it can be seen that the depreciation of plant and
machinery constitutes only about 2% of the total cost of the downstream industry. The
table below shows the impact.

SN Producer Year for | Depreciation Total Share in
which data | on P&M asa | Expenses P&M as a
considered whole whole

1 Samvardhana Motherson 2023-24 20,320 8,47,700 2%
International Limited 2022-23 17,300 7,46,680 2%
) Supreme Industries 2023-24 16,689 8,90,015 2%
Limited 2022-23 14,802 8,27,292 2%
2023-24 10,470 4,40,730 2%

3 | Astral Limited ’ ——
Stral Himite 2022-23 10,330 4,03,120 3%
4 Finolex Industries 2023-24 9,580 3,88,505 2%
Limited 2022-23 7,657 4,22,094 2%
2023-24 6,878 3,00,669 2%

5 | Nilkamal Limited ’ —
' m 2022-23 6,336 2,92,787 2%
5 Minda Corporation 2023-24 8,450 3,59,840 2%
Limited 2022-23 6,820 3,28,430 2%
. S 2023-24 4,278 1,82,090 2%

7 |F I L

iem Industries Limited 2022-23 2574 167,053 %
2023-24 6,887 2,54,814 3%

8 | L Industries Limited ’ —
HMaX INAUSHIEs HIMIed 5 022-23 6,312 2,22,133 3%

d. Depreciation of plastic processing equipment will likely account for just 0.2-0.4% of
the total expenses of the downstream industry. When share of plastic processing
equipment in itself is low, the impact of anti-dumping duty will be lower.

e. The plants for the product under consideration are labor-intensive and generate large
number of jobs. The product provides large scale employment to upstream industry
which is also suffering from low priced imports.

f. Since the product under consideration is a capital good, the impact of the anti-dumping

duty would be spread across the useful life of the asset. Even if the price increases by
20%, impact on the consumers will be negligible.
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K.3

161.

162.

163.

g. India is self-reliant i.e., Aatma Nirbhar. The Indian industry has sufficient capacity to
cater to entire Indian demand for the product. Users are not required to depend upon
imports.

h. The imports value from the subject countries during the POI alone is Rs 625 cr. The
exports made by the Indian industry is around Rs 375 Cr. Thus, imports from subject
countries have added to trade deficit.

1. The users’ lack of opposition shows that they do not expect adverse impact of ADD.
Even the participating users have not raised any concerns regarding it and the
associations have not provided verifiable evidence of recommended measures being
against public interest.

] There is nothing on record to suggest that the ADD previously in force had any adverse
impact on the user industry in India.

k. Even if imports from subject countries are restricted due to ADD, domestic industry
would not monopolize the Indian market as there are imports of the product from other
countries and over 20 producers of like product in India.

1. A vibrant domestic industry producing capital goods is essential to achieve the goal of
AatmaNirbhar Bharat. The 13 key sectors promoted under the Production Linked
Incentive (PLI) Scheme of the Government of India are all key consumers of PUC.
Addressing injury suffered by producers of product under consideration is vital to
ensure growth of key sectors of PLI scheme.

m.  Average production of an MSME unit is around 50-100 machines a year. The volume
of imports in the POI means livelihood of around 15-20 MSME producers.

Examination by the Authority

The Authority considered whether imposition of the recommended anti-dumping duty will be
against public interest. This determination is based on consideration of information on record
and interests of various parties, including domestic industry, importers, and consumers of the
product.

The Authority issued gazette notification inviting views from all the interested parties,
including importers, consumers and other interested parties. The Authority also prescribed a
questionnaire for the users to provide the relevant information with regard to the present
investigation, including possible effect of the anti-dumping duty on their operation. The
Authority sought information on, inter-alia, interchangeability of the product supplied by the
various suppliers from different countries, ability to switch sources, the effect of the anti-
dumping duty on the consumers, the factors that are likely to accelerate or delay the adjustment
to the new situation caused by the imposition of the anti-dumping duty.

The Authority notes that the purpose of anti-dumping duty, in general, is to eliminate injury
caused to the domestic industry by the unfair trade practices of dumping so as to re-establish
a situation of open and fair competition in the Indian market.
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164. The Authority further notes that imposition of anti-dumping duty does not restrict imports.
Imports will continue to happen at fair prices. Anti-dumping duty ensures that the imports are
entering the Indian market at fair prices and a level playing field is maintained between the
foreign exporters and the applicants.

165. None of the users/ importers have filed a user questionnaire response. Though the importer
associations, namely AIPMA and OPPI have filed submissions, none of its members have filed
a questionnaire response showing impact of anti-dumping duty imposed in the past or that
may now be imposed. The associations have not provided any quantified and verifiable
information to demonstrate the possible adverse impact of the recommended anti-dumping
duty on the consumers and public at large. Since the product was earlier subjected to anti-
dumping duty, the Authority considers that it was possible for the interested parties to
demonstrate the effect of anti-dumping duty on the downstream industry. It is, thus, noted that
the interested parties have not established any adverse impact of anti-dumping duty on the
user industry with verifiable information.

166. The domestic industry has provided the following information in relation to possible impact
of duty in its written submissions. The same has not been disputed by any interested party

SN Producer Year for Depreciation of Total Share of

which plant and Expenses | depreciation of
data machinery(units) plant and
considered machinery in
total expense
Samvardhana 2023-24 20,320 8,47,700 2%
1 | Motherson 2022-23 17,300 7,46,680 2%
International Limited
5 Supreme Industries 2023-24 16,689 8,90,015 2%
Limited 2022-23 14,802 8,27,292 2%
- 2023-24 10,470 4,40,730 2%
3 | Astral Limited 2002-23 10,330 4,03,120 3%
4 Finolex Industries 2023-24 9,580 3,88,505 2%
Limited 2022-23 7,657 4,22,094 2%
. . 2023-24 6,878 3,00,669 2%
> | Nilkamal Limited 2022-23 6,336 2,92,787 2%
5 Minda Corporation 2023-24 8,450 3,59,840 2%
Limited 2022-23 6,820 3,28,430 2%
7 Fiem Industries 2023-24 4,278 1,82,090 2%
Limited 2022-23 4,574 1,67,053 3%
8 Lumax Industries 2023-24 6,887 2,54,814 3%
Limited 2022-23 6,312 2,22,133 3%
167. It is noted from the above that share of depreciation on account of plant & machinery in the

total operations as a whole is 2-3%. The product under consideration is however only a part
of plant and machinery. The investment in plant & machinery is expected to include significant
amounts in other plant & machinery as well. Therefore, the share of depreciation of plastic
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168.

L.1

169.

processing machinery in the total expenses is not expected to be significant. Consequently, the
impact of anti-dumping duty on the consumers is not expected to be high.

The imposition of anti-dumping measures does not restrict imports from the subject countries
in any way. Further, apart from the domestic industry, there are other producers of the subject
goods in the country as well as non-subject countries. Hence, even if the duties were to have
an unintended consequence of reducing import volumes from the subject countries, the

downstream industry in India will not run out of supplies.

POST DISCLOSURE COMMENTS.

Submission made by the other interested parties

Following comments have been made by the other interested parties:

a.

Authority should exclude assemblies and sub-assemblies from the scope of the product
under consideration as these are very small parts. Even if Authority decides to include
sub-assemblies or assemblies within the scope, a clarification methodology should be
provided for computing the duty.

The Authority is requested to clarify and issue a fresh disclosure statement addressing
definition of assemblies/sub-assemblies within the scope.

The Authority should re-examine the standing considering if applicant has had
commercial production and sale of parts and components. It should also be considered
whether the sales of parts and components be accounted to be commercial in nature.

There is significant discrepancy in domestic sales, other producer sale and import
volume as noted in the data provided in the disclosure statement and the application filed
by the domestic industry.

While the Government promotes industrial expansion through PLI schemes to boost
GDP, imposing duties on essential capital goods contradicts this objective.

Authority has either imposed or in process in imposing anti-dumping and countervailing
duties on nearly all key products such as PVS suspension resin, PVVC paste resin, PPM,
Titanium Dioxide, Azo Pigment and LDPE used by AIPMA members. These essential
products impact businesses across manufacturing, packaging, and construction sectors.

The weightage average landed price determined by the Authority for Chen Hsong
Machinery Taiwan Co. Ltd. is not in accordance with the claim made by the
producer/exporter. The injury margin range for Chen Hsong Machinery Taiwan Co.,
Ltd., as stated in para 155 of the disclosure statement, is 35%-45% while the domestic
industry claimed injury margin of 0-10% for imports from Taiwan. Chen Hsong
Machinery Taiwan Co., Ltd. was the sole exporter of the subject goods from Taiwan
during the period of investigation and therefore, a higher injury margin determined by
the Authority appears inconsistent.

The weighted average landed price determined by the Authority for Yizumi group is not
in accordance with the claim made by the producer/exporter.
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Huarong Plastic Machinery Co., Ltd. has provided all required Appendices in MS Excel
format. Further, PCNs have been assigned on clamping force and machine series for all
reported transactions in Appendix 3A and Appendix 4A. Huarong Plastic Machinery
Co., Ltdhas recalculated the credit cost for all transactions with extended credit periods
using standard financial principles, factoring in the applicable interest rate and credit
duration. Huarong Plastic Machinery Co., Ltdhas provided relevant invoices and
supporting documents for all adjustments, including freight, insurance, and other cost
deductions.

The Authority failed to recognize two applicants, Electronica Plastic Machines Ltd. and
Windsor Machines Ltd., as importers, despite submitting evidence proving their import
of assemblies during the investigation period.

Domestic industry excluded electric injection molding machines from the scope of the
product under consideration, which were exported by the related company of one of the
domestic industries. Imposing anti-dumping duties on the defined product will likely
push users toward Electric Injection Molding Machines, benefiting Shibaura Machine’s
related company in China. The Authority must address this concern in its final findings.

Both electric injection molding machines and plastic processing machines are like
article, in terms of Rule 2(d) as both shaped plastic materials using molds, automation,
and advanced control systems. Both the machines prioritize energy efficiency, precision,
and consistency, serving industries like automotive, medical, and packaging.

Machines exported by Foshan group are lighter than those produced by the domestic
industry for the same clamping force, which results in lower production costs and, lower
prices. This difference in weight directly impacts cost efficiency, making the
respondent's machines more competitively priced.

For over 40 years, heavy machines have been imported from China and Taiwan due to
the lack of local alternatives. Indian manufacturers currently struggle to provide high-
tonnage, quality machines (above 1000 tonnes) in a timely manner.

The disclosure statement only considers NIP for complete machines based on clamping
force, with no NIP constructed for assemblies or sub-assemblies. This means no injury
margin is determined for assemblies, despite their imports, and likely no separate
dumping margin either. Recommending duties without calculating these margins is a
clear violation of anti-dumping rules and established DGTR practices.

L.2 Submission made by the domestic industry

170. Following comments have been made by the domestic industry:

a.

While the applicant association complied with all legal obligations, these foreign
producer/importer associations were not held to the same standard. CPMIA failed to
provide details of specific producers/exporters it represents, while AIPMA and OPPI
did not submit a list of members engaged in producing the product under consideration.

Husky Group from China did not supply the product under consideration during the
period of investigation. Further, the producer failed to assign proper PCNs to
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L.3

171.

172.

transactions, despite the prescribed PCN methodology. The NIP for different PCNs
varies significantly, ranging from Rs. [***] lakh to Rs. [***] lakh per machine. Without
accurate PCN classification, the determination of dumping and injury margins would be
fundamentally flawed.

c.  The Indian industry has actively engaged with key ministries, and both the Ministry of
Heavy Industries and the Ministry of Chemicals and Fertilizers now support imposing
anti-dumping measures on Plastic Processing Machines from China and Taiwan.

d.  The domestic industry request to impose anti-dumping duties retrospectively, as import
volumes have surged in the post-investigation period, exceeding those during the
investigation period.

e. Due to dumped imports, the Indian industry lost a market of around Rs [***] Cr.

f. Apart from domestic industry, other Indian producers have also suffered from
significant injury due to subject imports. With surge in imports during the period of
investigation has led to a decline in the production and sales of other Indian producers.
Their market share has also been impacted.

g.  Other Indian producers fall in the MSME sector makes the situation even grievous.
These producers cannot survive in the domestic market without adequate and due
remedy from the government.

h.  The subject imports have not only weakened the performance of the Indian
manufacturers but have also severely impacted upstream producers, many of whom
belong to the MSME sector.

I. The domestic industry typically requires 6-8 weeks to manufacture machines up to 775
tons and 12-16 weeks for larger machines.

J. The impact of proposed duty on final product is negligible.

Examination by the Authority.

The Authority has examined the post-disclosure submissions made by the interested parties.
It is observed that the majority of these submissions are reiterations of arguments and
contentions that have already been examined and addressed to the extent deemed necessary in
the relevant paragraphs of these final findings. For the sake of brevity, the Authority has
refrained from repeating the responses to such issues in this post-disclosure examination.
However, any new issues raised for the first time in the post-disclosure submissions, as well
as those previously addressed but deemed by the Authority to require further examination, are
examined and addressed hereinunder.

Some interested parties have sought clarification regarding the definition of assemblies/sub-
assemblies covered under the scope, as well as parts/components excluded from it, and the
inclusion of CKD and SKD combinations. The specific assemblies/sub-assemblies that fall
within the scope have already been clearly identified above. Only those explicitly listed in this
final finding will be subject to the recommended measures. Imports of any other
assemblies/sub-assemblies not specifically mentioned are not covered under the scope of the
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173.

174.

175.

176.

177.

178.

product under consideration. A detailed list of inclusions and exclusions is also provided
below the duty table.

With regard to the comment that that product exported by Foshan group are lighter than those
produced by the domestic industry for the same clamping force and the cost and price is lower,
the issue was already examined in the previous investigation on import of plastic processing
or injection molding machines with a clamping force between 40 and 1000 tonnes from China
PR. The relevant excerpt is provided below:

“28. As regards the lesser weight of imported machine, the Authority is of the view that
in a machine-like Plastic Processing Machinery, weight cannot be a pricing parameter
since buyers pay for desired technology and features and not for the weight.”

As no credible evidence has been presented to distinguish the lighter weight machines from
the other machines having same clamping force, the Authority maintains the position adopted
in the previous investigation.

The interested parties have commented that Electronica Plastic Machines Limited has
imported “screw barrel, screw tip, stationary platen nut, tie bar and other auxiliary
equipment”’, Milacron India Private Limited has imported “display and gate seal” and
Windsor Machines Limited has imported “screw barrel”. The product identified by the
interested parties do not form part of the product under consideration. Imports of a product
not forming part of the product under consideration is irrelevant under Rule 2(b). The scope
of the product under consideration in the present investigation has been explicitly identified
to include only the following sub-assemblies.

“sub-assemblies namely clamping/clamp unit, injection unit with or without screw &
barrel, machine base frame and fabrication frames/covers imported for injection
moulding machine.”

It has been commented by Chen Hsong Machinery Taiwan Co. Ltd., Taiwan that the landed
price determined is not in accordance with the claim made by the producer/exporter and the
injury margin determined for them is more than the injury margin claimed by the applicant.
The Authority notes that there is difference in the PCN wise import volume provided by the
applicants and the information provided by the respondent. The injury margin has been
determined considering response filed by Chen Hsong Machinery Taiwan Co. Ltd., Taiwan.

It has been commented by Yizumi Group that the margin determined for the group are higher,
the Authority notes that the related entity of Yizumi Group in India has sold the PUC at losses.
The losses suffered by the Indian entity have been adjusted in the calculation of net export
price. The approach taken is in accordance with the law and practice.

The interested parties have commented that there is significant discrepancy in domestic sales,
other producer sale and import volume in the disclosure statement. The Authority notes that
the data considered in the disclosure statement is same as circulated by the applicant to the
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179.

180.

181.

interested parties. The data has been considered after due verification. The Authority also
notes that the interested parties have made comparison between the information reported in
the application and the disclosure statement. The scope of the product under consideration in
the application was of machines having clamping force of not less than 40 tonnes and not more
than 3200 tonnes. However, the scope of the product was then reduced to machines having
clamping force of not less than 40 tonnes and not more than 1500 tonnes. Since there has been
a change in the scope of the product under consideration, the data in the application has
undergone a change, which was circulated to the interested parties.

Regarding the submission that Electric Injection Molding Machines were deliberately
excluded from the scope of the product under consideration to benefit Shibaura Machine India
Private Limited’s affiliate, the Authority notes that the current application has been filed by
the Plastic Machinery Manufacturers Association of India and three other domestic producers
have provided their costing data apart from Shibaura Machine India Private Limited. In
previous investigations also, Electric Injection Molding Machines were not included within
the scope of the product under consideration, and they remain excluded in the present
investigation. Moreover, no evidence has been presented by the interested parties to
demonstrate that imposing anti-dumping duties on the product under consideration has led to
an increase in imports of Electric Injection Molding Machines. Therefore, the claim that these
machines were intentionally excluded cannot be accepted.

It has been contended by the other interested parties that there is demand supply gap in India
and imports are necessary to fulfill the supply gap. The Authority notes that imposition of
anti-dumping duties does not restrict imports. Imports can continue to happen, albeit at fair
price. Anti-dumping duty ensures that the imports are entering the Indian market at fair prices
and a level playing field is maintained between the foreign exporters and the Indian industry.
In fact, the Authority has considered lower of dumping margin and injury margin while
recommending anti-dumping duty, which further ensures level playing field for all
stakeholders.

Interested parties have commented that the disclosure statement was issued without
determining the injury and dumping margins for assemblies. The Authority notes that although
participating exporters did report exports of assemblies, they did not provide sufficient detail
regarding the nature of these sub-assemblies. It is seen that amongst all the participating
producers, only [***] has reported exports of sub-assemblies/SKD and CKD machines but
have not reported any details. Without this critical information, it is not possible to accurately
compare the net export price and landed price of the reported sub-assemblies with the normal
value and non-injurious price of the domestic industry. Even during the verification process,
producers did not identify the specific description of these sub-assemblies. Consequently, the
dumping and injury margins have been determined based on the complete machines only
reported by the participating producers, rather than on incomplete sub-assembly data. It is also
seen that the purpose of inclusion of CKD/SKD form of the product under consideration and
the specific sub-assemblies was owing to ease of assembly and high likelihood of
circumvention of anti-dumping measures. It is not the contention that there are significant
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182.

183.

184.

imports of these forms in the period of investigation. Therefore, the dumping margin and
injury margin determined by the Authority is not distorted.

With regards to imposing anti-dumping duty on the subject goods will directly increase
production costs for MSME users, the Authority notes that the interested parties have
advanced mere statements and have not provided any verifiable documentary evidence to
substantiate their claim. The product under consideration is a capital good and the information
on record provided by the domestic industry shows that it will not be onerous for the
downstream industry when seen over the lifecycle of the product.

With respect to the argument raised by the other interested parties concerning that electrical
injection moulding machine is like article to plastic processing machine, it is noted that the
other interested parties failed to raise such arguments within the time limits prescribed by the
Authority in its initiation notice and even in the comments filed for the scope of PUC and
PCN methodology. Thus, the submission made at such a belated stage in the investigation
cannot be considered. In any case, the other interested parties have not provided any
substantive evidence to support their claims.

CONCLUSION

Having regard to the contentions raised, information provided, and submissions made by the
interested parties and facts available before the Authority, as recorded in the above findings,
and on the basis of above analysis of the dumping, injury and causal link to the domestic
industry, the Authority concludes as follows:

a.  The investigation was initiated into the imports of plastic processing machinery having
clamping force not less than 40 tonnes and not more than 3200 tonnes. Comments were
filed by the users requesting the scope of the product under consideration to be restricted
to machines of clamping force less than 1500 tonnes. The domestic industry did not
dispute the request and accordingly the scope was restricted to 1500 tonnes.

b.  The product under consideration in the present investigation is all kinds of plastic
processing machine having clamping force not less than 40 tonnes and not more than
1500 tonnes, used for processing or moulding plastic material.

c.  The product under consideration is capital goods. Therefore, it is not necessary that the
capital goods is imported in a fully assembled and in ready-to-use condition. For ease of
transportation, the machine may be imported in the form of CKD, SKD and sub-
assemblies.

d.  Plastic processing machine comprises of large number of components. However, the
clamping unit, injection unit and machine base frame form integral and necessary part of
the product under consideration.

e.  Imports in Semi knocked down (SKD) means a plastic processing machine which is in
incomplete or unfinished form, not fully assembled, but is transacted as parts of a plastic
processing machine. These parts are not fitted together, and the machine is not ready to
use. Imports in SKD form shall imply imports of all the SKD or sub-assemblies required
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for production of the product under consideration. Further, imports of complete
clamping/clamp unit or complete injection unit with or without screw & barrel or
machine base frame or fabrication frames/covers for injection moulding machines are
essential sub-assemblies or SKD of the product under consideration.

f.  Completely knocked down (CKD) means a plastic processing machine in its components
form. Such components will have the essential character of the complete machine when
put together.

g. The Authority notes that the production of the applicant companies constitutes 57% of
the total Indian production of the like article in India.

h.  Apart from domestic industry, a number of other domestic producers have supported the
present application filed by the domestic industry.

I.  The imports made by the Shibaura Machine India Private Limited and Milacron India
Private Limited are components. However, these components do not form part of the
product under consideration.

J- The Authority holds applicants constitute “domestic industry” within the meaning of
Rule 2(b) of the Rules and the application satisfies the criteria of standing in terms of
Rule 5 of the Rules.

k.  The domestic industry has suffered material injury, as is evident from the following facts
emerging in the investigation

I The imports from subject countries have increased in absolute terms as well as in
relation to Indian production and consumption. The imports from subject
countries hold major share in the total imports in India throughout the injury
period.

ii.  The landed price of subject imports in the period of investigation is significantly
below the selling price of domestic industry resulting in positive price
undercutting. The low-priced imports have suppressed the prices of the domestic
industry. There has been a significant price undercutting by the dumped imports
as compared with the price of like product in India, and the effect of such imports
was to suppress the prices in the domestic market and prevent price increase
which otherwise would have occurred to a significant degree.

iii.  The production and capacity utilization of the domestic industry declined in the
period of investigation. Despite the increase in demand, the domestic sales of the
domestic industry have declined in the period of investigation.

iv.  The financial profits, cash profits and profit before interest and tax have steeply
declined by almost 50% in the period of investigation. The return on investment
improved in 2021-22 and has declined thereafter declined significantly till the
period of investigation.

v.  The domestic industry recorded negative growth on various volume and price
parameters in period of investigation and preceding year.
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185.

186.

I.  The domestic industry has not suffered injury due to other factors. Material injury caused
to the domestic industry is due to dumping of the product under consideration from the
subject countries.

m. The imposition of anti-dumping measures does not restrict imports from the subject

countries in any way.

n.  Anti-dumping duty would ensure that the imports are entering the Indian market at fair

prices and a level playing field is maintained between the foreign exporters and the
domestic industry.

0. Imposition of anti-dumping duty would not be against the larger public interest.

Recommendation

The Authority notes that the investigation was initiated and notified to all interested parties
and adequate opportunity was given to the domestic industry, exporters, importers and other
interested parties to provide positive information on the aspect of dumping, injury and causal
link. Having initiated and conducted the investigation into dumping, injury and causal link in
terms of the provisions laid down under the Anti-Dumping Rules, the Authority is of the view
that imposition of duty is required to offset dumping and injury. Therefore, the Authority
considers it necessary and recommends the imposition of anti-dumping duty on imports of the
subject goods from the subject countries.

Having regard to the lesser duty rule followed by the Authority, the Authority recommends
imposition of anti-dumping duty equal to the lesser of margin of dumping and margin of
injury, so as to remove the injury to the domestic industry. Accordingly, antidumping duty as
indicated in the duty table below, which shall be as a percentage of CIF value of imports, is
recommended to be imposed for 5 years from the date of notification, to be issued in this
regard by the Central Government, on all imports of subject goods originating in or exported
from the subject countries.

DUTY TABLE

SN

Heading/
subheading

Description
of the
goods

Country of
origin

Country
of export

Producer

Duty as %
of CIF

1)

@

®)

(4)

®)

(6)

(M

84771000
and
84779000

Plastic
processing
machinery*

China PR

Any
country
including
China
PR

Dongguan Fu Chun Shin Plastic
Machinery Manufacture Co., Ltd. and Fu
Chun Shin (Ningbo) Machinery
Manufacture Co., Ltd

48%

-do-

-do-

China PR

Any
country
including
China
PR

Chen Hsong Machinery Co Ltd, Chen
Hsong Sales & Marketing (Shenzhen)
Co., Ltd, Chen Hsong Machinery
(Ningbo) Co., Ltd., Chen Hsong
Machinery (Shenzhen) Co., Ltd, Foshan
Shunde Chen De Precision Machinery
Co., Ltd., Foshan Shunde Chen De
Plastics Machinery Co., Ltd

27%
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3 -do- -do- China PR Any Yizumi Precision Molding Technology 35%
country | Co., Ltd., Yizumi High Speed Packaging
including | Technology Co., Ltd, Yizumi Precision
China Machinery (HK) Co., Limited, Yizumi
PR Precision Machinery (Suzhou) Co., Ltd
4 -do- -do- China PR Any Husky Injection Molding Systems 0%
country | Shanghai Ltd
including
China
PR
4 -do- -do- China PR Any Any other producer 63%
country
including
China
PR
5 -do- -do- Any China Any producer 63%
country PR
other than
China PR
and Taiwan
6 -do- -do- Taiwan Any Chen Hsong Machinery Taiwan Co., Ltd. 39%
country
including
Taiwan
-do- -do- Taiwan Any Huarong Plastic Machinery Co., Ltd 0%
country
including
Taiwan
7 -do- -do- Taiwan Any Any other producer 53%
country
including
Taiwan
8 -do- -do- Any Any Any producer 53%
country country
other than including
China PR Taiwan
and Taiwan

* The product under consideration in the present investigation is Plastic processing machines (PPM) or
Injection Moulding Machines, also known as injection presser, used for processing and moulding of

plastic materials.

The scope of the product under consideration includes all kinds of plastic processing or injection
moulding machines, having a clamping force not less than 40 tonnes and not more than 1500 tonnes.
The scope of the product under consideration includes machines in fully assembled, semi knocked down
(SKD), complete knocked down form (CKD), or a combination of SKD & CKD. The scope is further

clarified below -

a.  Anplastic processing machine in semi knocked down stage shall mean a plastic processing machine
which is not fully assembled but is transacted as a plastic processing machine with parts or sub-
assemblies not fitted together and the machine is not ready to use. A semi knockdown machine
shall also imply sub-assemblies namely clamping/clamp unit, injection unit with or without screw
& barrel, machine base frame and fabrication frames/covers imported for injection moulding

machine.
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b. A plastic processing machine in completely knocked down stage shall mean a plastic processing
machine in its incomplete or unfinished form, has the essential character of the complete machine
when put together, and contains all components required for assembling the machines

The following products are specifically excluded from the scope of the product under consideration: -

a. Blow moulding machines classified under Custom Tariff Act, 1975 under subheading.
8477 30 04.

b.  Vertical injection moulding machines.

c. Al electric injection moulding machines wherein the mechanical movements such as injection,
moulding closing, moulding opening, ejection, screw-drive etc. are controlled by independent
servo motors and having digital control system and without hydraulic unit.

d.  Multi-colour/multi-mould machinery for making footwear, rotary injection moulding machinery
for making footwear and footwear sole/strap/heel injection moulding machine classified under the

Custom Tariff Act, 1975 under sub heading 8453.

e.  Second hand/used plastic processing machines.

f. Imports of any standalone parts/components, other than those specified above.

g.  Imports of clamping/clamp unit, injection unit with or without screw & barrel, machine base frame
and fabrication frames/covers imported for production of a machine other than injection moulding
machines.

#The customs classification is indicative only and not binding on the scope of the product under
consideration.

O. Eurther procedure

187. An appeal against the determination/review of the Designated Authority in this final finding
shall lie before the Customs, Excise and Service Tax Appellate Tribunal in accordance with
the relevant provisions of the Act.

DARPAN JAIN, Designated Authority
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